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| Tuesday, April 28, 1959 Vaisakha 8,
h 1881 (Saka)

1 e Lok Sabha met at Eleven of the
3 Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

~ “Rucha” Irrigation Wells in West
§ Bengal

+
" S Shri S. C. Samanta:
i@ Shri Subodh Hansda:

“Will the Minister of Food and Agri-
ilture be pleased to refer to the reply
iven to Starred Question No. 38 on
he 18th November, 1958 and state
that further progress has been made
5 regards the ‘Kucha’ Irrigation
Vells in West Bengal?

e Deputy Minister of Agriculture
"M. V. Krishnappa): Another
f observations was carried out on
wells of the design of Shri
in distriect Bankura, West
engal, during 27th November to 1st
gcember, 1958. The results obtained
2 disappointing. These observations
‘examined by a Committee of
vernment of India experts. They
. not consider this proposal to be
improvement on the existing de-
n of wells now in vogue. The
ultant benefit is
portionate to the estimated cost.
' Government of West Bengal have
e reported that they are not in-
in the construction of wells
Iyengar’s design.

i S. C. Samanta: May I know
it was experimented in north

Al) LSD.—1

considered dis-
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Shri M. V. Krishnappa: It was ex-
perimented in Bankura District.

Shri N. R. Munisamy: May I know
whether it is not a fact that even
from 1956 onwards the Government of
West Bengal are expressing regret of
not taking sufficient interest in this
scheme as it does not satisfy the soil
of the land?

Shri M. V. Krishnappa: Yes, Sir.
The West Bengal Government from
the beginning were opposed to this
design of wells to be constructed in
West Bengal. Still, Shri Iyengar
came to Delhi and approached the
Ministry., We felt that there must
be some professional prejudice in
this matter. When a new scheme is
considered on g experimental basis, we
thought that we must try again. We
tried to have them in Bengal and we
are trying in Delhi State also.

Shri S. C. Samanta: Why only in one
place was it experimented? Why was

_it not done in different districts?

Shri M. V. Krishnappa: These two
wells were dug in Bankura District
when Shri Iyvengar was Collector there
as a test relief measure. To dig another
well it costs nearly Rs. 50,000 for
which the West Bengal Government
was not prepared.

Shri N. R. Munisamy: May I know
the opinion of the technical experts
in this regard and how far their opi-
nion conforms to the present construc-
tion near about Delhi?

Shri M. V. Krishnappa: All expert
opinion on this matter has been very
adverse to Shri Iyengar. Still we
want to pursue the matter and try it.

‘In Delhi State, they have dug only

10 feet in depth. We have asked the
Delhi State authorlties 6~ associate
themselves and report it to Shri
Iyengar. As the work proceeds we
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want to see that Shr1 Iyengar 15 kept
in touch

Will the Minister of Transport and
Communications be pleased io refer
to the reply given to Starred Ques-
tion No 601 on the 4th December,
1958, and state at what stage 1s the
question of evolving a national policy
n regard to the development of diffe-
rent means of transport, including
road transport?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): It has been de-
cided to set up a Commuttee to advise
the Government in regard to the
principles on which a national trans-
port policy of the country may be
formulated The composition and
functions of the Committee are being
finalised

Shrl Ram Krishan Gupta: May 1
know whether this question has been
dfcussed with the State Governments
concerned so far?

Shri Raj Bahadur: It would be dis-
cussed as and when the principles
for the formulation of the policy are
evolved by the Committee

Shri Ram Krishan Gupta: May I
know whether 1t 15 a fact that some
of the States have refused to nation-
alise road transport? If so, what are
the names of thosc States?

Shri Raj Bahadur: There 1s & pro
gramme of nationalisation which s
determified by the respective State
Governments on their own 1 am not
aware that any decision 1n a collee-
tive manner has been taken by the
States I do not think any such deci-
slon has been taken by any of the
State Governments
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Shri Harish Chandra Mathur: What
are the circumstances under which
this Committee 1s bemng appomted?
What initiated the appointment of this
Committee—whether 1t was 1n connec-
tion with certamn inland

Shri Raj Bahadur: As far back as
1950 the Motor Vehicles Taxation
Enquiry Committee recommended
that we should have for our countiy
a national transport policy ‘This
recommendation was repeated by the
Transport Adwisory Council held 1n
1851 The Study Group in Transport
Plannung also made a similar recom-
mendation Finally, in their Sixtieth
Report the Estimates Commuttee also
have advised that the Goveinment
should announce formallv their policy
in regard to the developmert of
different means of transport

Shri Harish, Chandra Mathur: May
I know whether this matter had
already not been discussed with the
Planning Commussion? What views
were expressed by the Planning Com-
mission? Are we going without a
national policy so far?

Shri Raj Bahadur* We do not have
a national tramsport policy as s ch
There 15 no doubt about it But we
do go by certain broad principles
which may be beneficial to all the
various forms of transport At present
there 1z no pre-determined or con-
crete policy as such

Pandit D, N. Tiwary: When the
Commuttee 1s belng formed, may 1
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know whether representatien to the
States will be given?

Shri Raj Bahadur: It will be a high
level body of experts and economists
I think that at the moment we should
corfine only to a small committee
which can go into the entire question
and evolve the principles on which
such a policy could be formulated

Shri Hemm Barua: In view of the
fact that Shr1 S K Patil said on a
previous occasion that the policy of
the Government has been neither
national nor comprehensive may I
know why 1s it that the Government
have taken so long a time to evolve
a national transport policy even after
such a strong statement coming from
the hon Minister?

Shri Raj Bahadur: So far as we 1n
this country are concerned we are
well aware that there 1s already
ample scope for the expansion and
development of various forms of
transport It 1s only lately that we
have thought 1t necessary that some
amount of determination of the res-
pective scopes and areas of expansion
for each form of transport should be
made and borne 1n mind or followed
on the basis of certain well-defined
principles It 1s on that account that
we now feel more urgently the need
for the evolution of such a policy

Shri Ramanathan Chettiar: Is Gov-
srnment contemplating to set up a
National Transport Development
Board on the lines of the Nationad
Shipping Board?

Shri Raj Bahadur: We have got a
Transport Development Council which
has got the hon Minister of Trans-
port and Communications as its Chair-
man and the wvarious Mmusters of
Transport m the various State Govern-
ments as i1ts members

Shri Basappa: May I know whether
the Road Transport Corporation In
any part of the country hag asked
for financial help? If so, may I
know whether the Government has
taken any steps about 1t?
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Shri Raj Bahadur: The question
hardly arses, but various State
Governments have required some
loan assistance from us for the expan-
sion of the nationalised sector of
transport 1n their areas

Bhri V. P, Nayar: May I know
whether 1 view of the fact that this
Commuttee 18 to decide upon a policy
which 1s of vital consequence to the
country, this House will be associated
at least through one hon Member
with this Committee?

Shri Raj Bahadur: That 1s 2 sugges-
tion for action We shall bear 1t m
mind That 15 all I can say I do not
know whether we shall be able to do
it or not

Shri Tangamani: May I know
whether the Comnuttee will also take
into consideration the Nagpur Plan
for the development of road transport
or whether the Plan has been given
up?

Shri Raj Bahadur: May I point out
that this Committee will go in for the
formulation of principles m respect of
road transpart and not road develop-
ment Road development 1s different
from road transport development

oft Trwfey wrf wwf Sy s

& aaeTar

Mr. Speaker: Hon Member does
not give notice of a question What
can I do? There are so many other
Hon Members whose names appear
in the hst

Shri Ram Krishan Gupta: May I
know whether it 1s a fact that the
Planning Commussion put forward
certain proposals in this regard to
the Punjab Govermment which have
been rejected by the Punjab Govern-
ment?

Shri Raj Babhadur: I do not think
any such question arose because the
question pertains to the evo-
lution of a national transport
policy and the Planning Commission
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could not conceivably forward any
suggestions n this behalf to the
Punjab Government because that
would hardly have been relevant or

necessary.
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Shri Wodeyar: May I know whether
the settlement will come under the
Colombo Plan programme and whe-
ther any Nepalese are invited to India

to undergo training in Postal and
Telegraph communications?

, Bhri 8. K. Patil: I do not think 1t
will come under the Colombo Plan.
It 15 a bilateral agreement One will
replace the other agreemcnt between
the two Governments Some other
Goverrrment might come in just like
the USA so far as the wireless part
of 1t 1s concerned Beyond that, there
15 no other participation.

st g0 ®Wro wreq™ . TAY of
faedr sfe & qgamd r sprer & AR
F aererra | & ST =TEaT € i oeEe
feefrardt facdt & q@wrd & war siferdy
S & wrs At 5 s @ g 7

=it §o wro qifew  Fure W gfear
i fafezar ?

st 90 Wro arewr™ : @ Mg
#r

ot ®o wlo arfew : ag warew av
oy voar 4y |
This question relates to Nepal and

India only, and the arrangement bet-
ween them.
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Teak Cultivation in Orissa

%2077. Shri Panigrahi: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 194 on the 17th
February, 1958 and state:

(a) whether Orissa Government
have submitted any scheme to the
Union Government for teak cultivation
in Ormssa State;

(b) whether the scheme has been
considered by the Union Government;
and

(c) whether any assistance 1s being
given to Orissa for undertaking large-
scale teak cultivation 1n the State
duiing the Second Five Year Plan
perod?

The Deputy Minister of Agriculture
(Shnn M. V. Krishnappa (a) and (b).
Yes, Sur.

(c) A statement 1s laid on the Table
of the Sabha

STATEMENT

In the 2nd Five Year Plan of Orssa
there 1g a scheme for the plantation
of teak and other valuable timbers.
Under the pattern of central financial
assistance for forestry schmes, this
scheme 1. ehgible for loans upto 100
per cent During 1956-57 and 1857-58
an amount of Rs. 48,000 and Rs. 85,000
respectively was sanctioned as loan
For 1958-59 a total sum of Rs. 6,76,000
was sanctioned as loan for forestry
and soil conservation schemes. * In
accordance with the revised financal
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procedure it has been left to the State
Governments to allocate funds for in-
dividual schemes out of the block
amount mentioned above For 1859-60
a sum of Rs 98,000 has been approv-
ed by the Planming Commussion for
thi, scheme by way of loan.

Shri Panigrahi: May I know whe-
ther the original proposal of the State
Government was to bring in more than
8000 acres under teak cultivation? May
I know what progress has been made
so far towards this end?

Shri M. V. Krishnappa: It was not
3000 acres, i1t 1s more.

Shri Pangrahi: 8000 acres.

Shri M. V. Krishnappa: It was 8000
acres We have approved nearly
5000 acres to be brought under teak
cultivation in the Seqond Plan so far.
Up till now, m the Second Plan, they
are able to bring more than 3800 acres
by spending Rs. 207,000 and the re-
maining portion will be covered in
the remaining period of the Second
Plan.

Shri Panigrahi: May I know whe-
ther the Government have any pro-
gramme with regard to the total acre-
age of land which will be brought
under teak cultivation during the
Second Plan period throughout the
country?

Shri M. V. Krishnappa: In the Se-
cond Plan period, as the hon. Mem-
ber samd, the Onssa Government
wanted 8000 acres We approved of
5000 acres so far out of which more
than 50 per cent have now been com=-
pleted The remaimng portion will be
completed i1n the remamning period.

Shri V P. Nayar: In view of such
assistance being given to some States
in the matter of developing teak
plantation, may I know whether the
Government have any 1dea to give
financial assistance to States which
already have grown teak in very
large quantities and where the condi-
tions are ideal for raising teak.planta-
tion Iike the Keralg State?



any officer going from the Centre from
fime to time?

Shri M. V Erishnappa: The States
send fortmightly and monthly reports
abaut _the _oroeress _Some .of Laur
senior officers of Forest go round and
have a look at the wvarious planta-
tions

Shri C K. Bhattacharyya: What 1s
the cost per acre of teak cultivation
in Onssa, and what 1s the cost per
acre mn other States that the Gov-
ernment has taken up?

Shri M. V Erishnappa In Orissa 1t
costg for 5000 acres Rs 2,40,000 In
other States also, 1t depends upon the
area, 1t costs almost the same amount

Shri Tangamani: Qut of Rs 67
+lakhs which were sanctioned for the
year 1858-58, how much has been
spent by the Orissa Government?

Shri M V Krishnappa: It 1s too
early to say what they have spent last
year

Thitd Class Tourist Cars

*2018, Pamdit D. N Tiwary: Will
the Minuster of Rallways be pleased
to state:

(a) whether any steps have recently
been taken to provide additional 3rd
Class Tourist Cars and Tourist special
trains;

(b) if so, the number of third class

Tourist cars ordered for construction, _

and the number of Tourist special
trains arranged for 1839, and
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(c) 'the parties ~with whom orders

Byve been placed for manudacture of
third eclaps Tourist cars?

The Deputy Minister of "Rallways
(Shri Shahnawas Khan): (a) Yes.
(b) 38 Broad Gauge and 16 Metre
Qauge 8rd Class Tourist Cars have
n ordered for constructien during
the Second Five Year Plan Dunng
the pertod 1150 to 15359, 20
Nourist special trains have been run—
® for foreign toumsts, 8 for kisanms,
2 for pugrims and 1 for students
(¢) The 5 Broad Gauge Tournst
Qarg are being buwlt by South Eastern
Qaﬂwny departmentally As regards
Metre Gauge, 10 have been built by
M/s Kays Construction Company (P)
Ltd, Calcutta, and the bafance € by
:bs Noorulla Ghazanaffarulla, Allaha-
ad
Pandit D. N Tiwary: May I know
%hether the income from these Tourst
Shecials covers all the expenditure or
ere 1g any loss?

Shri Shahnawaz EKhan: We do not
York out the mncome and loss sepa-
Tately for each Tourist car But, by

8,4 large, they serve the purpose for
Which they are made

Mr Speaker: He wants to know
hether 1t 1s a profitable concern
ey do serve the purpose of carrying
from one part of the coun-

try to another

Shri Ranga: It serves tourism

Shri Shahnawaz Khan: They en-
€ourage tourism

Mr BSpeaker;: He wants to know
4bout the financial 1mplcations

Shri Shahnawaz Khan: We do not
York out the filnancial 1mplications
Separately for each compartment and
that sort of thing We work it out
for the Railway ag a whole

Mr. Speaker: Special cars are run.

The Munister of Rallways (Shri
dagitvan. Bam): I may add, though
1t 15 not worked out separately, on
'hq whole, we do not run these car-
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ciages at a loss We see that it meets
the cost of haulage and other fhings
There 15 no loss on that

Shri D. C Sharma: I find that spe-
cial tourist ¢ for students have
been ds low as one May I know
why it is so—why this number has
been so low-—whether the amemties
provided to the students are not ade-
quate to attract them?

Shri Shahnawaz Khan: The hon
Member probably mussed my reply
This was for the period from Janu-
ary to March, which is a very busy
period for the students But, 1n other
periods when the students have more
leisure, we run more trams for the
students The answer I gave was
specifically for the period from Janu-
ary to March

Shri Bishwanath Roy: May I know
whether the Government propose to
increase the number of specal trains
for the tourists?

Shri Jag)lvan Ram There 15 no pro-
posal because that will depend upon
the number of tourist cars at our dis-
posal

Shri 8. M, Banerjeer May I know
whether there are private agencies
also which are running these trains m
co-operation with the Railways® They
pay some money to the Railway de-
partment and run special trams for
plgrims What 1s the amount that 1s
paid by them? May I know whether
such tramns cannot be run by the Rail-
ways themselves and money derived
from out of jt?

Shri Bhahnawax Khan' It 15 wrong
to say that any private parties run
trains  because the actual running
operation 1s by the

Shri 8§ M Banerjee Running
means conducted by private agencies,
hke the KUNDU Special

Mr Speaker: The hon Member
must be able to understand the ques-
tion It 13 gso mmple There are
Yatra specials coming almost every
month during thig season As soon as
Spring starts, from Cape Comorin to

VAISAKHA 8, 1881 (SAKA)
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the Himalayas, Yatra Specals go
round the country He wants to know
whether they are not making any
contribution What 1s behind the back
of his mund 1s, if they are making
contributions, why not the Railways
themselves run these trans and make
profit.

Is not the hon Mmuster aware of
yatra specilals?

Shri Shahnawaz Khan: Of course, I
am aware

Mr Speaker: There 15 a ‘Ranga
Special’ also There 1s a kisan special
by name ‘Ranga Special’

Shri Shahnawaz Khan: The House
15 fully aware of the concessions that
we allow for trains carrying kisans,
industrial labour and the students
We do receive certain request from
certain agencies who organise pigrim
specials, and sometimes even Ikisan
specials, but the concessions which the
railways allow to them are the ordi-
nary concessions which are given to
anybody

Mr Speaker. I am afraid the hon
Minister has missed the question Is
not the Railway Administration mak-
ing & profit by runmng these specials
in aid of the private agencies, and if
so, why should the hon Mrnuster
hesitate to say whether their own
specials are producing any profit or
not? Apologetically, it 18 said by the
semor Minister that at best 1t may be
balancing Hon Members want to
know why 1t should be so

Shri Jagjivan Ram The position 1s
this that when we run ordinary spe-
cials ordinary fares and charges are
charged It 15 only m the case of
kisans, students, and recently m the
case of industrial workers when the
parties are sponsored by the State
Governments concerned, that the
standard concessions are given In
no other case 1s the concession given

Shri §. M Banerjee: There 15 a man
called Kundu who runs a Kundu
Special He 15 charging Rs 200 to
Rs 300, and he 1s giving the worst
type of food The pilgrims are most-
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ly all widows; even my mother and
others travel in this train and face
this trouble May I know why Gov-
ernment do not run such special
trans?

Shri Jagjivan Ram: As is well
known, some enterprising persons
organise and provide certain facilities
to the passengers travelling by these
specials. When we provide these spe-
cials as I have said, for normal spe-
cials, normal fares are charged.

Mr. Speaker: The hon. Member
only wants to know whether the
Railway Adminstration itself may not
start these pilgrim specials and pro-
vide good food for the p.lgrims.

Shri Jagjivan Ram: We can pro-
vide the lood, but it will be very
difficult to orgamise them and col-
lect about three hundred to four
hundred persons They advertise,
collect persons and provide certain
facibties. I do not think the rail-
ways will be 1n a posiuon to under-
take that

Shri C. K. Bhattacharyya: May 1
know whether the attention of the
hon. Mimister has been drawn to
complamnts appearing in the news-
papers Irom passengers in these spe-
cials that they are not provided with
all the requirements that had been
promised to them when their passage
was secured? Complaints like these
have appeared in the newspapers after
the tours have finighed.

Shri Shahnawaz Khan: We try and
provide all the amemties that we
promise. Sometimes, it happens—the
main complaint that has been received
15—that the kitchen car has not been
provided Where we cannol provide a
proper kitchen car, we attach a wagon
in which there will be space for cook-
ing meals. That 15 the only complaint
that we have received. As regards
the other complaints regarding water
etc. we make arrangements every-
where 1n respect of those things.

Shri D. C. Shrama: Is there any
truth in what the hon. Member has

said that that special 15 only for
widows?

Mr, Speaker: Order, order.

APRIL 28 1859
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Shri Jaipal Singh: There should be
bachelor specials also.

Mr. Speaker: The hon. Minister may
consider the desirability of running a
special for Members of Parliament for
going round all over the country.

Bhri Jagjivan Ram: It can be run.
There will be no difficulty.

Rail-Road Competition

+
{Shri Harish Chandra Mathur:
*2079. { Shri Ram Krishan Gapta:
Shri Morarka:

Will the Alinister of Railways be
pleased to refer to the reply given
‘v ool Wrekon Y, WA wn tha
ith March, 1959 and state:

(a) whether the question of rail-
10ad competition has since been ex-
amined 1n consul.ation with the
Planning Commussion and the Minis-
tiy of Transport and Communica-
tions;

‘b) if so, tre main decisions arriv-
ed at, and

(c) what sieps Government pro-
pose to take to secure better returns?

The Deputy Minister of Rallways
(Shri S V., Ramaswamy): (a) to (¢).
The matter 1r still under considera-
tion

Shri Harisli Chandra Mathur: What
aie the pioplems posed by competi~
tion fiom road transport, and what
1> the Raillway Ministry's attitude and
what are their suggestions in respect
of these?

Shri 8. V Ramaswamy: It was
only on 4th March, 1959 that the hon
Member had tabled a similar ques-
tion, and he was given the answer
that the dis.ussion was going on be-
tween the Plunming Commussion, the
Ministry of T:ansport and the Minis-
try of Railways, It is too soon to
expect any ouicome, .

Shri Harish Chandea Mathur: My
question is cutfferent. What are the
problems whxh have been posed by
competition from road transport, and
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what is the Rmulway Ministry’s atii-
tude in respect of these?

Sbri 8. V. RBamaswamy: The whole
thing Is under consideration I am
sorry 1t cannot be disclosed now.

Shrl C. D. Pande: May I know
whether in veitain outlymg areas, the
rallway mov:inent 1s 50 slow that the
difference between road and radl
transport 18 very great, and at times
for covering a distance of 50 to 80
mules, there .s a difference of three to
four hours, vad 1f so, whether Gov-
ernment wil ronsider relaxation in
such cases so that the people may not
be inconvenienced?

Shri 8. V Ramaswamy: We arc
tiymg to do our utmost to speed up
the trains

Shri Harish Chandra Mathur May
{ know whether the Railway Minstry
have examined the reasons and the
deficiencies on  account of which
pople give preference to road trans-
port and if so whether they havc
taken any steps  to  remove  those
deficiencies?

Shr1 8 V Ramaswamy: All those
have been considered, and they ar-
now under discussion, as I said before

Reorganisation of Forest Department
of Andamans

*2080, Shri Raghunath Singh: Will
the Minister of Food and Agricullure
be pleased 1 ctate

(a) whether Government had de-
puted a retired [FS officer to Anda-
mans shout 3 years back on spean!
duty,

(b) if so, the object of his mission,

(c) whether he submitted any re-
port to the Government mter ala
on the workng of Andemans fores:s
and the recurring losses and on
proper reorganisation of the Forest
Depar ment for efficient and economic
working and

(d) f so, whether a copy of the
report will be laid on the Table?
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The Deputy Minister of Agricul-
*;:: (Shri M. V. Krishnapps): (a)

fb) To review the preserip‘ions un-
dey the existing working plan of the
Angamans Forest Department so as
10 fit 1n with the colorusation scheme
ang jncidentally to look into the work-
Ny of the department and make re-
COmmendations for 1ts improvement

(c) Yes

{d) He submutted his reports mn a
"Yymber of instalments on the various
tems referred to him A statement
showing the items referred and the
aC 1on taken on each 1s laid on the
Tqble of the Sabha [See Appendix

.ll annexure No 59] ‘The question
W placing tfie report on the Tadle
€aring on any specific item or 1tems
er than those relating to items
4 5 9 & 12 n the statement willy
be considered 1f a specific suggestion
13 made The Special Police Establishe
Ment 15 conducting investigalions on
¢ basis of reports relating to items
4, 5, 9 and 12 and 1t 1s likely that the
Nquirie, may be prejudiced 1f these
Teports are placed on the Table of
the House

Shri Raghunath Singh, May I know
When the working plan for the revi-
5l of the working of the forests will

completed?

Shr1 M V. Krishnappa: The action
15 yn hand, and the work has been
Started already, we cannot say when
It will be completed

Shri Raghunath Singh: May I know
What steps have been taken for the
Plantation of rubber trees 1 the

damans and Nicobar Islands?

Shri M V  Krishnappa: I have
Placed on the table the recommenda-
tions and the action taken thereon

“
Shri Raghunath Singh: But there
18 nothing n the statement about this

Shri Bishwanatha Roy May I know
Whether any special attempt is being
Made for plantation of those trees
Which are wanted m India at present?
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Syl M. V. Keishnappa: Yes, that is
ene of the main reasons why we want
to invest more money on the Anda-
man Islands. Such timber as India
is importing could be grown there,
and especially teak of the kind that
18 being imported from Burma and
other places.

Shri Dasappa: Is not Gurjan wood
fit for railway sleepers, provided it
1s treated” These Gurjan sleepers
were going to UK some time back.

«Mr. Speaker: From the Andamans®

~Shri Dasappa: Yes, I am only speak-
ing of the Andamans.

Shri M. V. Exishnappa: It 1s a fact
that some wood was being exported
out of the Andamans to various coun-

+ iries. But the main question relates
to the report ef the officer who had
been appointed specifically for this
purpose, and if any question is asked
pn his recommendations, then 1 am
prepared to answer.

Shri Ranga: May I know whether
Government have taken any decision
to ensure that the wastage of timber,
before 1t is cut down and after it is
cut down, will come to be minimised,
and more and more of 1t will come to
be imported into the mainland?

Shri M. V. Krishnappa: That 1s the
main reason for the appointment of
this officer to go into the whole pro-
blem.” He has gone nto the problem.
He was an experienced officer, a re-
tired forest officer; he studied for
nine months, and he has submitted his
report, and action 1s bemng taken
thereon to minimise all the losses

,and to gee that most of thig wood
will come to the mainland

Bhri Hem Barya: From the state-
ment I find that loss was incurred to
the tune of Rs. 4342 due to a bad
transaction resulting out of the failure
of a particular method of capturing
elephants. Then, a certamn loss was
incurred because of the death of three
elephants, and the statement also says
that action has alregdy been taken to
regularise the losses. May I know the
steps that have been taken to regula-
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rise the losses, and whether any steps
have been taken to recover the Iosses
from the officer who has retired and
who is responsible for these losses?

§hri M. V. Krishoappa: That afficer
hag now retired. He took & wrong
step to caich elephants in Mysore. He
did not follow the natural method
and followed a different method and
elephants were not caught in the
normal way. So, they had to incur
a great loss. Now we have to fix
the responsibility, to find out whether
he is responsible or some one else is
responstble. That 15 being done.

Bhri Hem Barua: The statement
says he is responsible, The statement
also says indirectly that since he has
tetired, 1t 1s not possible to recover
the loss 1 want to know what steps
are taken to recover the money from
him though he has retired Retire-
ment is No excuse.

Shri M. V. Krishnappa: We have to
fix the responsibility because this
officer was in the Andamans and the
elephants werc caught by a different
party of people in Mysore. So, the
whole question 1s being examined and
we are trying to fix the responsibility.
If he 1s responsible, we will see that
the money 1s recovered.

Shri Hem Barua: The statement is
very clear.

Mr. Speaker: The statement 1s
wrong, the hon. Mnister is rnght.
That 1s what 1s meant by the state-
ment Not once but twice the hon.
Minister has said that it takes time
to fix the responstbility, whatever
might be the language that has been
used there

Shri Hem Barua: It i1s given in the
statement.

Mr. Speaker: This is what he says.
Possibly that is an over-statement
ere.

Shri Tangamani: One of the re-
commendationg made by Shri Thri-
murth: 1s that the plywooq industry
should be started. May I Lknow
whether Government has taken any
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stepg for sitarting the plywood in-
dustry?

Shri M. V Krishnappa* We have
asked the Commssioner to start thus,
snd I think the progress report has
not yet come

Rural Electrification in Kerala
+
Shrl Kodiyan:
2481 { shrl Warlor:
Will the Minster of Irrigation and
Power be pleased to state

(a) the nature and extent of
financial assistance given to the Kerala
Government by the Centre for rural
electrification during the first three
years of the Second Five Year Plan,
and

(b) whether the Kerala Govern-
ment have asked for more funds for
the rural electrification programme?

The Deputy Minister of Jrrigation
and Power (8hri Hathi) (a) and (b)
A statement containing the requisite
nnformation 1s laid on the Table of
the Sabha [See Appendix VII, an-
nexure No 60]

Shri Kodiyan: What 1s the rate of
interest charged on these loans to be
given {o the Btate Governments for
rural electrification, and also what are
the terms of these loans?

Shri Hathi: The condition for this
foan 13 that 1t shall be repaid with-
mn 25 years In the first five years
they will have to pay only interest and
not principal

8Shri Kodiyan: May I know whe-
ther, apart from the loans given to the
States, other assistance by way of
grants will be given to them because
I understand that the sub-commuttee
set up after the engineers' seminar at
Roorkee 1n 1954 had recommended
that the States should be given con-
tnbution from the Centre to meet up
to a maxumum of 50 per cent of the
cost of rural electrification as out
right grant?

Shri Hathi: For the present no de-
cuon has been taken about giving
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grant or submidy The decusion at
present 13 to give loans

.

Water Bupply to Jharia Coal Fields

*2082. Shri Bose: Will the Minister
of Health ba pleased to state

(a) whether it 18 a fact that a sub-
stantial amount of money was pad
to the Jharia Water Board several
years back to augment the water sup-
ply to the Jharia Coal Fields,

(b) 1f so, the work done to arrange
for the water supply so far,

(¢) the cause of delay m complet-
ing the work, and

(d) the ime by which the water
supply 1s expected?

The Minister of Health (Shri Kar-
markar)* (a) Yes

(b) and (c) About 86 per cent of
the work on the scheme was com-
pleted by the 3lst March, 1958

(d) The scheme 1s scheduled to be
completed by March, 1859

Shri Bose. May I know whether 1t
15 a fact that the pipe-line which 1s
otherwise complete has been held up
for a long time as the railways are
not permitting the constructiof of a
tunnel to lay the pipes under the
raillway track at a certain point?

Shri EKarmarkar: I am not aware
of this particular difficulty, but if
there 15 any difficulty which the hon
Member knows about and if he writes
to us, we shall forward it with our
comphments to the Raillway Mimstry
I have no doubt that the Railway
Ministry will give due attention fo the
matter because this 15 a matter of
public importance

Shri Bose: May I know whether the
Government are aware that on ac-
count of the extraction of coal from
underground, neither tanks nor wells
hold any water in that area, and the
entire population has to depend on
pipe water?
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Shri Karmarkar: I know about the
scheme but not about this particular
detail. It looks likely but I am not
sure.

Bulilding for G.P.0., New Delhi

nications be pleased to state:

(a) whether the new building to
house the General Post Office, New
Delhi on Parliament Street is ready;
and .

(b) if so, when it is lLikely to be
given to the General Post Office for
use?

The Minister of Transport and Com-
munications (8hri B, K. Patil): (a)
A multistoried building has been con-
structed 1n Parlament Street.

(b) The requrements of accommo-
dation have greatly increased since
1953 when the buwlding was planned.
According to the revised allocation,
the G.P.O, will not be shifted to this
building.

Shri P. C. Borooah: May I know 1if
it 1s & fact that there was & proposal
fron® the highest official of the Postal
Department that the dissatisfied
members of the public and the dis-
gruntled members of the staff would
find 1t easy to approach the renior
officials if both the GPO and the P. &
T Directorate were housed mn the
same building, and for that purpose
the GPO was being shifted to the
new bwilding?

Shri 8. K. Patil: I have not comp-
letely grasped the very long question.
If 1t means that there would be
some inconvenience, it 1s a fact, but
we are trying to remove that incon-
venience 1n other ways It i1s a8 matter
of planning in which it was thought
that the administration and the other
things should not be together. There-
fore, we are making some other
arrangements by which it can be
done,
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Shri P. C. Borooah: Is it a fact that
the building was built specially-to
meet the requirements of the GPO?

Shrl 8. K. Patil: No, Sir. Accord-
ing to the original plan, only ane-
sixth space of the building was meant
for the GPO. Out of 1,40,000 sq. ft.,
only 25,000 sq. ft. was meant for the
GPO.
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Pandit D. N. Tiwary: What is the
estimated cost of this new bulding
that has been constructed in Parla-
ment Street?

Shrl B. K. Patil: I have, unfortu-
nately, no figures of the cost here. If
the hon Member puts a question I
would gizve hum the figure.

Bhri B. K. Galkwad: My question
has been partly covered. I want to
know how much amount has been
spent on the construction of the
building.

Shri 8, K. Patil: The answer 15 tne
same at I have given to him.
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Shri B, K. Galkwad: There are two
questions: what is the estimated cost
of the building and second question
is how much we have spent on it.

Shri 8. K. Patll:
separate notices.

Both require
[

Bhri Dasappa: What is the floor
space required for the GPO and
what is the floor space required for
the Directorate?

Mr. Speaker: He said it is only one-
sixth.

Bhri 8. K. Patil: I said it was only
one-sixth, If the hon. Member wants,
I may say that the calculation was
that GPO, New Delhi, would require
25,850 sq. ft, DGPT 58,450, and there
are many other things also, but the
GPO as such was given one-sixth of
the total space.

BXK. and AK. Rail Services

*2084. Shrl Aurobindo Ghosal: Wiil
the Minister of Railways be pleased
to state:

(a) whether the BK. and AK, Rail
Services of West Bengal have been
suspended by the Managing Agents;

(b) if so, when; and
(c¢) the reasons therefor?

The Deputy Minister of Hallways
(Shri Shahnawaz Khan): (a) to (c).
The Ministry of Railways is not
directly concerned, but according to
Press Reports, the train services on
the Burdwan-Katwa and the Ahmad-
pur-Katwa private Railways were
discontinued from 2nd April 1959 due
to the workers having gone on strike
after making certain demands in re-
gard to their service conditions.

Bhri Aurcbinde Ghosal: May I
know if the Government of India
gives any grant or subsidy to this
railway, and if so, what is the amount
and how are the accounts supervised?

Shri Shhn{;u Khan: We do not
Bive any subsidy or loan, The posi-
tion is that the Government of India
had guaranteed a minimum return on
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the capital-at-charge of these rail-
ways. That is the only interest that
we have in that.

Shri 8. M. Banerjee: May I know
whether it is in the knowledge of the
hon, Minister that the service condi-
tions of the employees working in this
railway excite more horror than pity:
it so, whether Government would
nationalise this railway in the larger
interests of the country and those
employees?

The Minister of Rallways (Shri
Jagjivan Ram): There is no proposal
to take over the narrow gauge rail-
way lines at present as has been re-
peatedly said in this House. Ag re-
gards the service conditions, perhaps
the hon. Member is aware that the
dispute between the employees of
the railway and the railway manage-
ment was referred to adjudication last
year and the award of the adjudicator
is still in force,

Chambal Bridge

+
Shrl Kunhan:
e {sm A. K. Gopalan:

Will the Minister of Transport and
Communications be pleased to state:

(a) the progress made in the con-
structiop of bridge over river Cham-
bal near Dholpur in Rajasthan;

(b) whether Government have given
notices to the workers teyminating
their services;

(c) if so, the number of workers
served with notices; and

(d) the reasons therefor?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) 91-2 per cent
upto 31st March 1830,

(b) No, Sir.
(c) and (d). Do not arise

Shri Kunhan: May I know what
steps Goverrment have taken to
absorb these discharged workers in
some other department?
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Bi¥l Kaj Bahadut: My reply to that
part of the question was ‘no’, but we
do expect that when the work 1
completed towards the end of this
year, as many as 18 workers who are
now engaged on ferry etc will be
rendered surplus Some of them will
be absorbed on another project which
the CPWD 135 going to undertake,
known as the Lakshriba: College of
Physical Education 1n Gwalior
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Lamphel Agricultural Farm Scheme

*20868. Shri L. Achaw Singh: Will
the Munister of Food and Agriculture
be pleased to state

(a) whether the Lamphel Agricul-
tural Farm Scheme in Manipur has
been abandoned, and

(b) if so, whether the reclaimed
lands will be utilised by the Gov-
ernment or by Co-operatives or by
individual farmers?
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The Deputy Mintster of Agriculiare
(Bhri M. V. Krishmappa): (a)' and
(b) The information has been called
from the Manipur Administra-
and will be laxd on the Table of
Sabha in due course
Shri L. Achaw Singh: May I know
whether some experts have been of
the opinion that the Farm 1 not fit
for cultivation due to the swampy
nature of the so1l?

for
tion
the

Shri M. V. Krishnappa: Now {nte-
rested parties round the Farm eoften
spread the rumour that this Farm s
gomng to be abandoned But that is
not s0 As regards the expert opinion,
we will get the information from the
concerned Government and as soon
as we get 1t, we will place it on the
Table of the House

Roads in Tripuna

*2088. Bhrl Bangshi Thakur: Wil
the Mimister of Transport and Com-
munications be pleased to state

(a) whether 1t 15 a fact that in the
absence of regular road Mohanpur
of Belonia 1n Tripura remamns cut off
from the rest of Tripura for most
part of the year, and

(b) if so, when the construction of
the road 1s going to be taken up?

The Minister of State in the Mimnis-
try of Transport and Communications
(Shri Raj Bahadur) (a) Yes

(b) The construction of a road from
Moharipur to Kalkalighat, which will
provide a link with the Udapur
Sabroom Road, 15 proposed to be tiken
up by the Tripura Territorial Council
mn the current filnancial year, subject
to availability of funds

Shrl Basgehi Thaker: May I know
whether Government are aware that
during the rainy seasom for want of
a regular road, the inhabitants of that
area have to resort to Pakistan roads
and other means of transport and face
harassment?
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shri Raj Bahadur: The absence of
communications, of course, puts them
to a good deal of inconvenience,

SHHl Bangshi Thekar: Can we ex-
pect that this road will be completed
within the current year?

Shrl Raj Bahadar: I have replied
to that question—subject to avail-
ability of funds.

Shr! Ranga: In view of the fact
that questions of strategic importance
are also involved in this, why is it
that the hon. Minister simply repeats
that they have told him that it will
be taken up subject to availability of
funds, when in fact the Tripura ad-
ministration is dependent upon {he
Centre for additional funds?

Shri Raj Bahador: But we have got
to go by certain accepted programmes
or schemes which are included or not
included in the Second Plan. I have
no hesitation in giving the assurance
that we shall do our best to provide
the funds for this particular work.

Shri Dasappa: What is the amount
involved in this particular project?

Shri Raj Bahadur: The total amount
that has been asked for by the Ad-
munistration 1s Rs 8'60 lakhs,

Shril Dasappa: What is the mileage
of the road?

Shri Raj Bahadur: Three. The cost
for this particular road, apart from
bridge etc, is estimated to be
Rs '75 lakhs The total demanded is
Rs, 8'60 lakhs for the territory.

8Shri Ranga: It is a land-locked area

Mr. Speaker: The hon. Minister will
certainly consider this matter.

Shrl Dasappa: Apart from normal
considerations, in view of the strategic
aspect mentioned by Shri Ranga, are
Government going to bestow any
special attention to this particular
road?

Mr. Bpeaker: It is after all a mat-
ter of only Rs. 8 lakhs.

Shri Haj Bahadur: We shall do our
best to provide funds for it.

SBhri 8. M. Banerjee: May I sug-
gest that along with question 2089,
questions Nos. 2087 and 2099 may ulso
be taken up as they relate to the
same subject?

Mr. SBpeaker: Is the Minister will.
ing to answer them together?

The Deputy Minister of Rallways
(Shri Shahnawax Khan): Yes.

Dead Body in Rallway Compartment

+
Shri S. M. Banerjee:
*2089. -{ Shri Panigrahl:

Will the Minister ot'!lllwa'yl be
pleased to state:

(a) whether a dead body of a pas-
senger was found in a third class
compartment in Howrah-Delhi Express
on the 10th April, 1958 at ANahabad;

(b) if so, whether investigations
were made; and

(e) if so, the results of such investi-
gation”

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): (a) Yes,

(b) and (c). The.case 1s still under
investigation by the Government
Railway Police.

Robbery in Train

+
Shri S. M. Banerjee:
e2097,d Shrl Panigrahi:
*9 Shri N. R. Munisamy:
Shrimati Ila Palchoudburi:

Will the Minister of Raflways be
pleased to state:

(a) whether two women were rob-
bed in the train when travelling to
Jhansi1 by the night passenger train
on the 8th April, 1959 between Bhim-
sen and Paman stations;

(b) whether the culprits were ar-
rested by the police;
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(¢) whether this is the second inei-
dent of its kind 1n a month and

(d) 1f so, steps taken by Govern-
ment to stop such incidents”

The Deputy Minister of Railways
(Shrl Shahnawaz Khan): (a) Yes
The incident however, occurred on
8-4-59

(b) Yes, 8 persons have been ar-
rested under section 395 Indian Penal
Code and 119 Indian Railway Act,
1890 {

(c) Yes, this is the second incident
of 1ts kind within the period of a
month, the first having occurred on
10-3-58 between Karari and Datia sta-
tons

(d) The folflowing precaufionary
measures have been taken —

1 Government Railway Police
and train Guards have instruc-
tions to make frequent checks on
ladies compartment

2 A lady travelling alone or
with children below 12 years in a
1st Class compartment 1s permt-
ted to take with her a female at-
tendent holding a III class ticket
duning the portion of her journey
between 8 pm and 6 am or a
dog on payment of usual charges

Robbery in Traln

+
Shri Raghunath Bingh:
2099, Ishrl Tangamani:
| Shri P. C Borooah

Will the Minister of Rallways be
pleased to state

(a) whether 1t 18 a fact that a young
couple coming to Delhi by Pathankot
Express was robbed by four armed
men soon after the train started from
Sonepat on the 14th Aprml 1959, and

(b) 1if so, the details thereof”

The Deputy Minister of Rallways
(Shrl Shahnawaz Khan): (a) Yes.
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(b) On 14-4-59 a newly married
couple entrained a ind class compart-
ment of Bombay Express at Sonepat
at 1930 hours Soon after their
boarding the train, four youngmen
entered the compartment and later
at the point of pistol and kmves forci-
bly removed all ornaments worn by
the wife and took away Rs 308 from
the person of her husband Subse-
quently they made the couple wun-
conscious by sprinkling some drug on
their faces and made away with the
booty before the couple could regan
consciousness They regained con-
sciousness at Narela station and lodg-
ed a complaint with the GRP/Delhi
The ma‘ter 1s under investigation by
the GRP

Shri S. M, DBasnerjee: Regarding
question No 2097, which concerns the
Jhans: line, it wag stated previously
that no policemen had been posted
in that passenger train May I know
whether, m view of repeated nci-
dents of this type, policemen  have
been posted in those trains?

Shri Shahnawas Khan: I require
notice

Shri Tangamani* In reply to ques-
tion No 2088, the hon Minister stated
that the couple were left unconscious
I would like to know whether these
four armed men who committed this
robbery have since been arrested

Shri Shahnawas Khan Not yet
Investigations are gomng on

Shrl 8 M. Banerjee: With reference
to question No 2089, may I know
whether the dead body was subjected
to post-mortem, and if so, whether
the man commutted suicide or he was
murdered or given poison? What is
the report of the post-mortem?

Shri Shahnawaz Khan: Post-mortem
was carried out The result of the
examination was that he was dead
due to shock and haemorrhage as a
regult of lacerated spleen That s
what the Civil Burgeon says

Shri N. R. Munisamy: With refer-
ence to answer to question No 2097,
may I know whether any concrete
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stepa have so far beert taken with re-
gard to providing the mid of armed
police to compartments earmarked

for ladles, as they do when Ministers
travel?

Shrl Shahnmawas Khan: I might m-
form the House that all the persons
involved in this case have been ar-
rested.

SBhri Tangamani: On a previous
occasion also, near Punjab, a similar
incident took place in the second
class compartment, only with the
difference that the particular woman
was murdered May I know whether
Government will give more protec-
tion to those travelling n  second
class compartments in these express
trains at least because of the repeat-
ed robberies and murders?

Shri Shahnawas Khan: The steps
that are being taken by Government
have been read out to the House
Where we find the law and order
position deteriorating, we arrange for
special escorts—GRP escorts—to
accompany the train

Only the other day there was a
question about a lady who was sithing
in a second class compartment, She
was warned by the guard to lock
the door from inside; and, m spite
of the warning that was given to her
somebody jumped on the foot-board
and entreated her to open the door
and she opened the door and he
threw her out What can the police
do?

g
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Visakhapainam srmmy

-+

Shri Nagl Reddy:
m"{mr B. Vittal Rao:

wmtheh!misterdl'ﬂallm-
culture be pleased to state:

(a) whether the management of
Visakhapatnam Sugars and Refinery
Lamited have sought the permission of
Government to shift the factory from
Thummapala, Visakhapatnam Dastrict
to Jaggampeta in East Godavari Dise
trict;

(b) if so, what are the reasons
advanced by them,

(¢) whether Government have exa-
mined the same, and

(d) if so, what 1s the nature of
decision armved at?

The Deputy Minister of Food and
Agriculture (Shrli A, M. Thomas): (a)
Yes, Sir An application has  been
received

(b) The mawn reason given 1is In-
adequate and uncertain supply of
sugarcane

(e) The matfer 1s being examined
in consultation with the State Govern-
ment, having regard to the inlerests
of all concerned—cane  growers,
workers and factory owners

(d) No decision has yet been arriv-
ed at

Shri Nagi Reddy: May I know the
number of years when the sugarcane
was not properly supplied to this
particular factory?

Shri A. M. Thomas: I have got the
figures from 1850-51, the cane crushed
varies from B lakhs mds to 28 lakhs
mds

Shri Nagi Reddy: Is it not a fact
that except last year, when there was
unprecedented floods in Sharda river,
there has been satisfactory supply of
sugarcane to this factory every year?

Shri A, M. Thomas: Last year the
supply was satisfactory, it was 2892
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lakh mds In the previous year—
1956-57—1t was 23'38 lakh mds.

Shri Ranga: What is the capacity of
this factory to crush cane, the maxi-
mum as well as the minnmum? Is it
not that they have
been getting more than the mumimum

All aspects are bemmg considered I
have already assured the House that
a decision will be taken only in con-
sultation with the State Government
and all interests concerned

Shri Ranga: Is it a fact that Govern-
ment have received representations
from the growers’ associations in all
the wvillages interested in sugarcane
growing and also from the coopera-
tive societies of those places as well
as from the District Central Bank
that they would be able to take over
the factory and pay the money also
to these people and that they do not
want the factory to be shifted away
from this place?

Shri A. M. Thomas: I do not know
whether the sugarcane growers of all
the willages are covered But some
of the sugarcane growers as well as
workers of the factory have repre
sented to Government

Shri Vishwanaths Reddy: May 1
know whether 1t 15 a fact that two
other factories in the neighbourhood
of the place to which this factory is
proposed to be shifted 1n East Goda-
var1 have made a complaint to the
Government of India saying that if
sanction 1s given to the shiftmg of
this factory from Vizagapatnam
district, then, these two factories
would be starved of cane? May I
know whether Government has taken
this fact also into consideration

Bhri A. M. Thomas: Ag far as I
know, no such representation has
been received But the fact whether
there 1s sufficient capacity for crush-
ing 1n that particular area to which
it 1s sought to be shifted will also
be considered
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Shri A. M. Thomas: I have already
gaid that we are consuling the State
Government and a decision will be
taken only in consultation with the
Btate Government

Shri Nagi Reddy: May I know
whether any Enquiry Committee was
appointed to go intd the working of
this factory? If so, has any report
been given to Government and wilf
the Government place 1t on the Table?

Shrl AL M, Thomas: So far as I
know, no committee has gone into
the working of the factory

Shri Nagi Reddy: May I know
whether 1t 1s a fact that one of the
reasons that have been given by the
fact ry 15 that they have been incurr-
ing losses all these years” If so, are
the Government willing to go into the
whole aspect of the matter and find
what losses have been incurred?

Shri A M, Thomas* It has been
alleged that they have incurred losses
to the extent of Rs 9 72 lakhs for the
past 9 seasons The amxety of the
hon Members cah well be appieciat-
ed when a factory which ha, existed
m that area for a number Of years 15
sought to be shiffed All these cir-
cumstances will be taken into con-
sideration

Shri K. N. Pandey* May I know
whether 1t 1s a fact that when =
sugar factory, having been found to
be an uneconomuc unit, 1s allowed to
shift, 15 given some help also by the
Government to shuft?

Shri A. M, Thomas: No hard and

fast rule can be laid down in all these
cases

Wheat from Canada

*2091. Shri Daljit Singh: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) whether it 15 a fact that the
Government of India have accepted
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the offer of the Canadian Govem-
ment for the supply of 10 million
worth of Canadian wheat as gift to
India under the Colombo Plan; and

{(b) i so, when this wheat will
arnve in India and what will be its
affect on the market?

The Deputy Minister of Food and
Agriculture (Shri A M. Thomas): (a)
Yes, Sir.

(b) It will be shapped over the next
3 months It will augument stocks
in the hands of Government and will
thus help Government in controlling

prices

Shri Daljit Singh: May I know
whether any amount would be paid
by India to the Canadian Govern-
ment as price of this wheat?

S8hri A, M Thomas: No, Sir This
18 by way of gift They have pro-
vided 10 million dollars and we may
get about, 1 5 lakh tons of wheat

Shri Daljfit Singh: May I know
whether any other country also has
offered to supply of wheat in the
current year”

Shri A. M. Thomas: It may not be
quite desirable to disclose the countries
who have offered wheat either by
way of gift or on other {erms
(Interruption)

¥z waw Fog Wl wgmy w0
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Shri A. M. Thomas: We are also
importing from Canada under other
programmes, under the Colombo Plan
and also under deferred payment
basis

Shri Ranga: How does Government
Propose to distmbute this gift wheat
among our people® Is it proposed to
sell i1t at special concessional rates
among the vulnerable sections of our
beople?
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Shri A. M Thomas: Not at conces-
monal rates It will form part of the
Central reserves.

Inter-State River Water Dispute bet-
ween Madras and Mysore

*2092. Shrl Shivananjappe: Wil
the Mimster of Irrigation and Power
be pleased to state:

(a) whether it 18 a fact that dis-
putes have arisen between the State
Governments of Mysore and Madras
regarding the sharing of the waters
of Cauvery River,

(b) whether the Government of
Mysore have requested the Central
Gowernment to interfere in this dis-
pute immedately, and

(c) the details, if any?

The Deputy Minister of Irrigation
and Power (Shri Hathi). (a) to (c).
A statement 1s laid on the Table of
the Sabha [See Appendix VII an-
nexure No 61]

Shri Shivananjappa May I know
whether the prior approval of the
Mysore Government was taken be-
fore launching this, project, either
by the Planming Commission or by
the Government of India?

Shri Hathi: No prior approval of the
Mysore Government was taken. But
a copy of the decision of the Planning
Commission was communicated to
them

Shri Shivananjappa. May I know
whether 1t was not i1n wviolation of
the agreements entered into by the
Madras and Mysore Governments in
1924 and in 1802°

Shri Hathi: That 1s what the My-
sore Government represents

Shrl Nanjappa The question 1s re-
garding disputes arising out of shar-
mng of water May I know whether,
m the agreements entered into bet-
ween the two Governments any de-
finite agreements were mentioned re-
gardmg sharing of water?

Shri Hathi: The agreement of 1924
mentioned how the water should be
shared
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- Shrl Dasappa: When it was quite
clear under the agreement of 1924,
may I know why it was that the
Madras Government, which was a
party to that agreement, was per-
mitted by the Planning Commssion
to undertake these schemes which,
if given effect to, would be a violat-
ion of the agreement?

Shri Hathi: The Planning Com-
mussion has given sanctioned to these
schemes on the clear assurance from
the Madras Government that they
will only use surplus water not re-
quired by Mysore. That will not m
any way affect the rights of Mysore.

Shrl Tapgamani: This Mettur High
Level Canal scheme, the Kattalal
scheme and the Pullumbady Scheme
have been approved by the Plannmg
Conrmission and the first scheme has
already been completed May I know
what are the grounds for objcction
being raised by the Mysore Govern-
ment, and whether other 1ssues of
Palar river and others will also be
taken up?

Shri Hathi: The Mettur Dam High
Level Canal was a part of the First
Plan The two other schemes men-
tioned are in the Second Five Year
Plan. When they were sanctioned
the Planning Commussion took an
assurance from the Madras Govern-
ment that they will only use the sur-
plus water The Mysore Government
says that according to the terms of
the agreement, the very fact that the
projects are constructed would be a
breach of the agreement.

Shri Wodeyar: May I know where
exactly the two governments have
not come to an understanding, and
whether the Central Goveinment
have agreed to interfere in this dis-
pute?

Shri Hathi: That is what the reply
states, that the Planming Commission
and the Minstry of Irrigation and
Power propose to call an early meet-
ing of the representatives of the gov-
ernments of Madras and Mysore to
discuss all the issues invoived with
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Railway Freight for Manganese Ore

*2087. Shri Vidya Charan Shukia:
Will the Minister of Railways be
pleased to refer to the reply given to
Starred Question No. 83 on the 11th
February, 1859 and state:

(a) whether a decision has since
been taken on the question of re-
duction in the railway freight for
Manganese Ore;

(b) 1f so, the details thereof; and

() if the reply to part (a) be in
the negative, what are the reasons for
the delay?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) No
Sir,

(b) Does not arise.

(c¢) The time that 1s being taken 1s
due to the delay on the part of cer-
tain nuning and trading interests to
furnish factual information as to
costs of production and to afford
facilities for a general verification of
the correctness of such figures of costs
az were furnished by them.

Punjab State Electricity Board

Shri Ram Krishan Gupta:
*2093, { Shri D. C. Sharma:
| Shri Daljit Singh:

Will the Minister of Irrigation and
Power be pleased to refer to the re-
ply giwven to Starred Question No.
157 on the 21st November, 1858 and
state:

(a) the nature of the disputed
points between Punjab and Rajasthan
Governments regarding the setting up
of Electricity Board; and

(b) the steps since taken to estab-
lish the Board?
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The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b).
A statement is glven below:—

STATEMENT

The two disputed points regarding
the maintenance and operatwon of the
common pool works of the DBhakra
Nangal Project, that held up the con-
stitution of an Electricity Board in
the Punjab, were (i) constitution of a
Standing Advisory Committee to re-
solve disputes, if any, between the
Governments of Punjab and Rajas-
than and (ii) the right of the Rajas-
than Government in respect of re-
ceiving supply of power for a Fertili-
zer Factory to be established in their
area in future, on the terms and con-
ditions on which supply has Leen
given to the Fertilizer Factory in
Nangal in Punjab. These points have
since been resolved &nd an Electri-
city Board was established in  the
State on the 1st February, 19589,
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Purchases by Railways

v2095. Shri Harish Chandra Mathur:
Will the Minister of Rallways be
pleased to state:

(a) the total amount of purchases
made by Railways from abroad with-
out calling for tenders during the
vears 1057-58 and. 1858-69; and

(b) what agency was employed to
effect the purchases?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) and (b).
A statement iz placed on the Table of
the Sabha. [See Appendix VII, an-
nexure No. 62.]
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UXK.-Indis Shipping Conforence

(s) whether it is a fact that the
V.K.-India shipping conference have
agreed to transact freight charges
in rupees; and

(b) if so, the deiails of the agree-
ment?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
Yes, Sir. The UK./India Shipping
Conference have deaaded to accept,
with effect from 1-4-1959, payment of
freight 1n rupees in India in respect
of cargoes shupped from the UK. to
India.

Doubling of Deilbl-Saral Rehilla-
Rewarl Section

*2098. Shri Ram Krishan Gupta:
Wil the Muuster of Raliways be
pleased to refer to the reply given
to Starred Question No. 628 on the
28th August, 1858 and state the pro-
gress made 80 far in the doubling of
the Delh;-Saras Rohilla-Garh: Harsaru
Section of the Northern Railway?

The Deputy Minister of Railways
(Shri 8 V. Ramaswamy): Of the 30
miles partial doubling on Delh-
Rewar1 Section, 23 miles portion
between Deliu Sarar Rohulla and Garhi
Harsaru has since been opened to
goods traffic The T mule portion
between Khalllpur and Rewan 1
programmed to be opened to goods
traffic by June 1989. It s expected
(hat the entire section may be opened
t- vassenger iraffic by the end of the

yedr.

Ticketless Travelling
Shri Ram Krishan Gnpia:
Shri Pangarkar:
Shri Raghunath Singh:
358, ( Shri Bibhuti Mishra:
Shri D. C. Sharma:
Sardar Igbal Bingh:
Shri Chunl Lal:

Will the Minister of Railways be
pleased to state:
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(2) the humber of ticketiess travel-
lers detected on the Rallwsys during
1957-58 and 1038-39 (Zone-wise);

(b) the tota] amount of loss of
revenues during the same period on
the above account (Zone-wise);

(c) the number of those who were
penhlised (Zone-wise); and

{d) the total amount realised from
them (Zone-wise)?

The Deputy Minister of Rallways
(Shrl Shahnawas Khan): (a) to (d).
A statement sghowing the
information is laid on the Table of
the 8Sabha. [See Appendix VII,
annexure No, 83.]

Export of Rice From Punjab

3581, Shrl Ram Krishan Gapta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the total quantity of rice export-
ed s0 far from Punjab since the 1st
November, 1958; and

(b) the total quantity exported,
State-wise?

The Minister of Food and Agricul.
tare (Shri A. P. Jaln): (a) and (b).
During the period November 1, 1958
to April 15, 1859, about 61,200 tons of
rice were sent on Government account
from Punjab to other States and to
Defence Services as indicated below:—

Approxi~
mate
Name of the State quanlitiey
despatched
(s rons)
Jammu end RKashmir . . 9:400
Bombay , . . . . 39,500
WestBengal . . . . 1,400
Himacha] Pradesh . . . 200
Lselence Services . 16,300
ToraL 61,200

The figures of export to other parts
of the Zone on trade account are not
available,
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Export of Whest from Punjad

(a) the total quantity of wheat
exported from Punjab during Novem.
ber 1058 and February 1959; and

(b) the total quantity exported,
State-wise?

The Minister of Food and Agrienl-
ture (Shri A, F. Jain): (a) and (b).
“The following gquantities of wheat
were exported on Government
account from Punjab during the month
of November 1958 to the States men-
tioned below:—

Name of the State Tons

Uttar Pradesh . . 4,521
Bihar . . . . . 219
ToTaL . 4:740

There was no export of wheat on
‘Government account from Punjab
during the month of February 1859,

Information about trade movements
to other areas included in the Northern
Wheat Zone iz not available,

State and Central Warehouses

[Shri Ram Krishan Gupta:
3588. { Shri Nagi Reddy:
[ Sbri Ramam:

Will the Minister of Food and Agri-
culture be pleased to state the names
of the places where State and Central
warehouses will be set up during
1959-807

The Minister of Food and Agricul-
‘ture (Shrl A. P. Jaln): A statement
15 laid on the Table of the Sabha.
{See Appendix VII, annexure No., 64.]

Fruit Production in Punjab

8584, Shri Ram Krishan Gupta: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the nature of the programme
out for the development of

fruit production in Punjab for the
year 1959-60; and

(b) the amount of assistance to be
given therefor?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): (a) It is
proposed to plant additional 3,000
acres under new orchards during
1959-680. Technical advice would also
be provided to the fruit growers for
thus purpose.

(b) Long-term loans will be given
to prospecuve fruit growers for
establishing new orchards at the rate
of Rs. 300 per acre. A sum of
Rs, 9,00,000 18 proposed to be prowvid-
ed for this purpose gduring 1959-60.

Quarters for Workers of Integral
Coach Factory, Perambar

3585. Shri Ram Krishan Gupta: Will
the Mimister of Rallways be pleased
to state:

(a) the total number of workers
employed at present 1in the Integral
Coach Factory, Perambur;

(b) the number of workers provid-
ed with quarters; and

(¢) the scheme, if any, to build fur-
ther quarters?

The Deputy Minister of Rallways
(SBhri Shahnawaz EKhan): (a) 5766

(b) 365

(c) 200 staff quarters are being con-
structed to house the essential staff of
the Furnishing Annexe to the Inte-
gral Coach Factory.

New Platforms at Rewarl Station

3586. Shri Ram KErishan Gupta: Will
the Minister of Rallways be pleased
to refer to the reply given to TUn-
starred Question No. 388 on the 18th
August, 1958 and state:

(a) the amount spent up-to-date on
re-modelling the yard and for con-
struction of new platforms at Rewari
Station;

(b) the progress of work done so
far; and
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(c) the final date by which this
work will be completed?

The Depuily Minister of Rallways
(S8hri 8. V. Ramaswamy): (a) Rs. 8
lakhs. The estimated cost of the work
4a Rs. 19 lakhs.

(b) Approximately 15 per cent.

(c) The work 1s expected to be
completed by the end of 1862, pravid-
ed land required m this connection is
handed over by the Revenue Authori-
ties.

Passenger Amenities at Rewari-
nhemm

8587. Shri Ram Krishan Gupta: Wili
the Minister of Rallways be pleased to
state:

(a) the amount spent up-to-date for
providing amemties for passengers at
the following stations on Rewar-
Bhatinda route of metre gauge section
of Northern Railway:

(1) Charkhi Dadri;
(1) Bhawani,
(in) Hansi; and

(b) the nature of amenities provided
station-wise?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) The
amount spent up-to-date from the time
the section Rewari-Bhatinda became
part of the Northern Railway i.e. from
April, 1852, is as under:—

Rs.
Charkhi Dadn

20,000
Bhiwam . 9,000
Hans: . ) . 9,000

(b) Charkhi Dadri:

(1) Waiting hall for 11l class passen-
gers;

() Combined waiting room for
upper class passengers;

(iii) One water shelter;

(iv) Latrines;

(v) Electrification;

Written Anpwers APRIL 18, 1980

Written Answers 13780

(vi) Medium size platform;

{vii) Benches on platforms,

Bhiwani:

(1) Waiting hall for III class passen-
gers;

(1) Combined waiting room hr
upper class passengers;

(1) Water shelters;

(1v) Latrines;

(v) Electrification,

(v1) Benches on platform;

(vi1) Ramsed platform

Hansi,

(1) Waiting hall for III class passen-
gers;

(1) Combined waiting room for
upper class passengers;

(111) Water shelters;

(1v) Latrines,

(v) Electrification,

(vi) Raised platform;

(vu1) Benches on platforms.

Raising of Station Platforms on
Rewari-Phulera Section

3588. Shri Ram Krishan Gupta: Wili
the Minister of Rallways be pleased
to state.

(a) whether there 1s a proposal to
raise the level of platforms of some
stations on Rewari-Phulera section
(RPC),

(b) 1if so, the names of such stations;
and

(c) when the work will start”

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) and

(b) Yes, at one station namely Nim~
ka-Thana.

{c) During 1860-61,



I37ar Written Anewsrs VAISAKHA 8, 1881 (SAKA) Written Answers 13723

Trunk Lines beltween Namaul and
Charkhi Dadri

3589 Shri Ram Krishan Gupta: Will
the Minister of Transpert and Com-
muncations be pleased to state

(a) whether it 1s a fact that there
is no direct hine for trunk calls from
Narnaul to Charkhi Dadm (Punjab),
and

(b) if so, whether Government pro-
pose to consider the desirability of
removing this difficulty”

The Minister of Transport and
Communications (Shri §. K. Patil):
(a) There 15 no direct trunk circuit
between Narnaul and Charkhi Dadr:
Calls between Narnaul and Charkh
Dadr1 are routed e Bhiwani, Delhi
and Rewar

(b) Direct circuit between two
stations 1s provided only if it 18
economically justified by the trunk
traffic between the two stations A
direct telephone circuit between
Narnaul and Charkh: Dadr1 1s not so
Justified at present

Family Planning Centres in Punjab

Shri Ram Krishan Gupta
3590 Shr1 Daljit Singh-

Sardar Igbal Singh:

Shri Ajit Singh Sarhad:

Will the Mumster of Health be
pleased to refer to the reply given to
Unstarred Question No 2710 on the
17th February, 1958 and state

(a) the number of family planning

centres opened 1n Punjab State during
1958-59, and

(b) the number of family planning
centres proposed to be opened mn
Punjab during 1959-60”

The Minister of Health (Shri
Karmarkar): (a) Seven climes—four
rural and three urban

(b) One urban and 35 rural accord-
ing to phased programme

Loans to Co-operative Societles

and Co-operation be pleased to state
the total amount of loan granted to
co-operative socleties during 1958-59°

The Deputy Minister of Community
Development and Co-operation (Shri
B 8 Murthy): The Mumstiry of
Community Development and Co-
nperation does not grant any loans to
co-operative societies Loans to the
extent of Rs 206 178 lakhs were, how-
ever, granted during the year 1958 59
to State Governments for their co-
operative development schemes

Wagons for Coal Transport

3592, Shri Ram Krishan Guptd: Will
the Mirnuster of Railways be pleased
to state the total number of wagons
allotted for coal transport during
1858-58 (month wise)?

The Deputy Minister of Railways
(Shn § V. Ramaswamy): A state-
ment showing the total number of
wagons loaded with coal on Indian
Railways during the year 1858 59 1s
placed on the Table of the Sabha [See
Appendix VII, annexure No 65]

Eye Banks

35903 Shri Ram Krishan Gupta: Will
the Minister of Health be pleased to
state the names of the States which
have established Eye Banks for Cor-
neal Grafting n pursuance of the
recommendations of the Central
Council of Health?

The Minister of Health (Shri
Karmarkar): No new Eye Banks for
Corneral Grafting have been establish-
ed in pursuance of the recommenda-
tions of the Central Council of Health
Five Eye Banks are, however, func-
tioning at the following hospitals —

1 Assam Medical College, Hospital,

Dibrugarh

2 Gandhi Eye Hospital, Aligarh

3 Government Stanley Hospital,
Madras

4 Government Ophthalmic Hospital,
Madras
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]
8 Covernment Erskine Hospital,
Madurai.

Transfer of Post Office Savings Bank
Accounts from Pakistan

3584, Shri D. C. Sharma: Will the
Minister of Transport and Communi-
-cations be pleased to state:

(a) the number of Post Office
Savings Bank accounts of the dis-
placed persons so far transferred to
India from Pakistan;

(b) the number of accounts which
Temain to be transferred as yet; and

(¢) the steps taken to expedite the
ransfers?

The Minister of Transport and
Lommunications (Fark B R, Pa):
a) 73,405.

(b) 17,850 approximately,

(¢) The verification lists in respect
of most of the remaining claims have
been exchanged with the Director
WGeneral, Posts & Telegraphs, Karachi
through Pakistan Liaison Officer. It
is proposed to exchange the reman-
ing few with the Director General,
Posts and Telegraphs, Karachi thréugh
post shortly.

Rural Electrification Bchemes

3595, Shrl Ram Bhankar Lal: Will
the Minister of Irrigation and Power
be pleased to state the names of the
Rural Electrification Schemes
examined by the Power Wing of the
Central Water and Power Commission
during 1958-587

The Deputy Minister of Irrigation
and Power (Shri Hathi): A state-
ment is laid on the Table of the
Sabha. [See Appendix VII, annexure
No. 68]

Training of Ghagra River

3598, Shri Ram Bhankar Lal: Will
the Minister of Irrigation and Power
be pleased to state the details of the
training of Ghagra River near Inch.
cape Bridge by Central Water and
Power Research Station, Poona?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The Ballia-
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Chhapra section of the North Eastern
Rallway line crosses the river Ghagra
over the Inchcape bridge, about
seven miles upstream of the con-
fluénce of the Ghagra with
the Ganga. During the floods
of 1924, the Ghagra split itself up
into two streams at a point about 15

the river bank and the railway track
was reduced to 250 feet and, during
1057, the river eroded the rallway
¥ine over a length of about four fur-
longs. Consequently, traffic had to be
diverted through the retired align-
soent constructed in 10286,

2. A small Committee consisting of
the Director, Central Water and
Yower Research Btation, Poona, the
Chief Engineer, Floods (Planning and
Pesigns), Central Water and Power
Commission, and the Chief Engineers
of Bihar and Uttar Pradesh inspected
the site in September, 1957. The
Committee recommended that, for
evolving long-term training measures,
model experiments were necessary to
gee if some portion of flow could be
diverted to the left arm of the river
Ghagra. As an interim measure, the
Commitiee recommended construction
of some stone spurs. But before
these spurs could be constructed, the
matter came up for discussion at the
géventh meeting of the Central Flood
Control Board on the 12th of May,
1858, The Board directed that the
question should be reconsidered by
the Ganga River Commission jmme-
dlately. An emergency meeting of
the Ganga River Commission was
atcordingly held on May 18, 1058, and
it was decided to send a team of
engineers from the Central Water and
Power Commission to the site to assist
the State Engineers in formulating an
jpterim scheme for protection. This
team suggested construction of &8 num.
ber of permeable spurs in the affected
reach. These spurs which were con-
structed before the floods of 1858,
checked further erceion of the bank
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and even induced siltation
places. In December, 1858, as the
results of model experiments were yet
not available, the Ganga River Com-
mussion directed the same team again
to visit Suremanpur erosion site for
suggesting mnterim \measures agunst
any possible floods in 1889 The team
ted a few more permeable spurs
in the reach of attack by the river
The work, on the basis of these re-
<commendations, i1s m Progress

at some

3 Techrical data required for the
model experiments for evolving long-
term measures have been furnished
by the Chief Engineers, North
Eastern Railway ahd Uttar Pradesh
Irrigation Department, to the Central
‘Water and Power Research Station,
Poona The model has been built and
the experiments are in progress The
results are expected to be available
by about October, 1959

Upper Sileru Hydro-Eleciric Project

3597 Shri E Madhusudan Rao: Will
the Minister of Irrigation and Power
‘be pleased to refer to the reply given
to Unstarred Question No 485 on the
19th February, 1958 and state

(a) whether the Planning Comrmus-
mon have approved the Upper Sileru
thydro-electric scheme, and

(b) if so, the estimated amount
allotted for the construction of the
project?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The
Planning Commussion have not yet
approved the scheme

(b) Does not arise
Handling of Export Cargo by Madras
Port Trust Board

Shri Anthony Pillai:
”"’{m L. Achaw Singh:

Will the Minuster of Transport and
«Communications be pleased to state

{(a) what steps have been taken by
the Madras Port Trust Board to

over the handling of export cargo;
and

(b) when such talung over will be
effected?

The Minister of State in the Minis.
try of Transport and Communications
(8Bhri Raj Bahadur): (a) and (b)

cussed the subject in November 1958
and decided to obtsin the comments
of the different Chambers of Com-
merce m the matter These have
since been received and are under
exammnation by the Port Trust One
of the Traffic Officers was also sent
to Bombay and Calcutta Ports to ltudy
the subject He has submitted
report Certain ponts ansing trom
his report have been exammned The
amendments required in the Scale of
Rates, By-laws etc, are being drafted
by the Port Trust Proposals regard-
ing the taking over of export cargo
will be soon placed bafore the Port
Trust Board for their approval The
Madras Port Trust has been requested
to expedite action

Utilization of Irrigation Potential

Will the Mimister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No 1403
on the 12th December, 1958 and state:

(a) whether the officers appomnted by
the Central Government to report
whether urngation potential in the
country is fully utiised or not have
submutted their report,
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(b) # s0, the recommendations
accepted by the Government; and

(c) the progress made in the imple-
mentation of these recommendations?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (c¢)
Reports concerning all the States have
been received and are under exam-
nation Certan statistical information
relating to some of these reports is
still awaited from these Special
officers

Project on Yamuna

Shri Ram Krishan Gupta:
3600 { Shri Bhakt Darshan:
Sardar Igbal Singh:

Will the Minuster of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No 1146
on the 9th December, 1958 and state

(a) whether the report for construe-
tion of a project at Yamuna has been
consmdered, and

(b) if so, the result thereof?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) A preli-
munary project report of Koch Dam
Reservoir on River Yamuna has been
received in  the Central Water and
Power Commussion and 1s under
exammation

(b) Does not arise

Production of Foodgrains

3601 Shri Ram Krishan Gupta.
*\ Shri Daljit Singh:
wmthemmm-o:m.nam.
culture be pleased to state.

(a) whether there has been short-
fall in the fulfilment of the target of
production of foodgrans for 1958-59,

(b) 1f 50, to what extent, and
() the reasong therefor?
The Minister of Fooq and Agricul-

tare (Bhri A P Jaln): (a) o (c)
On the basis of foodgrains production
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programmes envisaged by various
it was expectad
that facilities for the additionsal pro-
duction of about 3 milion tons would
be created during the course of the
year As the year 1058-50 has just
ended, it will be some time before
the information regarding achieve-
ments under various foodgrains pro-
duction programmes for the year
becomes available from all the States.
However, information so far available
from the States on the whole justifies
the expectation that the target est-
mated for the year 1958-59 15 ikely to
be achieved

Rallway Sleepers

{Shri Nagi Reddy:
3602 { Shn D V. Rao:
Shri Vidya Charan Shukia:

Will the Minister of Railways be
Pleased to state

(a) the annual requirements of sleg.
pers for Indian Railways,

(b) the value of sleepers imported
during 1958,

(c) the total quantity of sleepers
purchased from different countries and
the price paid per cubic foot for
different  varieties (country-wise)
during the same period,

(d) the amount of foreign exchange
mnvolved and freight paid for the
mmported  sleepers (couniry-wise)
during the same period, and

(e) the purchases made within the
country and the price pad for eath
cubic foot of different kinds of Indian
sleepers during the same perned

(State-wise)>

The Depuiy Minister of Rallways
(Shri S. V Ramaswamy): (a) Average
annual requirements of ordinary track
sleepers during the Second Five Year
Plan have been of the order of 65 lakhs
of sleepers Acutal requirements during
first four years were more than the
average

(b), (¢), (d) and (e) Presumably the

information required 15 in respect of
wooden sleepers only which 3 as
follows-
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(b) Approximate FOB value of

ordinary track sleepers of

naturally durable species is Rs, 1.25
CTOres.

(d Approximate  App. average
" Quanuty Price

Austraha 14+Slakhcft  Rs. 7-2/cft.
Burma 3-7lakhcft. Rs. 7-8[chi

(d) Foreign exchange element in
F.OB value.

Austraha Rs. One crore.
Burma Nil
Freight involved.

Australia Burma
Foreign exchange 9 lakhs Nil

i Rupees. 15 s lakhs 3 5 lakhs

(e) As the figures are not kept by
calendar years, the information & not
readily available  Approximately 24
lakhs of ordinary track wooden slee-
pers were procured from within the
country during 1958-59  The current
prices of these sleepers (both natural-
ly durable and treatable species)
varles from Rs 475 to Rs 1056 per
cft,

Reorganisation of Transport
Administration in States

Shri Ram Krishan Gupta:
Shri Bhaki Darshan:
Shri T B YVittal Rao:
Shri Siddananjappa:

Will the Minmister of Transport and
Communications be pleased to refer to
the reply given to Unstarred Question
No 89 on the 11th February, 1959 and
state:

(a) whether the ad hoc committee
set up to advise on the reorgamsation
of transport admnistration 1n the
States has since submutted 1ts report;

(b) 1f so, whether a copy of the
Teport or a statement showwmng 1its
main recommendations would be lad
on the Table; and

{(c) the action taken on the recom-
mendations of the Committee?

The Minister of State in the Minis-

3603,

(8hri Raj Bahadur): (a) Yes.

(b) A copy of the report of the
Committee was laid on the Table ot
the Lok Sabha on 16th Apnl, 1959,

(¢) The recommendations of the
Committee are under consideration

Loan to Delhi Municipal Corporation

Shri Ram Krishan Gupia:
3804 { Shri D C Sharma:
Shri Sarju Pandey:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No 158 on the 21st
November, 1858 and state.

() the nature of steps taken for
providing additional loan to the Delhi
Municipal Corporation for the new
barrage at the Wazirahad Pumping
Station, and

(b) the total amount provided”

The Minister of Health (Shri
Karmarkar): (a) and (b) The Dell
Municipal Corporation who were ask-
ed to examine whether the additional
estimated expenditure on the con-
struction of the barrage could be met
from the allocation of Rs 708 54 lakhs
made for the Second Five Year Plan
period have now informed that it
would not be possible to do so and
addifional funds to the extent of
Rs 86'83 lakhs will be required.
Further necessary action will now be
taken 1n consultation with the Plan-
ning Commission and Ministry of
Finance

Publicity by LAC

2605 Shrli Rameshwar Tantia: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether the ITAC is sel-
sufficient 1n 1ls publiaty work;

(b) 11 not, whether private agencies
are engaged, and

(¢} if so, how much money was
paid to them during the last one year?

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): (a) and (b).
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Assigtance to Orissa for Various
Projects

3608 Shri U, C Patnalk:
Will the Minister of Food and Agri-
culture be pleased to lay a statement
showing the amount of Central assist-
ance given to Ornssa during the year
1958-59;

(a) to increase fish-production in the
Chilka Lake;

(b) to reclam the swamps around
the Lake;

(e) to foster sylviculture in the loca-
hity; and

(d) to implement the schemes for
cattle breeding, goat-rearing, piggery
and for amimal husbandry in general?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) and (b) No
Central assistance was given during the
Year 1958-59,

(¢) & (d). The following amounts
Wwere agreed to be given as Central

assistance to the Government of Orissa
for the year 1958-59:—
(Ra. in 1skhs)

() Casurina  plantation,
D which 15 a part ol'ﬁ'eséhemc

of “Sml Conservation for

Coastal Sand Dune", o'g93*
(i) Key Village . 1.06
(1) Gosadan . . . o-6r

(;v) Goshala Development
Scheme . .
(v) Coordimnated Cartle
Stenlity Scheme . o 17

No assistance was given for piggery
development scheme,

109>

*This includes a loan of Rs. 67,000

Palsit Station

3609. Shri Subiman Ghose: Will the
Mimister of Railways be pleased to
state;

(a) what was the number of inward"
and outward passengers at Palsit
Station on Eastern Railway in each
month of 1958 and January, 1959;

(b) whether 1t 13 a fact that an
overbridge 1s being constructed at this
Station; and

(c) if so, its estimated cost and the
approximate date when it will be
completed?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) A state-
ment giving the required information
is laid on the Table of the Sabha, [See
Appendix VII, amtmexure No. 67]

(b) Yes.

(c) The estimated cost of the foot
over-bridge 1s Rupees Twelve
thousand, five hundred and it is
expected to be completed by May,
1959.

Rasulpur Station

3610. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) what was the number of inward
and outward passengers at Rasulpur
Station on Eastern Railway in each.
month of 1858 and January, 1959;
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(b) whether 1t 15 a fact that there 13
an old and dilapidated narrow bridge
-on this Station outside the platform,

(c) whether 1t 18 a fact that passen-
gers suffer much for want of an over-
bridge on the platform,

(d) whether 1t 18 also a fact that
local public made a representation
for the construction or shifting of the
said old overbridge on the platform
and for which there has been ins-
pection by high Raillway officials, and

(e) if so, the action Government
propose to take in the matter?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) A state-
ment giving the required information
is Jaid on the Table of the Sabha [See
Appendix VII, annexure No 68

(b) There 15 a foot over bridge at
the end of the platform but 1t 1s
meither 1n a dilapidated condition nor
narrow

(¢) Yes for wan* of an overbridge
more centrally located on the plat-
form

(d) Yes

fe) The proposal will be placed
before the suburban Railway Users’
Consultative Commuttce for their
consideration

Non.-Utilization of Grants for Minor
Irrigation Schemes in States

Shri Subodh Hansda:
Ss11, {sm 8 C Samanta.

Will the Minister of Food and Agri-
«culture be pleased to state

(a) whether 1t 1s a fact that large
amounts of grants-mn-aid from the
«Ce itral Government to various States
for minor irrigation schemes have not
been spent during the year 1958-59,

(b) 1if so, the reasons therefor, and

(c) the amount which remained un-
spent (State-wise)?

The Minister of Food and Agricul-
dure (Shri A. P, Jain): (a) to (c).
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The financial yeer 1038-59 ended on
the 31st March 1959 and mformation
regarding actual expenditure on agn-
cultural schemes (including Minor
irngation Schemes) will be available
only after the flgures of actual expen-
diture as furnished by State Govern-
ments, are reconciled by the Accoun-
tants General m consultation with the
former and finally adjusted However,
a statement showing grants agreed to
by the Government of India to
various States and amounts actually
claimed by them during 1858-59 on
the basis of actual expenditure for
three quarters (April 1958 to Decem-
ber 1958) and estimated expenditure
for the fourth guarter (January 1059
to March 1859) in respect of Minor
Irrigation Schemes 1s Jaid on the Table
of the Sabha [See Appendix VII,
annexure No 69]

Surplus Foodgrans

3612 Shn Bibhuti Mishra: Will the
Minister of Food and Agriculture be
pleased 1o statc

{a) whether 1t 1s a fact that Gov-
ernment have sct up an organisation
to assess markeling surplus of food-
grains,

(b) if s0 names of foodgiains with
quantum asses-ed upto the Tth Febru-
ary 1958 and also the names of States
where they ¢ n mirketable smplus,
and

(¢) how far Government are con-
templating to give bencfit to those
growers who have increased food-
grains 1n various surplus States?

The Minister of Food and Agricul-
ture (Shri A P Jain)* (a) No, Sir

(b) Does not arise

(c) The Government have institut-
ed two schemes, vz, ‘Crop Competi~
tion’ and ‘Commumty Award’ for
giving direct or indirect incentives to
the growers in all States for increas-
ing the production of foodgrains
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Tourists Rush to Kulu Valley

3613, Shri Daljit Singh: Will the
Minuster of Transport and Communi-
cations be pleased to state —

(a) whether 1t 15 a fact that there
-was an extraordinary rush of tourists
‘to Kulu Valley during the year 1858-
59, and

(b) If so, the number of Indians and
Foreign tourists who wisited Kulu
Valley during that period (month-
wise)?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) There was a
substantial 1ncrease of tounst traffic
to Kulu Valley m the calendar year
1958 as compared to the previous two
years 1856 and 1857

(b} Figures for the months Jan-
March 1958 are not yet available The
figures of Indian and foreign tourists
who visited Kulu Valley during the
<alendar year 1958 (month-wise) as
furnished by the State Government
are given below —

Year Indians  Forei-
1958 gner
January
February
March 93 7
Aprnil 271 2
May 465 44
June 523 14
July 356 26
August 391 5
September 421 16
October 788 6
November 324 1
December 9

ToTal 3.641 121

Trawl Nets

3614 Shri Assar. Will the Minister
of Food and Agriculture be pleased to
state

(a) whether 1t 1s a fact that trawl
Nets are lying idle in Bombay for the
ilast two or three years, and

35 (ALSD—3

(b) if so, the reasons thereof”

The Minister of Food and Agricul-
ture (Shri A P, Jain): (a) No, Sir

(b) Does not arise
Wheat Stocks in Bombay

3615. Sbri Pangarkar: Will the
Minister of Food and Agniculture be
pleased to state

(a) whether 1t 1s a fact that wheat
stocks in some cities in Bombay State
have been frozen, and

(b) 1If so, whether the permussion of
Central Government was obtained in
this matter?

The Minister of Food and Agricul-
ture (Shri A. P Jain). (a) Some
stocks of wheat were seized by the
Police 1in Bombay City for infringe-
ment of the provisions of the Import-
ed Foodgramns (Prohibition of Un-
authorized Sale) Order, 1958" and the
Bombay Foodgrains Dealers Licens-
ing Order, 1958

(b) Where the law permuts the
seizure of stocks of foodgrains in res-
pect of which there has been infringe-
ment of statutory orders, specific per-
mussion of the Central Government or
wther authority 1s not necessary be-
fore such a sewzure 15 made

Export of Wheat from Punjab

3618 Shr1 Ram Krishan Gupta Will
the Minister of Food and Agriculture
be pleased to state

(a) whether tye Pun)ab Govern-
ment sent a proposal in the month of
January this year to the Central Gov-
ernment 10 1mpose a ban on the ex-
port of wheat from Punjab for the
next two months, and

(b) 1f so0, nature of the action taken
by Government in this respect?

The Mimnister of Food and Agricul-
ture (Shri A P. Jain). (a) Yes, Sir

(b) The Central Government did
not agree to the proposal as that
would have had adverse repercussions



(a) whether it is a fact that certain
roads in Himachal Pradesh were con-
structed without proper sanction by
the State Government; and

(b) if so, the reasons therefor and
the action taken in the matter?

The Minister of State in the Minis-
try ol Transport and Cemmunications
(Bbwi Raj Bahadur): (a) and (b).
Some road works were started by the
Governrgent of Himachal Pradesh
prior to sanction on account of their
extreme urgency snd in order to
alleviate acute economic distress
caused by food shortage and unem-
ployment. The “detailed plans and
estimates for all such works have
since been sanctioned by the Govern-
ment of India except two which are
under consideratiom.

Recrultment of Anglo-Indians

‘Will the Minister of Railways be
pleased to lay a statement showing:

(u) the number of vacancies notifled
by the Railway Service Commission,
Mudras, for Anglo-Indians for the
years, 1930, 1851, 1983, 1953, 1854,
1856, 1957 and 1958;

L]

(b) the number of applicants for
the above vacancies;

(¢) the number of posts filled;

(d) whether 1t 15 a fact that quali-
fied Anglo-Indians who applieq were
not called; and
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(e) if 80, the reasons therefor?

The Deputy Minister for Raliways
(8&rl Shabnawas Khan): (a) to (c).
The Railway Service Commission,
Madras, started funchioning from
1-13-1858, As such the required infor.
mation is given below for 1954.
onwards:—

—

No.of No.of No.of

vacan-  appli-
Year cies] cants
noti-
fied
1954 . 203 748 74
1956 . 210 849 7%
1957 . 306 911 96
1958 . 210 621 103

(d) No.
(e) Does not arise.
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Appointment of Class IV Employees
in Southern Railway

3621. Shri Elayaperumal: Will the
:nister of Railways be pleased to
te:

(a) the total number of Class IV
. employess appointed by the Southern
Railway 1n the year 1958-59; and

(b) the number of employees
among them belonging to Scheduled
Castes and Scheduled Tribes?

The Deputy Minister of Railways
(Shril Shahnawaz Khan): (a) 4880.

(b) Scheduled Castes—1076.
Scheduled Tribes—44.

mural water Sapply Schemes in
Madras State

3422, Shri Eiayaperumal: Will the
Minister of Health be pleased to
state how far the amounts allotted to
Madras State for implementing the
rural water supply schemes during
the Second Five Year Plan have been
utilised so0 far?

Five Year Plan period upto 1958-59,
the State Government have utilised
Rs. 1672 lakhs upto 31st October,
1958.

Mental Morbidity in India

sezs, J Shri Subodh Hansda:
| Shri 8. C. Samanta:

Will the Minster of Health be
pleased to state:

(a) whether Government keeps any
record of mental morbidity in India;

(b) what are the main causes of this
disease so far analysed; and

(c) what steps Government have
taken so far for its treatment?

The Minister for Health (Shrl
Karmarkar): (a) No But it is
estimated that the number of mental
patients 18 not less than two per
thousand of population.

(b) The mental diseases depend m
general for their development and
symptomatology on the interreaction
of (1) hereditary factors (u) factors
dependent on sexual differences, age
periods (1) emotional shocks, (iv)
social, femilial and economic influenc-
es (v) structural changes in brain and
endocrime glands, (v1) financial,
domestic and employment worries,
(vi) drug addictions and infection
from syphillis and other diseases In
India other factors specially chronic
starvation, tropical fevers, anaemias
and frequent child birth in women
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are responsible for a larger group of
mental breasdown, than in ahy other
country

(c) The subject matter 15 primanly
the concern of the State Governments
So far a- the Government of India
are conccined, there 18 only one
mental hospital, vz, the Hospital for
Mental Diseases, Ranchi, under theirr
adminustrative control  This Hoep-
tal which was previously managed by
a Board of Trustees, was taken over
by the Government of India wnth
effect from the 1st June, 1854, with a
view to reorganise it on sound lines
and also to make 1t a model centre for
the treatment of mental disorders
The bed strength of the Hospital 1s
Q6 Bowinemne fen Une  Sedespaest

of the Hospital at a cost of Rs 825

lakhs has been Included in the Second

Five Year Plan

2 A scheme for the construction of
a Mental Hospital at Bhahdra under
the Delhi1 Administration has been in-
cluded 1n the Second Five Year Plan

3 The Government of India have
also established an All-India Institute
of Mental Health at Bangalore for
post-graduate teaching and research
n mental health A scheme for the
expansion of the Institute at a cost of
Rs 28 lakhs has been included 1n the
8econd Five Year Plan and 1s bemng
implemented.

4 A scheme for the establishment
in teaching hospitals of Child Gud-
ance Clinics and Psychiatric Depart-
ments at a cost of Rs 20 lakhs has

. also been included in the Second Five
Year Plan Under this scheme the
Central Government will give finan-
cial assistance to State Governments
for the establishment of these clinics
upto 75 per cent of non-recurring and
50 per cent, of recurring expenditure
These clinics are intended for the
treatment of behaviour personality,
habit disorders of children and Psy-
chosomatic disturbances, Juvenile pey-
choneurosis and psychoses by the
application of mass treatment method
jointly with the co-operation and
assistance of the State Governments,

!
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in whose junisdiction the clmucs are
io be located Sanction has so far

‘mrdedforthembhlhmam
of ssven umits under this scheme,
Financial assistance to the extent of
about Rs 2 lakhs has so far been
given to the various State Govern-
ments

Sidhpur Rallway Station

3624 Shri M, B Thakore Will the
Minister of Railways be pleased to
state.

(a) whether 1t 1s a fact that the
goods shed of Sidhpur Railway Station
1s being shifted because new lines are
baing constructed in  the existing
railway yard,

(b) if so, what arrangement has
been made for the storage of goods
coming to Sidhpur Railway Station;
and

(¢) whether 1t 1s a fact that demur-
rage charge has been 1mposed on
some of the businessmen and traders
of Sidhpur though there was no
arrangement for keeping the goods
under the goods shed”

The Deputy Minister of Rallways
(Shri Shahnawaz Khan). (a) Yes, Sir

(b) The old goods shed 15 still avail-
able for public use and the facihties
which were available hitherto for load-
ing and unloading as well as storage
still continue to exist

(c) It has been reported that
demurrage was charged by the Goods
Clerk for detention to six wagons on
21st and 22nd February, 1859, al-
though these had not been placed
position for unloadmg The question
whether the recovery of demurrage in
these cases was justified 1s being look-
ed into and appropriate action will be
taken thereafter

Catering Contractors

3625. Shri M. B. Thakore: Will the
Mimnister of Rallways be pleased to
state \

(a) the total number of catering
contractors who do not work personal-
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ly but keep servants and other sub-
contractors to work for them on the
Western Railway,

(b)' the total number of servants of
such caterers who are working under
their dwrect supervision,

(¢) the total number of employees
of the former contractors whose hold-
ings were reduced or departmentalis-
ed who are still unemployed for two
years or more on Western Ralway,
and

(d) the number and nature of com-
plaints received from the MPs and
other persons against catering ton-
tractors on Western Railway for sup-
plymmg unwholesome food tfo the
passengers and charging very heavily?

The Deputy Minister of Rallways
(Bhrj Shalmawas Khan): (a) There
are 1454 catering contractors on the
Western Railway All the contrac-
tors associate themselves with the
work, including that of supervision, mn
varying degrees Servants are ap-
pointed by many of them, but the ap-
pointment of sub-contractors is not
permitted

(b) 2,213

(¢) The Government have no infor-
mation

(d) Duning the period March, 1958
to February, 1959, 2 complaints about
unwholesome food and 2 complaints
about over-charging were receivedl
None of these complaints were from
Members of Parliament

Co-operative Farming Schemes in
Orisn

3628 Shri Sanganna: Will the Mins-
ter of Commaunity Development and
Co-operation be plemsed to state:

() whether the Government of

(b) it so, with what results?

The Depuiy Minister of Community
Development ang Oo-operstion (Shri

B 8 Murthy): (a) and (b) No Sir
The State Government apphied for
financial assistance for the year 1957-
88 An amount of Rs 2090 being 50
per cent of the cost of the additional
departmental staff appointed for the
development of co-operative farming
was sanctioned during that year He-
garding 1058-39, the Government has
oeen informegd that the matter would
be considered when the general pat-
tern of assistance for co-operative
farming experiments 1s finalised

Sawing of Timber by Chatham Saw
Mill, Forest Department, Andamans

3627 Shri Raghunath Singh: Will the
Minister of Food and Agriculture be
pleaseq to state

(8) whether in May 1858 or near
about that, the Chatham Saw Mill of
the Forest Department, Andaman
Islands, had re-sawn sleepers that were
sawn previously for Sudan Railways
and also other sawn timber, to give
load to S S Jalganga,

(b) 1if s0, the quantity in cubic feet
separately of such sleepers and other
sawn timber before re-sawing,

(c) the out-turn obtained after re-
sawing,

(d) the value of such sleepers prior
to re-sawing and other sawn timber
respectively as per Sudan order rates
aend as per rates then prevalent in
Indian market for the sawn timber re-
sawn, and

(e) the price obtaned after re-
sawing?

The Minister of Food and Agricul-
tare (Shri A. P. Jain). (a) Yes, only
such sleepers as would have been re-
jected by the Sudan Ralways were re-
sawn

(b) 3378 C 1t

©
G.Sl?el'l Indian
tﬂnﬁhﬂ'xﬁzxs)—

1,244 . . 187600
(s5) Other sizes (Long Length) 593°03
(isf) Other uzes (Short Length)] 256+ 51

2725°53
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(d) The rejected sleepers would
kave been s0ld as fire-wood only and
could have realised & very nominal
price in the Islands. Even if taken to
the mainland, the net realisation would
have been about Rs. 7,000 only.

(e) A total amount of Rs, 12377)-
was realised by re-sawing the rejected
sleepers. .

Post-Master General's Office in
Madhya Pradesh

3628. Sardar A, 8. Baigal: Will the
Minister of Transport and Comumani-
cations be pleased to state what action
Government have taken so far for
opening a Post-Master General's
office in Madhya Pradesh”

The Minister of Transport and Com-
municationy (Shri 8. K. Patil): This
matter forms a part of the general
question of the reorganisation of P, &
T. Circles consequent on reorganisa-
tion of States which is under exami-
nation.

RM.S. Division in Madhya Pradesh

3620, Sardar A. B. Salgal: Will the
Minister of Tramsport and Communi-
cations be pleased to state what ac-
tion Government have taken so far to
create a RMS, Duyision in Madhya
Pradesh?

The Minister of Transport and Com-
maniostions (Bhri 8. K. Patil): No
such measure i{s contemplated.
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number of cases registered on the
Railways are as follows:

Central Railway . . 1490
Western Railway . . . 2369
South Eastern Railway, . 1166
Northeast Fronter Railway 119
North Eastern Railway g 1583
Northern Railway . . 998
Southern Railway . . 2063
Eastern Railway . 1908

These figures pertain to a period of
nearly 3 years. In many of these
cases, no corruption was proved
though the cases were investigated on
receipt of first report.

(3) Central Rulway . . 336
Western Rallway . . 530
South Bastern Railway . 251
Northeast Frontier Railway 12
North Eastern Railway . 486
Northern Railway 473
Southern Railway 312
Eastern Railway . séo

(a) whether arrangements have
been made for election to the Imphal
Municipal Board for the next term;

(b) if so, when the election wnll
take place; and

(¢) whether it will be held on the
basis of fresh delimitation of consti-
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Board was constituted, is under con-
sideration and new election will be
held in accordance with provimons of
the Act which is inforce in Mampur
at the time of holding election

Court Cases Instituted by Staff of
Eastern Rallway

%432, Shri Aurobindo Ghosal, Wil
the Minister of Rallways be pleased
to state

(a) the number of court cases ins-
tituted during the period 1855 to 18358
by the staff of the Eastern Railway
agamnst the orders of removal, dis-
russal and reduetion mm rank and
stoppage of increments, and

(b) how many such cases Railway
Administrations have lost?

The Deputy Minister of Rallways
tlhrll.v Ramaswamy): (a) 205

(b) 38 cases

Horticulture in Uttar Pradesh

3633, Shrl J B. 8. Bist: Will the
Minister of Food and Agriculture be
pleased to state

(a) the sum provided for horticul-
tural development in Uttar Pradesh in
1958-59, and

(b) the schemes sanctioned and
executed?

The Minister of Food and Agricui-
tare (Shri A. P, Jain): (a) A sum of
Rs. 14,62,000 (Rs 4,92800 for expen-
iiture on staff, etc and Rs 9,69,700 for
oans to frwt growers) was provided
'or horticultural development 1In
Jttar Pradesh during 1958-59

{b) The scheme sanctioned were
1 Expansion for development of
horticulture (development of
fruit production)
2. Intensified development of
horticulture in UP

3 Development of fruits and vege-
tables through mobile squads

All these schemes are in progress

Control of Discases

8634 Bhri J. B. 8. Biat: Will the
Minister of Health be pleased to
state,

(a) whether ;n view of the higher
incidence of leprosy, T.B and venereal
diseases 1n the hill regions of India,
special Central assistance is being
provided to the State Governments to

check them, and

(b) if so, the measures, in brneft,
taken in thig behalf?

The Minister of Health (Bhri
Karmarkar): (a) and (b) Leprosy.—
The Central Government give assist-
ance to the State Governments under
the Leprosy Control Scheme for the
establishment of Leprosy Subsidiary
Centres in areas where the incidence
of leprosy is sufficiently high (05 per
cent or more) Central assistance 18
gven to the State Governments at the
rate of 100 per cent of the non-
recurring and 50 per cent of the
recurring expenditure during the Plan
period, under the said scheme The
requests of the State Governments for
the establishment of Subsidiary Cen-
tres 1n the regions where incidence of
leprosy 15 high imncluding hilly regions
are considered favourably However,
no special assistance for control of
leprosy in hilly regions 13 given to
State Governments besides what 1
given under the Leprosy Contral
Scheme

T.B.—It 18 not known whether the
mcidence of TB in Hill regions of
Indin 1s high The question of special
central assistance to these regions
does not arise

V D —There 15 no provision for any
special Central assistance 1n parti-
cular for the hlly regions as such;
any schemes proposed by State Gov-
ernments 1n this respect are con-
sidered for suitable assistance

A scheme was suggested to the
Himachal Pradesh Admimstration for
an intensive VD control campaign 1n
the Mahasu district at 3 cost of Rs §
lakhs The Scheme is operated by
the Administration who meet the cost
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out of their own budget Of the 7
clinics proposed in the area under the
scheme, 6 have already been estab-
Lshed and the remaining one clinic is
also expected to start functioming
soon The clinics established are
functioning, one each at Rampur,
Bohru, Chopal, Kumar Sain, Solan
and Aria

Simjlar mags camphigns were sug-
gested 1n the Kulu Valley of Punjab,
Jaunsar Bawar of Uttar Pradesh,
Jammu valley of Jammu and Kashmir

Dally Paid Staff of Indlan Agricultural
Research Institute

3635 Shri 8. M. Banerjee: Will the
Minuster of Food and Agriculture be
plessed to state

(a) the number of daily paid staff
who have worked for more than ten
years in the Indian Agricultural Re-
search Institute,

(b) the number of daily paid staff
who have worked more than five
years in the Institute,

(¢) whether there 1s any proposal
to take them over as monthly-men or
on monthly rate of wages or as regular
temporary employees, and

(d) if not, the reasons therefor”

The Minister of Food and Agricul-
ture (Shri A P Jain): (a) 28

{(b) 32
(e) No

(d) As such staff are not employed
on any particular job continuously
and new work 1s assigned to them
every day, 1t 1s not possible to create
specific posts on monthly rates of
wages for such casual work

Fish Seed Centres in Punjab

3838 Bhri Daljit Singh: Will the
Minister of Food and Agricalinre be
pleased to state

(a), whether any financial assist-
ence for the establishment of fish seed
cantmd);.lbeenmenbthn!‘lmub
State the Central Government
.

Written Answers APRIL 28, 1959

Wnitten Anhoers 1375

during the years 1957-38 and 1938-39;
and

(b) whether the Siate Government
have submutted any new scheme for
1957-58 a grant of Rs 35,507 was sanc-
Pungab?

The Minister of Food and Agricul-
tare (8hri A. P Jain): (a) During

1957-58 a grant of Rs 5,507 was sanc-
tioned

For the year 1858-59 the provision
made was
Central Grant—Rs 18,000
Central Loan—Rs 22,000

but financial sanctions were 1ssued for
the entire head of development vz
Amimal Husbandry, Dawrymmg and
Fisheries 1n accordance with the re-
vised procedure, and the amount sanc-
tioned for this Head of Development
18

loan Rs 1095 lakhs and Grant
Rs 1221 lakhs

(b) Yes Sir A scheme for interest
free loans to Fishermen's Co-opera-
tive Societies for co-operative market-
14g of fish, has been submitted by the
State Government, during 1959-60 A
loan of Rs 18,000 has been provided
for this scheme during 1958-60
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Central Research Institute for
Indigenous Systems of Medicines
Jamnagar

3638. Shri R Narsyanaswamy Will
the Minster of Health be pleased to
state

(a) the number of physicians in the
Siddha Unit at the Central Institute
of Research in Indigenous Systems of
Medicine, Jamnagar,

(b) the number of beds in the
hospital under the Siddha treatment,

(c) the amount of money spent
during 1958-59 on each system, and

(d) the reasons for not raising the

S8iddha Unit equal to the Ayurvedic
Unit?

The Minister of Health
Karmarkar): (a) Three

(Shri

(b) Eight beds (4 for male patients
and 4 for female patients)

(¢) A sum of Rs 16,647 45 nP was
spent during 1958-59 on the treatment
of patients in Siddha System

Information regarding other systems
of medicine 1s being oblained and will
be placed on the Table of the Sabha

(d) The programme of research
work in each individual system of
medicine 15 finalised by the Scientific
Adwvisory Council of the Institute
The Siddha umit was started only
during the year 1958-37

Inter-State River Board for the Ganga

3639, Shri Raghunath Singh: Will
the Mimster of Irrigation and Power
be pleased to state whether it 15 a
fact that West Bengal Government

Janata Express

Shny Parulekar
3640 Shri

Tangamani
Shri 8§ M Banerjee

Will the Minister of Railways be
pleased to state

(a) whether 1t 15 a fact that in the
Janata Express which left Delhi for
Bombay en the 8th March, 19539 the
Lghts went out, and the fans stopped
at about 9 30 pm that night,

(b) whether 1t 15 a fact that the
passengers had to travel wnthout
lhights and fans till the train reached
Bombay on the 10th March, 1859, and

(c) if so, the reasons for not taking
immediate steps to set them right?

The Deputy Minister of Railways
(Shri 8 V Ramaswamy): (a) and (b)
The hghts and fans did not work
satisfactorily in Janata Express which
left Dellu for Bombay on 9th March,
1859

{¢) Due to insufficient time avail-
able at halts the electrical staff who
accompanied the train were not able
to rectify major faults such as cut mn
the battery connectiong, dead earth
etc which had developed in the tran
lighting equipments )

Telephone Tariffs

3641 Shri Ram Krishan Gupta; Will
the Minuster of Transport and Com-
munications be pleased to state

(a) whether the telephone tarffs
have been revised to bring in more
revenue, and

(b) 1if so, the details of the revised
tariffs?

The Minister of Transport and Com-
munications (Shri 8 K. Patil): (a)
The question of revising and rationa-
lLising telephone tariffs is under con-
sideration

() Does not axise
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Late Running of Howrah-Nagpar
Night Passenger Trains

3642, Shri Ssagamna: Will the
Mimister of Rallways be pleased to
mtate:

(a) whether Government are aware
that the Howrah-Nagpur Night Pas
-senger Trains on the South-Fust Rail-
way Zone are slways Ilate with the
result that the passengers® miss the
connecting trains at Nagpur;

(b) if so, the reasons therefor;

(c) what remedy has been contem-
plated by Government in this behalf;
and

(d) how many late arrivals are
recorded on an average in a year?

The Deputy Minister of Railways
(Shri Shahnawas Kham): (a) PFre-
sumably the question relates to No 323
Up Howrsh-Nagpur Passenger train
which leaves Howrash at 21.15 hrs,
“While the performance of this train
during the period October to Decem-
ber, 1938 was satisfactory, the same
-deteriorated during January to March,
1059 resulting in the train missing
connections at Nagpur on a number
of occasions during this period.

: (b) The late running of this tramn

was mainly due to the movement of
heavy goods traffic, cautious driving
owing to & number of engineering
works in progress to develop lne
capacity and increased incidence of

(e) The performance of this train is
scrutinised both at the District and
Headquarters levels and suitable
action taken against staff at fault with
a view to improving its performance.

(d) Percentage of late arrival of
No. 323 Up at Nagpur during the year
1958-59 was 59.4,
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Pochampad Project in Andhra Pradesh

3844. Shri E. Madhusndan Rao: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 2636 on the
1st April, 1959 regarding Pochampad
Project in Andhra Pradesh and state:

(a) whether the. Andhra Pradesh
Government has thereafter submitted
@any proposal to the Union Govern-
ment;

(b) if so, what the decision cf the
Union Government;

(¢) whether the Project is included
in the category of major projects or
minor projects; and

(d) what are the details
proposal?

The Deputy Minister of Irrigation
and Power (Shrli Hathi): (a) The
answer is in the affirmative.

(b) The report is under examina-
tion im the Central Water and Power
Commission.

(c) The Project is likely to be a
major one,

(d) The proposed Pochampad
Scheme on Godavari consists of a
weir at Pochampad and a canal 88
miles long on the right bank to irri-
gate the lands in the Armur Taluq
(Nizamabad District) and Karimnagar
District. It is estimated to cost about
Rs. 15-25 crores, In the completion of
the scheme, 3+80 lakh acres would be
irrigated producing about 1'80 lakh
tons of foodgrains annually.

Food Btorage Godowns in Imphal

3645, Shrl L. Achaw Singh: Wil
the Minister of Food and Agriculture
be pleased to state:

of the

(a) whather the foodgrains stocks
in storage in the Imphal Godowns are
examined by the technical staff and
protective and control measures have
been taken; and

(b) if so, how many godowns have
been inspected during 1958-69?

The Minister of Food and Agrical-
ture (Shri A. P. Jain): () Yes.

(b) All

Derallment of Engine at Arkomam
Junction

3646. Shri N. B. Munisamy: Will
the Minister of Rallways be pleased
to state:

(a) whether it is a fact that am
engine went off the rails in the first
week of April, 1059 at Arkonam Junc-
tion (Southern Railway) and actually
hit a house nearby;

(b) if so, the reasons for the derail-
ment; and

(¢) what is the loss to property and
life?

The Deputy Minister of Rallways
(Bhri 8. V. Ramaswamy): (a) and
(b). At about 630 hours on 20th
March, 1959 (not in the first week of
April as stated in the Question), an
unauthorised railway staff set an
engine, stabled in the Arkonam Loco
Yard, in motion. The engine hit the
turn-table dead end and as a result
its tender rolled down to & pit nearby
damaging an adjascent building.

(c) The approximate cost of damage
to Railway property is Rs. 363 and

to the private property Rs. 825.
An occupant of the building received
minor injuries.
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Manthly Ticket-holders on Burdwan-

Howrah Bection

4651. Shri Subiman Ghose: Will the
Munister of Railways be pleased to
state,

{n) whether it iz a fact that monthly
ticket-holders from Burdwan were

{b) whether it is a fact that from
1st April, 1980 such ticket-holders
baye not been allowed to travel by
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(d) whether Government have
teceived any complaint from third
«<lass long distance passengers on the
sald train from 15th April, 1956 to
3ist March, 1859, regarding these sub.
wurban monthly ticket-holders travel-
ling on this train;

(e) if so, when and how many com-
plaints were received: and

(1) if not, reasons for imposing the
westrictions?

The Deputy Minister of Rallways
«Shri Shahnawas Khan): (a) No.

(b) The restriction hds not been
imposed from 1st April, 1859, but has
‘been in existence since a long time,

(c) Yes.
(d) No.

(e) Does not arise.

() To avoid overcrowding in mail
tramns which are mainly intended for
long distance passengers.

Norz:—Parts (a), (b) and (c) have
‘been answered on the assumption that
they also pertain to 3rd class referred
to in parts (d), (e) and (f) of the
question

Local Train-Services between Howrah
and Burdwan

3852. Shri Subiman Ghose: Will the
Minister of Rallways be pleased to
state:

(a) what are the reasons for keep-
ing separate Sheoraphuli local train
and Bandel local tramn instead of
extending these trains from terminus
to terminus (Howrah to Burdwan),
Eastern Railway, in suburban areas
after introduction of electric traction
on the line;

(b) whether it 1s a fact that after
electrification of this line, the other
trains are being detained for want of
sufficient tracks on this line;

(¢) if so, whether there is any pro-
Posal to increase the tracks and when;

(d) whether there is any proposal
fo extend every electric local train
up to Burdwan; and

(e) it not, the reasons therefor?

The Deputy Minister of Railways
(Shri Shahnawas -Khan): (a) Density
of suburban traffic is heavy at stations
closer to Calcutta and short distance
locals have been provided for thess
passengers.

(b) No.
(c) Does not arise.

(d) and (e). There is no traffic justi-
fication to extend all local truins on
electric traction to run between
Howrah and Burdwan,

Travel Agencies

3653. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) how many travel agencies have
been recognised by the Government
till now; and

(b) how many applications are still
pending for recognition?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Twenty-
seven.

(b) Nil.
Derallment of Goods Train at Bareilly

3654 Shri Raghunath Singh: Wil
the Minister of Railways be pleased
to state:

(a) whether it 1s a fact that 42 Down
Goods train derailed and capsized near
Tilak Inter College, near Bareilly on
North-Eastern Raillway on the 9th
April, 1959; and

(b) if so, the causes of the derail-
ment?

The Deputy Minister of Rallways
(Shrl 8. V. Ramaswamy): (a) Yes, at
about 1115 hours on 9th April, 1989,
while No. 42 Down Goods train was
on the run between Izatnegar and
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Bareilly City stations of the North-
Eastern Railway, 5 wagons, 6th to 9th
from the engine, derailed of whick
four wagons capsized, near Tilak Inter-
College level crossing.

(b) The cause of the derailment is
under investigation by a Committee
of Railways Officers.
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Victorla Zanana Hospital, Delhl

3658. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether the Government of
india have given any grants to the
Victoria Zanana Hospital, Delhi, for
tpe improvement of their building
during the years 1856-87, 1867-58, an&
1958-59;

(b) if so, amounts thereof, sepurate-
1f: year-wige;

(c) the amount proposed to be
given during 1959-60; and

(d) the details of the scheme for
which grant for 1959-60 isto be given?

‘The Minister of Health (Shri
FKArmarkar): (a) to (d). The infor-
mation is being collected and will be
1#!d on the Table of the Sabha in due
ca\lrle

1 hrs.
PAPERS LAID ON THE TABLE

fNUNDATION OF AGRICULTURAL LANDS

The Deputy Minister of Agriculture
(8bri M. V., Krishnappa): Sir, on
pehalf of Dr. P. S. Deshmukh, I beg
t¢ lay on the Table, in pursuance of
an assurance given on the 15th April,
1669, in reply to a supplementary on
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Statement laid on the
Table

Library, See No, LT-1380/58].

1201 hra,
ESTIMATES COMMITTEE
Firry-sEVENTE Rurory

Shri B. G. Mehita (Gohilwad): Sir,
1 beg to present the Fifty-seventh
Report of the Estimates Committee on
the Ministry of Finance (Department
of Revenue)—Central Excise Depart-
ment,

12014 hrs.

PUBLIC ACCOUNTS COMMITTEE
FoUurTEENTH REPORT

Shri Ranga (Tenali): Sir, I beg to
present the Fourteenth Report of the
Public Accounts Committee on the
Audit Report on the Accounts of the
Damodar Valley Corporation for the
year 1856-57.

12.02 hrs.

CORRECTION OF STATEMENT LAID
ON THE TABLE

The Minister of Parllamentary
Affairs (Bhrl Satya Narayan Sinha):

to January-—June, 1857, I laid a state-
ment on the Table of the House on
18th December, 1858. Against

Reserve Bank

1
of India (Amendment) 3766
1]

1203 hrs.

CORRECTION OF ANSWER TO
STARRED QUESTION NO. 1598

The Deputy Minister of Railways
(Shri Shahnawas Khan): Sir, in reply
to a supplementary from Shri T. B,
Vittal Rao, arising out of BStarred
Question No. 1598 asked in the Lok
Sabha on 1st April, 1959, I had said
that no narrow gauge coaches are
being repaired at the Railway Work-
shop at Mysore. I regret that this is
not correct, the position being that
narrow gauge stock of the Southern
Railway is also repaired at the Mysore
Workshop.

12.04 hra.

RESERVE BANK OF INDIA
(AMENDMENT) BILL

Mr. Speaker: The hon. Finance
Minister.

Shri A. C. Guha (Basarat): S8ir,
before .this Bill is taken up, I would
like to raise a point of order. This
Bill was introduced only yesterday
and we got a copy of this Bill only
this morning. No copy of this Bill
was circulated before introduction as
18 the practice now. Moreover, Sir,
the provisions of this Bill are some-
what unusual, As far 23 my know-
ledge goes, there is I think no Central
Bank or Government which issues two
types of notes, one for internal circu-
lation and the other for outside use.
Therefore, Sir, I think this Bill
requires some serious study and the
Bill may not be taken up today.

Mr. Speaker: So far as the question
of waiving of notice is concerned, it
appears when the hon. Deputy Speaker
was here in the Chair yesterday a
similar request was made on behal?
of the Government, the House was
consulted and the House was willing
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to waive notice and have this matter
taken up today Therefore, the House
itself has taken a decision But waiv-
ing notice 1s one thing 1f the House
now thinks, having regard to the
mmportance of the matter, that it u a
mautter which requires more considera-
tion, that 15 another matter

So far as Shr Guha's complaint
that copies of the Bill were not circu-
lated earlier 18 concerned, the hon
Finance Minister wrote to me that thus
‘Bill ought to be treated on the same
lines, or has to be kept a secret, as
the Finance Bill, and before it 1s intro-
duced copies are not to be circulated

Shri Naushir Bharucha (East Khan-
desh) But the Finance Bill 1s not
rushed through lLike this

Mr Speaker That 1s another matter
I am only answering the particular
point that copies of the Bill were not
virculated to hon Members before
introduction 1 have disposed of that
woint I have also disposed of the
point relating to the question of waiv-
ing notice Now 1t 1s for the House
to decide

I have received notice of a motion
by Shr1 Naushir Bharucha stating that
further discussion on this Bill may be
postponed When the motion is made,
it 15 for the House to consider that
matter In view of the fact that at
the time of introduction no previous
notice was given, whether 1t ought to
be considered immediately and dis-
posed of 15 a matter, largely, which
the House can consider

Shri A C Guba* Sir, I have some-
thing more to say Before this Bill
15 taken up for conmderation, I think
the Members are entitled to get some
literature The Statement of Objects
and Reasons gives just a few lines
and hardly anything 15 given there
We do not know what 15 actually the
reason for this unusual measure to be
taken by the Government and the
Reserve Bank I would, therefore,
suggest that some literature should be
wirculated before this Bill 1s taken up
for conmderation

APRIL 28, 1959 of India (Amend- n7ee
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Mr. Speaker: What I wodld suggest
15, let the hon Minister open the
debate and make this motion that the
Bill may‘be taken into consideration.

to Members only on the day on
which some action 1s expected to be
taken I wish the House was not led
yesterday into that decision with re-
gard to waiving the notice without
even having a look at the P~ itself
Today, once agam, to ask us to pro-
ceed with 1its consideration and there-
after wait for the additional informa-
tion that the House may hike to have
from the Minister as and when he
makes his speech would not be, I
think, a fair deal to the House After
all heavens are not gomng to fall if
the consideration of this 1s postpon-
ed by a day In the meantime the
hon Mimster can also circulate some
information by morning, and then
we would be better prepared to face
it

Mr. Speaker: 1 am really surprised
to know that even to hear the hon
Fimance Mimnister hon Members must
have read some literature But for
the importance of the matter I would
not have allowed even this discus
sion Yesterday a decision was taken
by the House The House 1s entitled
to take a decision one way or the
other I have no right to over-rule
a decision of the House To say that
because a Member was not present
yesterday when the House took a
decision that decision ought to be
over-ruled today seems to be un-
reasonable It cannot be done
Therefore when the Houvc itself has
allowed a discussion today automa-
tically I am obliged to call upon the
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“That the Bill further to amend
the Reserve Bank of India Act,
1084, be taken into consideration.’

The Bill is very important, and yet
It en-

been the medium of circulation in
the Persian Gulf area. Notes have
been freely taken out for use by the

sterling when the banks have asked
for this, because obviously foreign
holders of these notes would like to
exchange them for sterling. This
facility has, however, been the cause

VAISAKHA 8, 1681 (SAKA) of India (Amend- 13770
ment) Bill

cernad with this smuggling. These
banks, in the ordinary course of
business, send their accumulations
to this country and get sterling iIn
exchange. In effect, therefore, by
this rather devious route, we have
been spending large sums of much-
needed foreign exchange to pay for
gold illegally brought into this
country,

The question of how this smuggl-
ing and the consequential loss «of
foreign exchange should be prevent-
ed has been under Government's
consideration for sometime in consul-
tation with the Reserve Bank of
India. It is obvious that any soju-
tion to this problem should not in
anyway involve any disturbance of
the economic and commercial life of
the Gulf area which depends on the
free availability of Indian currency,
but this should be regulated in a way
in which while all the legitimate
needs of trade and commerce of the
people in that area are met, no ronm
is allowed for such nefarious cpera-
tions as the illegal smuggling of
gold into this country,

After careful consideration of the
matter, Government came to the con-
clusion that this could best be done
only by the issue of a special type of
notes by the Reserve Bank. These
notes which will be in the denomi-
nations of Rs, 5, Rs. 10 and Rs. 100
will be exactly like the corresponding
ordinary notes except thdt they will
be in a distinctive colour, and will
be exchangeable only at the office of
the Reserve Bank at Bombay. These
notes will be freely exchanged into
sterling or Indian currency at Boma-
bay. It is proposed to provide free
facilities for exchange of the notes
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ed for Indian currency and future
issues which will be made only
against the receipt of sterling.

People who do not exchange the
notes will be free to remut them to
India and exchange them into Indian

They will not, thevefore,
suffer any loss in respect of their
holdings but they will not have the
right to exchange them into sterling.

§

is the intention of Government
and the Reserve Bank to make the
hew notes freely avallable in ex-
of s

es of the established banks in that
area for the provision of these facih-
ties and Government are satisfied
that the replacement of the currency
now circulating in that area by these
special notes will not m anyway dis-
locate the day-to-day economic Iife
of the area.

It has been the usual practice for
Haj pilgrims from this country to
carry & certain amount of Indan
currency with them to be exchanged
mnto local currency in Baudi Arabia
The currency so exchanged is ulti-
mately returned by the banks thoere
and paid for in foreign exchange, In
future, it is proposed to irsue Indian
notes in a special form to these pil-
grims which will be later exchanged
on presentation into foreign exchange
just as at present. These notes will
also be issued under the power pro-
posed to be taken under the Bill
before the Hourse.

The House will appreciate that in
an operation of this nature certain
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prior arrangements such as the
printing of stocks of the new nules,
confidential congultation with the
parties concerned in this country and
outside are inescapable. The Re-
serve Bank of India have been in
consultation with the Bank of Fng-
land and we with the United King-
dom authorities in regard to the
change-over.

We also took the earliest oppor-
tunity to take the rulers in the area
intp confldence as this was a matter
of great importance to them and their
subjects. 1 am very glad to say that
we found in all quarters an appie-
cuation of the purpose for which we
are making this change and of our
anxiety to see that the normal .co--
nomic and commercial life in this
part of the world 1s carried on with-
out any inconvenicnce or interrup-
tion.

I hope that this will explain why
this had to be done so confidentially
and why no notice was given to the
House before This is a matter ahout
which the House has been exercised
for long—about the smuggling of
gold,—and this is the only remedy
that can be found, We hope that with
this remedy the smuggling of geld
will cease.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Reserve Bank of India Act.
1934, be taken into consideration.”

Shri Naushir Bharucha: Sir, 1 beg
to move:

“That the conrmderation of the
Bill be deferred to a date to be
fixed by the Chair, pending ecir-
culation to the House, of a detailed
Memorandum a8 to why it hoas
become necessary to issue special
notes for conhtrolling circulation ef .
Indfan currency without India™

The apeech which the hon. Finance
Minister made, far from allaying my
apprehensions, has increased my
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spprehensions  What 15 worse  the
way which he suggests for effective-
ly preventing smuggling appears to
me such that it would only create
siany more complications without
tickling this evil

This Bill was circulated to us at
8 am ang if one excludes the time
normdlly taken by a Member for his
bath and breakfast, even 1 hundred
minutes have not been made avail-
able to us to consider the fullest
implications of this compl cated B'll
1 refuse to believe that this had to be
kept secret especially in view of the
fact that it 15 disclosed now that for
the next six weeks there will be free
conversion of our existing  extra-
territorial currency into these special
notes and vice versa If this 1s so, I
cannot understand why this Bill
could not have been delajed for
three or four days or for a week In
fact, there was no excuse for anv
urgency or emergency and I think
that reasonable time for a very ciear
and dispassionate consideration by
the House 15 required

Probably the House 15 not awarec
of the implications of this Bill I
want this House to consider these
imphications The  House 15 kept
completely in darkness as to what 1%
the extent of this extra-territorial
circulation of our currency We do
not know whether the vil 15 0 1am-
pant and 1s so extensive No figures
are given in the Statement of Ob)ecis
and Reasons or as to what are the
countries where it 15 circulated We
have been told of the Persian Gulf
territory I do not know whether
there are other countries 'n which
there 18 this circulation Probably it
15 1n Goa and some other countries 1n
Africa We do not know No full in-
formation 13 bemng supplied to this
House

Then, what are the proviscons of
the Currency Ordinance of 1940
which this Bill overrides” We have
not got by way of literature even a
strdp of paper telling us what are
the provisions of the Cumency Ordi-
nance of 1040 whith are sought to be

overriddey It is saig that the issue
of special notes will help in contiroll-
mg the circulation of 1llegal notes
and smugghng Even this 1s doubt-
ful, because, if our notes are gomng to
be smuggled, they wnll still continue
to remain as extra-territorial cur-
rency Therefore, I would I'ke to
kow how far this method devised by
the hon Finance Minister m consul-
tation with the Bank of England 1s
going to remedy the evil I am c¢f the
opmnion that there will be two cur-
rencies, extra-territorial currencies,
simultaneously 1n circulat.n, and if
potes can be smuggled out they can
still be smuggled in  What ate th»
specific evils which this Bill seeks to
control” He says, gold smuggling
For the life of me, I have not been
able to understand how 1t 1s going to
control smuggling of gold Suppose
for instance, our existing currency
notes or our future special notes are
not smuggled out How 1s this going
to stop the smugglhing of gold, which
m 1tself 15 an independent transac-
tion of the source by which it 1s paid
for® I really cannot make out

Then there i1s the question whether
the introduction of special notes 1n
foreign territories will not raise poli-
tical 1ssues laymg India open to
charges of expansion in those terri-
tories or charge of wrecking the cur-
rencies of those areas A currency of
an area can be wrecked notwith-
standing the fact that the rulers of
those areas may have consented to
the introduction of spec'al notes
without appreciating the full imph-
cation of what special notes may
mean

What will be the implications of
the new notes not being legal tender
in India? I am mclined to think
that one mmplication will be that as
the economic law goes, bad cur-
rency drives out good currency, bad
money drives out good money
Therefore, one of the effects may be
to drive out our present currency
from  extra-territorial circulation
Since there is a prestige attachmg to
our cutrency c¢irculation in foreign
territories, the question 15 whether
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it 13 worth while chasing out our people starve here for foreign eur-
present currency which the special rency we are going to be so very
notes may not be able fully to re- charitable that whosoever holds our
place. Even if the special notes are special notes in other territories will
not legal tender in India, what effect have them freely converted into
currency in Indiz, if they acquire Minister is smiling. I doubt whether
widespread acceptance as a second- his smile is not due to the fact, what

I am inclined to think that the re-
sult of printing special notes will be
that there will be in India circulation
of dual currency, one which 1s legal
tender and the other which is not
legal tender, but still In circulation

for the bullion reserves agains: the
issue of special notes? What is going
to be the fiduciary backing of the
special notes or whether they will
be merely the product of our Secu-
rity Press at Nasik working over-
time? Or, in plain language, is it
another device for back-door deficit
financing, because it is obvious that
if this secondary currency becomes
acceptable in India to any large ex-
tent, to that extent, it means deflcit
financing ang there is the risk of fur-
ther inflation.

What is the provision with regard
to convertibility of special notes into
sterling or hard currency on demand
by a holder in due course? That 1s
the only question which the hon.
Minister has explained. He has ex-
plained that these special notes will
be freely convertible into sterling.
On that is based another irhportant
fssue of policy, viz, while cur own
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sent we are unable to foresea, So,”
the position is, before we ntroduce a
new type of currency, we have got to
examine the repercussions which this
innovation may have on our own
currency and on the extra-ternitorial
currency which is circulating, Intro-
ducing new currency is not merely a
business of printing notes. It has got
its implications, none of which have
been explained Even if they are
explained today, it is necessary that
the House must have sufficient time
to digest all thore implications.

The Bill was received hy me at
about 8 o'clock 1n the morning—-may
be I get up late—and by 13 o'clock
noon we are discussing 1t 1 ask
whether this House will permit it-
self to be reduced to a rubber stamp
at the Government's behest, It is
wrong to say that this Bill is in the
nature of a Finance Bill. It 1s not. It
18 in the nature of currency reform
or deform. It is more going to de-
form the currency rather than re-
form it and I have got my grave
doubts whether it will attain the
purpose  of preventing smuggling
which the Government have in view.

Above all, I strongly protest against
the rushing tactics of Government,
rushing through a measure of grest
importance, without the Members
being given a scrap of paper by way
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Mr, Speaker: Amendment moved:

“That the consideration of the
Bill be deferred to a date to be
fixed by the Chair, pending cir-
culation to the House, of a detail-
ed Memorandum as to why it has
become necessary to issue special
notes for controlling circulation of
Indian currency without India.”

I may inform hon. Members that in
all cases where a Bill 13 introduced
without previous circulation on tnz
ground that it ought to be kept sec-
ret until it 18 actually introduced in
the House, immediately on the notice
board there is a red light switched
on to indicate to hon. Members that
a secret Bill, a Bill which is intended

and copies are available. Since last
night or since it was introduced yes-
terday, the req light would have
been noticed by hon. Members. If
they have not noticed it, hereafter
they I also 1ntend

ask hon, Members to stop whenever
I want them to stop.

But before proceeding further, I
would like to know myseH was

opposed. Hon. Members must have
a copy of this Bill to ind out whe-
ther all of them may not be of the
same opinion, Except in exceptional
cases where I am thoroughly satis-
fled, I am not going to allow this. I
would request the hon. Minister to
tell me why I was asked to accom-
modate and then say, even without
the previous circulation, the Bill was
mtroduced. What is the urgency? If
copies of the Bill were normally cir=
culated, how would it have affected?
In the case of Finance Bill, immedia-
tely on the introduction of the Bill,
there is another Act—the Provision-
al Collection of Taxes Act—brought
into existence, so that the provisions
of the Finance Bill may have im-
mediate effect. No such thing has
been done here it cannot be done,
as a matter of fact. Therefore, |
for six weeks they can go on as they
like, why should we alone be bustled
into this matter?

Shri Morarji Desal: When I re-
quested you about this Blll, if I had
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to time to take steps to stop smuggl-
ing of gold and they were evin char-

ment of England, because they ure
also

Now, if prior intimation reached
any people any currency that may be
elsewhere would also gravitate
there and will be brought thete im-
mediately and we would have to
transform all that into sterling. Six
weeks will be for this area and not
for other areas.

Mr. Speaker: I am not concerned
with all that. What does it matter
whether the Bill was circulated yes-
terday or today. If yesterday copies
of the Bill had been made available.
I would have had it circulated to
hon, Members before introduction.
How does it make any difference?
Bills are circulated for the purpose
of study.

Shri Morarjli Desal: If we give so
much time mére currency will come
there and more gold will be smug-
gled in the interval; a spurt of gold
would have taken place. In order to
prevent that we have to do this.
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Shrl Prabbat Kar
would support Shri
amendment, not agreeing of  coutse
with all that he has said  about the
Bill itself. So far as the contenis of
the Bill are concerned, when I got it
in the morning, I thought i1t would
deal with the area about which the
hon. Finance Minister told us. But
having given six weeks' time....

Shri Morar}i Desal: If you take it
up tomorrow, I have no cbjection.

Mr. Speaker: In the meanwhile, if
there is any literature gathered, or
any memorandum prepared it can be
circulated Shri Bharucha wanted to
know as to what would be the
amount in circulation 1n  foreign
countries and what are those coun-
tries. Can he give any such infor-
mation just now?

Shri Morarjl Demai: I can give that
just now.

Mr. Speaker: This matter will
stand over till tomorrow, All hon.
Members will study it. In the mean-
while the hon. Minuster will just give
the information which was asked by
Mr. Bharucha and one or two other
hon Members.

Shri Morarfl Desal: May I say that
the hon, Mémber Mr. Bharucha based
his argument on some cglculations

noﬁuuwhichldnmthwha:
where he obtained. He said that



He asked where gold reserve
for that and also put all sorts of ques-
tions,

deeming of notes whi'ch are in arcu-

that will be 1ssued? Has he got any
1dea of our liability, Can he give it
to the House?

Shri Morarjl Desai: Whatever
habllity is there has got to be met.
It is our own creation. But I can
give only the history, as it took place,
during the last few years. From that
you can see as to what is happening
in the matter of gold smuggling.

Shri Mohammed Imam (Chital-
drug): You have given your ruling
that this will be taken up tomorrow.

Mr. Speaker: Hon. Members do not
follow the proceedings here.

The hon. Mipister agreed that this
matter may stand over till tomorrow
for discussion. In the meanwhile I

view of wht M. Bharucha’ wasted—
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additiona] information, if he has. The
hon. Minister said that he had stated
to the House whut all he wanfed to,
but in addition he was willing to give
some more information which Mr.
Bharucha wanted, as also Mr. Prabhat
Kar, about the quantity of currency
notes in circulation in other countries.
He said it would only be approximate.
He was prepared to give that infor-
mation, but hon. Members want to
argue without information.

Shri Morarji Desal: Sir, during the
first three quarters of 1858 Rs. 33
crores in Indian currency notes were
returned by the Persian Gulf banks
and Rs. 27:4 crores were paid to them
in sterling. This was the amount at
that time. We want to stop all this.
It was because of this gold smuggling
which is of the order of Rs. 30 crores.
We have got to stop that. That is
why this is being done,

Shri Prabhat Kar: Approximately
for the last three years what have
we got to pay?

Mr. Speaker: For one year 1t is
Rs. 27 crores. Multiply 1t by three.
It is common knowledge. Again and
again questions are put here as to
how many people were arrested, ete

Shri Morarjl Desal: I am prepared
to give that. For the first nine years
up to 1958 the amount was about-
Rs. 120 crores. That is what it was
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in a particular branch or a particular
province, as for instance in Burma or
Madras. There is nothing new about
it,

Further discussion on this motion
would stand over till tomorrow. I take
it the amendment is not pressed. It
is left to me to decide when it should
be taken up; I decide it may be taken
up tomorrow.

1239 hrs,

RESOLUTION RE RECOMMENDA-
TIONS OF RAILWAY CONVEN-
TION COMMITTEE.

The Minister of Railways (Shri
Jagjivan Ram): I beg to move:

“That this House resolves that
the period for the continuance in
force of the recommendations of
the Railway Convention Com-
mittee, 1954,

As the House 18 aware, the Railway
Finance was separated from General
Finance on the basis of a Resolution
passed by the then Legislative Assem-
bly in 1924 in the following terms:

tion passed on the
1954, and which are current up to the
31st March, 1960, In the ordinary
course, I would at this time have
approached the House for the setting
up of a new Canvention Committee,
go that, after allowing for the time
the Committee would require for its
deliberation, its recommendations may
become available for consideration and
decision by the House before the
exprry of the current penod. As
stated in my Budget Speech for 1959-
60, it iz essential, however, that a
Convention Committee set up for this
purpose should have reasonably
accurate data as regards the burden of
additional traffic that would fall on
the Railways, the level of investment
required to meet that obligation and
a good forecast of the earnings and
working expenses during the next few
years., This, however, is not possible
until reasonably firm decisions are
taken as regards the magnitude of the
Railways’ Third Five Year Plan.

Shri Naushir Bharucha (East
Khandesh): The hon. Minister is not
audible.

. Mr. Speaker: The hon. Mémber will
com~ and sit a little ahead.



i

position could only be made on &
realistic bams in abgut a year's time.
I have, therefore, come to the con-

clusion that the period covered by the

present Convention might be extended
by one year. This would have an
added advantage that in future, the
period of the Conventions would
synchronise with the quinquennium
periods of our Five Year Plans.

With these words I commend the
Resolution for consideration and
adoption by the Fouse.

Mr Speaker: Resolution moved:

“That this House resolves that
the period for the continuance in
force of the recommendations of
the Railway Convention Com-
mittee, 1854, governing the
arrangements between railway
finance and general finance which
were approved by this House by
a resolution adopted on the 16th
December, 1954, be extended by
one year up to the 31st March,
1961."

The time for this that has been
allotted is four hours. Hon, Members,
therefore, will confine their remarks
to fifteen minutes each as wsusl in
Tespact of Resclutions

Bhri (Madurai); There
re not many
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Mr. Speaker: I will note down the
names of all of them.,

Shri Tangamanj: Mr. Speaker, Sir,.
we are grateful to the hon. Minister
for explamning to us the convention
that has grown since 1924. At the-
outset, I want to say that I support
this Resolution, namely, that the
recommendations of the Convention
Committee of 19564, which would ndr-
mally elapse with 1959-60, may be
extended by one year, that is, up to
1860-81. I do agree with the reasons
advanced by him that the Convention
Commuttee which is generally set up
once in five years will synchronise
with the beginning and the end of the
Five Year Plans. But, having said
this, I would like to make a few
observations and shall, as far as
possible, confine myself to the recom-
mendations made by the various Con-
vention Committees and in particular
the Convention Committee of 1054
which went into this matter in great
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Railways owing to histaric reasoms
an element of over-capitalisation

has come to atay. The total walue
thereof has been eatimated to be
Rs, 100 crores approximately Py
the Railway Board. A view was

Ms. Speaker: Over-capitalisation to
the extent of........

Shri Tangamani: Yes, to Rs. 100
crores. So, to that extent, because we
find that in 1957-58 the capital at
charge is Rs. 1,160 13 crores as against
the cypital at charge in 1952-88 which
was Rs. 833:8 crores, this variation of
2 2100 cooees, o Elib) v, lose_pr_To0re
will also be refiected in the capital at
charge which has been fixed at
Rs, 1,169°13 crores. On the basis of
this 4 per cent now the dividend that
has been paid to the General Reserve
for the year 1858-50 was Rs. 4958
crores as against Rs. 38-16 crores
which was paid in 1958-57. So, we
can take it that on an average about
Rs, 60 crores will be the dividend paid
% the General Revenues. This will be
slightly in excess of what has been
paid. But for the reasons given and
for really stabilising the Railway
finance, I also do agree that this 4 per
oent which has been fixed by the
Commuttee after due deliberation is a
very salutary fixation of the percent-
age. But arsing......

Shri Naushir Rharucha: Inclusive of
interest element.

Shri Tangamani: Yes, But
out of this there are several

also. When we have allocated
cent for General Revenue out
surplus the Development Fund
up. For development certsin items
have been mentioned in paragraph 21.

1

paid and some profit has to be given
to the shareholder, that is, to the Gov-

ermment.

of Reliwey .
Committee
Shrl Nowshir Bharusha: That
right.
fhe other way.

Shri Tengamagl: Actually, probably
when the next Convention comes §

%
H
g
gk
'

We have been working this for five
years. All these circumstances that
are now taken may be taken up at
that time Whoever may be the
Chairman or Members then, will not
remember what Shri Tangamani says.
erefore, let us make short of this
siness.
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all valuable points: accumulation,
inflation, ete, At that stage, nobody
is going to remember what he has
said.

So far as the Reserve fund 1s con-
cerned, I find that Rs. 15 crores were
set apart From 1849-50 onwards, 1t
has been increased to Rs. 30 crores. 1
do not know whether there has been
any resolution of the House, since 1930.
1 am unable to find it from the records
‘The 1854 Convention, finding that
Rs. 30 crores have been set apart for
depreciation, arrived at the conclusion
that Eis. 35 crores was the proper
figure for depreciation Subsequently,
with the approval of this House, now,
1t has been increased to Rs, 45 crores
Why I am mentioning this 1s to show
that already, there is a heavy 4 per
<ent on even the Rs. 100 crores which
15 not accounted for, set apart as
dividend, and so far as depreciation
is congerned, Rs 10 crores more than

1 gz just mentioning this to show how
i t it is that developmental and
of activities must be given top
priority, becayse we have sacrified
something.

Recommendations 13700
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Committee or by hon. Members in this
ﬂ.umemthehkmleﬂoumd.
That is the purpose of the few obser-
vations which 1 would like to make
in this connection.

Having said this, I find that out of
the Development fund, a sum of
Rs. 3 crores has been set apart for
amenities to passengers. There I
nothing in the Convention’s

would like to know from the hon.
Mimister is this. From the Budget
Ppapers, every year we see Rs. 3 crores
is set apart I would like to lmow
whether the sum of Rs, 3 crores has
been spent during at least 19568-59, and
1859.60 and whether we have really
taken down m details about the
various amenities which we are going
to extend in the coming year, namely,
1858-60 Because, I feel that passenger
amenities; should not only get top
priority, but also that the amount set
apart for passenger amenities must
be spent.

The second suggestion which I
would Lke to make 1s this. As early
as 1857, the Tapase Committee was set
up for considering the promotional
avenues of Class IV employees. Class
IV employees constitute nearly 80 per
cent or even more of the employees in
the Rmlways The Tapase Committee
report was published in 1858 and the
House has been told about the Report
of the Tapase Commitiee also. The
Tapase Committee has suggested that
the Class IV employees whose scale of
pay is 30-—-35 may be promoted to the
scale 30—1—40 and 40—2—850. I
would like to know how many class
IV employees have benefited as re-
commended by the Tapase Committee
since we have implemented this report,
That is the second point.

The third point that I would like to

e 1s this, I woyld like to know
this from the hop. Minister, This,
again, 13 a point which has been pend-
ing ever since 1955-56. The one man
Tribunal which was set up has con-
sidered many of the issues pending.



Coupled with the amenities to
passengers, comes the question of
safety in travel. Today, during the
Question hour, three instances were
mentioned how there wag one dead
body found in a Railway compartment;
another case was where there was
robbery; another case was again a case
of robbery. Safety of travel is another
important thing, Although several
steps have been taken, we must know,
since last year, how many such cases
of robbery or how many sguch cases
of murder have been detected and
what steps we have taken to prevent
this type of occurrences and really
give safety to the passengers during
travel,

Another point which I would like to
mention is about safety of bridges.
There was an expert committee which
was set up. I do not know what
recommendations they have made and
at what stage it is. Lastly, I would
like to refer to the observations of the
Public Accounts Committes, of which
I am sure the hon. Minister must be
xware. The public Accounts Committes
bas pointed out that:

“During 1835-56 and  1956-57,
the percentage of savings over the
voted grants and charged appro-
priations had shown an upward

, we find another supplement-
Nrydmndmmtwnﬁnlup:'

“The Commitiee was surprised

8lgo 1 would like to mention,

“Failure of the Northern Rail-
way to follow the prescribed pro-
cedure which has resulted m con=
mderable loss of revenue and
wasteful expenditure: In one case,
a siding was provided for a firm
without settlement of the terms in
advance as provided in the rules.
Though nine years had elapsed
since the siding was given, no
settlement had been reached.”.

“In another case, the North-
Eastern Railway had taken more
than eight years, to fix mding
charges to be recovered from an
oil company. This hag resulted in
heavy ou ",

13 nrs.

1 am mentioning these things to
©mphasise that when once the House,
I5llowing the wisdom of the Conven~
tion Committee, approves of a certain
Frocedure, and without gquestion allows
the Ministry to give so much to the
feneral revenues and so much for the
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not ralsing those points on this

hon. Minister to see that along with
the extension of the operation of the
Tecommendations of ths Convention

recommendations of the Railway Con-
vention Committee of 1054, I am sure,
would be accepted by the House, and
1 do hope that the extension will be
granted. However, I think that the
hon. Minister as well as the Railway
Administration have introduced this
resolution which is under discussion
now, with considereble sacrifice to
themselves, because I am one of those
who firmly belleve that the recom-
mendations of the Railway Convention
Committee of 1954 have acted very
adversely on the finances of the rail-
ways., The flnancial position as it is
to day has resulted in a great deal
of depletion of funds in the various
special funds that have been created
by the Convention Cammittee, There-
fore, it would have Been an advantage
for the Railway Administration to
have asked for the appointment of a
separate Convention Committee again,
and put their case very strongly be-

it had come into being this year.

To substantiate my points, I would
like to state, at the very outset, the
contributions that the railways have
been ealled upon to pay
revenues from the year

(31
¥g
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total amount that was contributed
twowards the general revenues over a
period of twenty-five years was
Rs. 236 crores.

13.05 hrs,
[Mr. Derury Seeaxzr in the Chair]

The contribution that was made dur-
ing the last five years was only Rs. 225
crores; and the contribution during the
five-year period just before the last
flve-years period was Rs, 170 crores.

I I might analyse these figures in &
different manner, 1 might say that
today the railways are contributing to
the general revenues at the rate of
nearly 15 per cent of their gross earn-
ings per year. Expressed in terms of
percentage of the capital-at-charge, it
may be only 5 per cent, but expressed
in terms of the percentage of the gross
earnings of the railways, it works out
to nearly 15 per cent. In my opinion,
this is & very unconscionable percent-
age for the railways to contribute to
the general revenues. This contribu-
tion has resulted in a very sorry state
of affairs of the railway finance today.

I certainly appeal to the Railway
Admuinistration to put their case very
strongly at least before the next Con-
vention Committee, so that the prinei-
ples of division of the railway earn-
ings may be entirely changed. I might
submit to the House that the principles
that were laid down by the 1040 com-
mittee were entirely different from
the principles laid down by the other
committee. Therefore, the decline in
the railway finances from 1949, in spite
of increased earnings of the Indian
railways, has been very disastrous to
the railways. If this state of affaims
continues, then I am afraid the rail-
ways will have to lean more and more
on the general revenues, which would,
in that case, adversely affect the gen-
eral revenues more than ever.

Let me now discuss the main points
that were left open by the 1954 Con-
vention Committee {0 be decided by
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the 1959 Convention Committee,
which, however, is going to he started
only in 1961. One of the main points
was over-capitalisation. The Ral-
way Administration was asked 1to
" specifically work out the exact amount
of over-capitalisation in the railways.
I might recall to the House the fact
of the haphazard development of the

railways which has naturally
résulled in this element of over-
capitalisation. Even on this quantum
of over-capitalisation, the railways
Have to pay a great deal of interest to
the general revenues. What exactly
is the quantum of this over-capitalisa-
tion? I at least have not been able
to find that out from the papers that
are available.

Then, there was the question of
stritegic railways. The financing of
strategic railways as well as the main-
tengnce of these raliways has been
the main responsibility of the general
révenues. However, in the first
instance, the railways are asked to
finance these schemes and then recoup
from the general revenues. But we
have not been able to work out, in
spite of these ten years of these con-
vention rules, what exactly 1s the
amount that has been spent on strate-
gic railways, and what exactly is to
be recovered from the general
revenues on this account. It has been
mentioned that it is an insignificant
figure, but it should be possible for
the Financial Commissioner of Rail-
ways, who is functioning today, ag he
does, separately, to work out the exact
figure. Since we have undertaken
this policy of separation of railway
and general finances, it should be
easy, and necessary also, to allocate
all this expenditure, however, insigni-
ficant it may be, under separate heads,

The 1984 Convention also recom-
miended that the creation of an amar-
tisation fund should be left open for
the present. The necessity for this am-
ditisation fund has become very urgent
fhow, because the total amount of capi-
{al at chirge fot the railways s of the
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the liabilities will accumulate so
much that in a lean year it will be
very dufficult for the general revenues.
Should there be a loss in the raillways
to the tune of Rs, 50 to Rs. 60 crores
this year, for example, 1t will be a
terrible job for the general revenues
to find that money and see that the
railways work smoothly. Therefore,
the necessity for an amortisation
fund and also the revenue reserve
fund, to cover these exigencies is
very urgent, =nd at least the next
Convention Committee, I hope, would
be able to start some process which
would create these two funds

Let us examine the state of affairs
of the various funds created by the
Convention Committee, Let me first
take up the Depreciation Reserve
Fund. I am sorry I have not been
able to gather figures for years earlier
than 1057-58, but just to illustrate
my point and to strengthen the trend
of my argument I might mention
the figures of 1067-58 and the esti-
mates for 1950-60, The Depreciation
Reserve Fund stood at Rs. 103 crores
in 1957-58, and at the end of 1959-80
it will be reduced to Rs. 35 crores.
At the rate at which withdrawals are
being made from this fund, and &t
the rate at which accretions are being
made to this fund, it is quite concei-
vable that in 1860, not to speak of
any balance, there would be a large
drawal from the general revenues to
this fund itself.

This fund is supposed to be self-
generating; it is suppbsed, according
1o the concepitiont of the crestors of
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this fund, namely the Convention
Committee, to be a permanent ode;
it is supposed tq generate all the fin-
ances for all this depreciation of the
railways and to meet the répaim,
the mamenance and the general de-
preciation in the fullest sense. But
this will become- non-existent after
1861.

What will be the consequence of the
complete depletion of this fund? The
railways will have to go on, they will
have to function efficiently; the Gov-
ernment or the people of India will
not be able to stand and lock on when
the railways are not able to go on
smoothly. Therefore, whether this
fund exists or not, the contnbutions
from the community through the
general revenues will have to go to
this fund, and therefore the general
revenues will suffer a great deal, So,
the argument that the contnibution to
the general revenues is quite ade-
quate now, or that it can even bear
an increase, does not really have any
substance because ultimately if this
increased contribution results in-
directly in the depletion of all these
funds, that means the general reve-
nues will in any case have to bear
the burien of the loss of the railways
Therefore, I suggest that the contribu-
tion of the railways to the general re-
venues should be on such a scale that
it does not impair the efficient fune-
tioning of the railways. That should
be the only criterion for us to go by;
otherwise, ultimately it is the general
revenue that will have fo suffer in
any case.

Let us look also at the Development
Fund. In 1957-88, the balance was
Rs 13 crores, and in 10858-50 there
was no balance. Of course, even this
year there is no balance. At the end
of 1950-80 we shall have drawn nearly
Rs. 20 etores by way of loan from the
general revenues.

“'I;hempentthh t Fund
very much enlarged by the 1054
Conven This fund bfodaywm
Bave to undertake funetions which
'Muotmvinmm when it

L
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was prought into bemg. This is the
sorry state of affairs mn which this
fund finds itself,

Again, take ‘the Revenue Reserve
Fund. Fortunately there was no
necessity for the rallway adminustra-
tion to draw from this fund because
during the past ten years it was a sort
of book period for the railway, but
the profits or the earnings of the rail-
ways, of late, are showing a down-
ward tendency for various ressons.
Therefore, necessity of making some
accretions to the Revenue Reserve
Fund 13 also every much apparent Of
course, there 15 nothing much to com-
ment on the functioming of this fund
because this fund is not functioning at
all today. We are neither putting
anything into it nor taking out any-
thing from it. '

To revert to the amortisation fund,
I may submit to the House that the
1954 Convention specifically stated
that this fund should wait for better
days for its creation If we have to
go on waiting for the creation of this
fund, as I have already submtted
té the House, the time will come
when the capital-at-charge will“be so
heavy on the railways that they will
not be able to pay even one per cent
or two per cent to thé general re-
venues on the capital-at-charge.
Therefore, the reduction of the capi-
tal must be attempted from the yearly
earnings of the ralways. For that
purpose, the amortisation fund s
absolutely necessary So, when the
next Convention Committee meets I
am sure the railway administration
will put very strongly before them the
need for the creation of this fund,

In conclusion, I might particularly
tel] the hon. Minister that I personal-
ly feel that the case of the raflways
has gone by default both in 1949 and’
1954. 1 hope the same mistake -will
not be repeated in 1960. The sound-
ness of the functioning of the railway
administration is important not only
for the benefit of the community at
large, not only for the benefit of the-
railways, but also in order to see that
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the gemeral revenues are not sub-
jected to the strain of having to
meet the various obligations of the

further in order to prevent any fur-
ther inroads into the general revenues.

extention in the present arrangement
of things as they exist, and he has
just repeated the same arguments in
for a yedr's extension,

:

I have no hestation in conceding
that they are very weighty reasons
and we have no hesitation m extend-
ing the time of the present conven-

tion, because of the varfous consi-
derations which will have to be borne
in mind when we take stock of the
whole position, but I wish to give a
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public sector. So far the railways
have been almost practically the only
undertaking in the public sector. Now
would the railways be justified in ask-
ing for a very different treatment
from that meted out to other corpors-
tions in the public gector?

Shri Viswanaths Reddy: All over
~he world, railways are functioning as
public utility concerns,

S8kri Nawshir Bharucha: No. no,

Shri Harish Chandra Mathar: I will
deal with that matter also. The con-
vention has taken two aspects nto
consideration, to what extent the
commercial outlook has to come jn
and where the public utilty aspect
hag got to come in, and what weight
and what place hag got to be assign-
ed to it. I quite understand that the
railways have got to discharge cer-
tain respongsibilities which other com-
mercial enterprises may not have to,
but in the present context, let us ask
this question, whether a dividend of
4 per cent iz & very fair return to the
taxpayer. It has been argued by my
hon. friend who preceded me that
even this 4 per cent is 8 very high re-
turn which has been forced upon the
railways and it might break the eco-
nomy of the railways and it might at
a certain time of
stress and strain on the general re-
venues,

i
3" 1
55555
gedf



Then again, if you come to the
transport side, which is a bigger re-

an element of competition facing the
railways, they have always tried to
adopt and continue an imperialist
policy. I know the Minister of Rail-
ways ig a strong man and a powerful
person. I like strong men. But I do
not think he should use his strength
and power to support an imperialistic
attitude which the railways have
always been taking.

Shri Jagjivan Ram: Never,

Dr. M. 8. Apey (Nagpur): On a
point of order. The motion before
the House ig for a limited purpose, Is
a discussion on the Railway Adminis-
tration ad a whole relevant now? Is
that subject before the House now?

Mr. Deputy-Speaker: What they
are paying to general revenues, what
they should pay, whether it is really

as compared to the invest-
ment that we have made—all these
are relevant factors so far as the con-
vention and the rate are concerned.

Shri Harish Chandra Mathur: What
I want to say is that the railways
should utilise these two years to do
& little bold rethinking of the whole
matter and try to see what is going
to be the future policy. Let us be

§5 (Al) LS.D-—S5,

It will extremely difficult for that
Commitiee; the task of that Commit-
tee will be rendered extremely diffi-
cult. They may not be able to say:
“You do this and do that now’. After
all, we are ag much interested in the
railways as the Railway Minister him-
self is. It is wrong to think for one
moment that we want to criticise the
railways as some separate body, After
all, we are as much interested in the

It is the greatest national
asset we have got. We are definitely
keen and anxioug to see to it that the
railways do a little bit of bold think-
ing and try to evolve a policy for
themselves, try to visualise what is
happening all over the world, try to
understand how road transport is
coming up and what their position is
going to be. They cannot through
only artificial manipulations continue
to occupy a certain position. They
cannot continue to have that attitude.
That attitude was permitted during a
certain regime during the last cen-
tury when the foreigners who were
here had their vested interest in the
railways. Now our interest in the
railways is the same as in roaqd trans-
port; our interest in the evolution of
a transport policy is just the same. I
do not see any difference between the
Minister of Railways and Minister of
Transport. As a matter of fact, I
have a greater interest in the rail-
ways, But we should view the ques-
tion of railways and general transport
from the same point of view.

The railways will have to take into
consideration during these two years
what is going to be their future policy,
what problems are being posed before
them, what problems they will have
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to face. They will have to give a
much better account of themselves, So
instead of making any further com-~
mitments now, they must do a little
bit of introspection and try to under-
stand what problems they are going to
face. It is much better that they
understand these problems now, dur-
ing these two yearsg before the new
Convention Committee into
existence,

Speaking on this very conventiop,
a distinguished Member of this House,
who was Chairman of the Public
Accounts Committee, had given a de-
finite warning even at that time that
the raillways must develop a commer-
cial outlook. When my hon. friend
pomnted out to me that the railways
were also a utility service, I could
quite - understand it. But the hon.
Member who was Chairman of the
Public Accounts Committee for a
number of years had, I think, a better
understanding of the working of the
raillways. If I may only repeat his
words, he said that there must be
efficiency and commercial practice in
the railways. Then he pointed his
finger at the railways for doing some-
thing which was not acceptable. He
said that they were earning ‘big'
money and concealing it in revenue
expenditure instead of in capital ex-
penditure.

It is for puttind these considera-
tions before the House that I wanted
to take part in this debate. I am
very glad that we are now having a
Committee which 1s going to be set
up to evolve a national transport
policy. Besides what has been stated
here as the reasong for this Conven-
tion Committee to be set up after a
year, I consider the appointment of
that particular Committee to be a
very important factor and that is an
additional reason why we should give
a little more time to the railways to
see what transport policy is evolved,
and how the Railways fit in in that
transport policy and what role iz as-
signed to them and what role they
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hAve got to play. It shonld be clearly
understood that the taxpayer definite-
1y expects a much better return from
tHe Railways, that the tax-payer ex-
pects that the railways will be run in
a commercial manner, in a very effi-
cient manner, that the expenditure
will not be permitted to rise as it is
rising at the present moment, that a
sense of feeling is inculcated in the
Railway Administration that they
have got to face certain very impor-
tant problems, that the country now
expects something different and that
they would not be permitted to adopt
the same attitude which they have
peen adopting all the time.

The Railway Minister himself has
given all the figures We quite appre-
ciate this pamphlet which has been
distributed. I will not go on recapi-
tulating the flgures which have been

placed in our hands. I quite appre-
cinte that the Railways have started
paving better returns. But, we are
pot satisfied with the returns. I wish
the Railway Minister reconsiders the
whole position and takes note of the
yroblems that are going to be posed
pefore the Railways. I definitely ex-
pect him not to consider them in a
c¢compartmental manner As he is the
pead of the Railway Administration,
§ expect that he will bring about a
wider and a broader outlook in this
matter and will try to assign to the
Railways their proper functions and
gee that they give a much betfer re-
turn. I am not going into the de-
tails.

Shri Naushir  Bharucha: Mr.,
Peputy-Speaker, Sir, I am nof quite
¢onvinced by the reasons which my
non friend, the Railway Minister has
pssigned for pushing back the consi-
deration of the question of Railway
Convention by one year. He adduced
three reasons.

First, he says that by the end of
another year, we shall know pre-
gisely the size of the Third Five
4ear Plan with regard to Railway
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expansion. Secondly, we will also
know the Pay Commission’s Report
and, consequently, our liability in the
matter of operational costs. And,
thirdly, we shall better appreciate
the trends of the new scale of rail-
way freights which we initiated some
time back in 1958.

All these three arguments have no
logical basis for this reason. It is true
that the size of the Plan may be
known. It may be big; it may be
small, But, what doeg the Railway
Convention Committee do? It decides
-on principles. It does not decide upon
the size of the Railways Contribu-
tion. If it were deciding upon the
rate of return which shall be a parti-
cular percentage of the capital-at-
charge, then it is immaterial what
the capital-at-charge is, whether it is
Rs, 1000 crores or whether it is Rs.
2000 crores. If it is less, the total con-
tribution would be less. Where does
the size of the Plan come in? I do
not understand.

Secondly, it has been said that the
Pay Commission's Report will be
available so that we shall know our
liability. I am asking the hon. Minis-
ter—Can he forcast what will be the
trend of prices in future so far as
stores maintenance costs are concern-
ed, the prices of repairs and parts
and other things? He cannot forecast
that. Even if prices of materjal can-
not be forecast, still, he will appoint
a Convention Committee. Why should
he not do it when the prices of labour
are not known? After all, these things
<do not materially influente the deci-
siong of the Convention Committee.
They may help some way or other.
The Convention Committee lays down
the principles; it ,does not lay down
the quantum—that this must be the
quantum, payable by Railways.

Thirdly, the trend of reilway
freight will be better known. Surely.
But 1 am not sure whether we will
not go in for a further revision of
freight rates. We may want to in-
Crease them. Then, will he say, let us
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wait another year to know the trends
of that? Therefore, these are things
which we have got to take in the
stride. I am not satisfied though I
may like the persuasive way in which
he puts forward his arguments. It is*
very difficult to be convinced., (Inter-
Tuptions), I am not going to agree.

The point to be remembered is
that we do not straightaway appoint
a2 Convention Committee—that has to
be at the appropriate stage—and,
therefore, an ad hoc committee has to
be appointed. And, it the ad hoc
committee is going to collect material,
sufficiently comprehensive in nature,
it must have sufficient time for it
And,  am of the opinion that the
work of the ad hot committee would
last at least 6 to 9 months if it is
really going to collect information of
value to be placed before the Conven-
tion Committee.

Therefore, I should have thought
that at least action would have been
taken for the appointment of an
ad hoc preparatory committee to col-
lect the necessary data and material

I am very sorry to say that ever
since I entered this House the out-
standing impression in my mind has
been that the Railway finances have
been left in a very sorry state, No-
body has applied any thought to it
I propose to consider very briefly,
without frightening the Chair about
the time I am going to take, the
following matters, namely, the contri-
bution of Railways to general re-
venues, the percentage of such com-
tribution which will be linked up with
the capital-at-charge, the capital
structure, the allocation to deprecia-
tion fund, the principles governing
such alloeation, the structure and
Purposes of the development fund, the
Tevenue reserve and its purpose, the
Tate of return on new lines, the loss
on the strategic lines and finally the
quegtion of amortisation.

I shall consider them briefty. Sir,
one big thing which the Railway Con-
vention Committee of 18954, for rea-



, on what basis are we going

to settle the principles governing the

finances of the Railways—whether it

the basis that it is a commer-

cial body or whether it is to be re-

a public utility concern

render service to the
public without having any return,

|

So far as the committee 13 concern-
ed, it has disposed of this point by
say

utility concern. Sir, my respectful
submission is that the two concepis
are largely mutually exclusive. We
must first have a very clear indica-
tion, a very clear idea in our mind as
to what we mean by a commercial
body and what we mean by a public
utih y concern The basic difference
lies in the fact that in a commercial
concern they must pay the income-
tax. They must mnot be entitled to
special or low rates of interest such
as the Government gives to the Rail-
ways. They must not only pay divi=
dend but they must also pay interest
and the interest must be at the pre-
vailing market rate; and the credit of
the State must not be pledged for
raising the money necessary for run-
ning the Railways. If you regard it
in that light, then you say that it is
run on a commercial basis.

The concept of public utility con-
cern is that the State recognises, that
certain services which must be ren-
dered to the nation at large, and
therefore, it affords some preferential
tregtment to the public utility con-
cern. It give much relief by
pledging the State's credit for raising
the moneys as is done in England in
the case of electricity. The State
pledges its credit or it may give addi-
tional beneflts in the shape of licences
or even lower rates of interest and
so forth.
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A public utility concern does not
¢onceive that it must not pay income-
tax or other things. It is wrong idea.
A public utility concern may be re-
Quired to pay income-tax; it may be
required to set aside certain funds
and carry on its work in a business-
like manner. All that it is entitled tor
do is to claim some sort of preferen-
tia] treatment because it cannot refuse
to render service, though that service
may be carried on at a loss.

Therefore, a very clear-cut distinc
tion exists. Until the basic decision
is 1aken, all questions of formulating
brinciples governing Railway finances
have got no meaning. Therefore, my
hon friend Shr: Mathur was right when
he said that we have got to be clear
about the position, It is the duty of
the ad hoc committee to prepare the
data from which the Convention Com-
mittee can come to a conclusion that
‘We may take one aspect of the matter
or the other I have got many more
opinfons on this because I have
studied it and got a lot of literature
on this subject But, unfortunately, I
have no time and I shall proceed
straight with the enumeration of the
items with which we are immediately
toncerned,

First is the question of the contri-
bution of the Railways to the gene-
Tal revenues. I fully agree with my
hon. friend, Shri Mathur, whem he
gaid that the time is now past when
the Railways can get special treat-
ment. The Raillways must stand on
their own feet; they cannot claim
any extra privilege. And, I was
shocked when my hon, friend Mr.
Reddy said that the Railways' case
has gone by default. My grievance
is that the Railways have got more
and more of the general revenues,
and it is high time that we complete-
ly and radically alter the convention
by which a miserable pittance in
driblets is doled out by Railways
to the general revenues in the name
of contribution to the general reve-
Nues. 4 per cent Interest, in the first
Dlace, has been linked to capital ‘at
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charge. Why should it be linked to
the capital at charge? Why should
it not be that the Railways must pay
at the reasonable prevailing market
rate of interest on all the capital
that they raise?” Why should it be
that the capital structure of the
Radways should be dealt with as if
on part of 1t 1t 1s entitled for pre-
ferential treatment and part of it
must be on some other bams?

No There also, even assuming that
raillways are a public utility service
and they are entitled to some sort of
preferential treatment, they must fol-
low some basic business principles,
and I fully agree with my hon
friend, Shri Mathur, that the Rail-
ways must not be specially treated
and given extraordinary preferential
treatment, but they must be put on
a sort of competitive basis They must
compete for the capital they require
along with other not only govern-
ment concerns but other private
managed concerns also Supposing,
for instance, there 1s a private owned
railway as there 1s one, I think, m
CP, does the Government give all
this faciity to that private owned
raillway? How does 1t manage to
earn profits? Still its rates and fares
are governed and controlled by wus
If private managed railways can do
80, why should preferential treatment
be given to rallways m the public
sector? These are basic questions
which require consideration, and to
my mind an ad hoc commitiee eould
do this better

Coming to the question of deprecia-
tion to which I have always refer-
red, I am surprised that again the
Railways Convention Committee has
completely side-tracked the 1ssue I
do not know what transpired before
the Committee 1 am sure the hon
Railway Minuster, I speak subject to
<correction, must have gone before the
Commuttee and tried out his very
Persuasrve tactics with great success

Shri Jagjivan Ram: I was not in
the Ministry at that time. I thank
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you for this comphment, which you
deserve more than I

Shri Naushir Bharucha: I am sorry,
I am comparatively new But, Sir,
Shr1 Lal Bahadur Shastri, I am told,
is another very persuasive gentleman
All that the Rsilway Convention
Commuttee has done 13 that suppos-
ing Rs 30 crores were asked they
have said  “All right, take Re &
crores and go”, just as you fix in-
stalments n a small causes court
where when the defendant pleads for
instalments and the plaintiff says that
no higher rate should be there the
Judge says ‘Let 1t be Rs 5" Just
hke tnat the Committee has sad
wrake s 5 crores more" That 18
how the whole thing has been done.

Sir, my submussion 1s that this
depreciation 13 a very important
thing which requreg to be carefully

considered In the first place, the
sum has been determined quite
arbitranly Inadequate depreciation

completely camouflages the deflait
position of Railways and gives us
an tllusory surplus The question
of depreciation 18 important m that
1t involves considerations of facts of
policy, of accounting matters, econo-
mies, engineermg as well as  law
Upon the soundness of depreciation
policy depends the mntegrnity of in-
vestments and capacity of the enter-
prise to attract fresh capital on 1ts
own merits The question relating to
backlog of accrued depreciation re-
qures particular treatment I, there-
fore, submit that the whole problem
requires to be gone into carefully

What are the principles which the
Convention has decided upon for
depreciation® Sir, there i1s one me-
thod which 1s known as the ‘rule of
the thumb’ method, an absolutely
arbitrary method That 1s the only
principle on which the Convention
has gone But there are better me-
thods of settng aside depreciation,
such as the omginal cost basis—per-
haps 1t 15 the most rational basis it
coupled with creation of a rehabili-
tation fund. Then there is also the
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replacement cost basis, a_system of
accounting depreciation which has
come into vogue in some places. It
has its difficulties, but, at the same
tune, in view of the very fast rising
prices of rolling-stock and other
stores, it is a system which requires
very careful consideration. Then we
have got the fair value basis or the
present value basis, we have got the
straight-line method which is based
on the principle that it accepts cur-~
rent depreciation as operating cost,—
it has got the advantages of simpli-
city, avoidance of frequent revision of
service life of assets and this is a
principle which is widely followed
but a method of depreciation account-
ing which the Railway Convention
Committee has not even thought of—
then we have got the sinking fund
method, the annwty method and the
renewal method. There 13 one more
method which is known as the retire-
ment expenses method which is very
popular with the Railways. Why?
Because it is based on the theory
that there should be no depreciation
set aside, if you maintain assets in a
healthy condition, in efficient and
serviceable condition, in that case de-
preciation need not be set aside. Sir,
I was reading about it. In America
there have been several cases of
public utilities where the Supreme
Court has been inclined to give in
to this method of depreciation
accounting, and I am of the view
that it is now high time that we
should settle on some principle, I
am not in a position here to make a
ready recommendation and say that
this or that method must be adgpted.
Even all those methods or any one
of these methods may not be useful
and a combination of some methods
may be useful. I am provisionally of
the opinion that the method of origi-
nal cost coupled with rehabilitation
fund might be the best method to be
aemployed for setting aside deprecia-

g §

far asg amortisation is concern-
am completely against it. As
to depreciation

1

[

accounting,

t
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amortisation is a method of charging
capital cost of assets to operating ex-
penses after the service life of assets
hag been terminated. Resort to amor-
tisation is usually forced by inade-
quacy of depreciation reserve to
carry costs of retirement of asseta,
Amortisation can only be justified on
account of premature retirement of
assets as may occur in the case of
electrical undertakings, where on
account of sudden changes or scienti-
fic advancement your plant and
machinery all of a sudden becomes
useless having to be retired prema-
turely, and you have not had suffi-
cient time to set aside proper depre- .
ciation for that purpose. If you are
taken unawares, in such cases amor-
tisation is a policy which can be
adopted properly. But for the Rail-
ways to claim that they want an
amortisation fund 1s something where
I would ask, what is the justification
for it, The hon. Railway Minister
will have to make out a very stirong
case, at least to convince me if I
ever happen to be on the Convention
Committee, before an amortisation
fund can be granted,

Sir, may 1 point out, why it 1s that
the Raillways want amortisation? It
is because in the past there was reck-
less expenditure, over-capitalisation,
and after that they come and say
that they have not set aside proper
depreciation. They know that roll-
ing-stock has got to be kept in good
condition, and they can't keep on bor-
rowing money even at reasonable
rates from the Government ad infini-
tum to replenish their assets., They
have not set aside any adequate de-
preciation. Therefore, they want to
have another back-door method of
rectifying their position.

Now 1 come to the question of
Development Fund. I wonder why
it is at all called a Development Fund.
How is it going to develop anything
when you have a minus balance of
Rs. 22 crores? What ig all that has
been promised? The Rallway Con-
vention Committee has sald that out
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of the Development Fund you can
carry out amenities for all users of
ratlways Minus Rs 22 crores 15 the
balance, and all amemties to trans-
port users are supposed to be carried
out. Judging by the amemties which
the transport users get, I thunk the
Development Fund 1s fulfiling its
purpose Then, 1t sayg that all safety
works on raillways are also to bhe
carried out out of this Judging by
the number of accidents, safety 1s
also beng provided from this minus
fund. I think time has come to con-
sider frankly the whole thing, and
the creation of a, Development Fund
18 not an issue which should be taken
n 1solation, but 1t has to be consder-
ed m the general set-up of the whole
problem

There 18 special treatment again on
the question of new Lines It 1s said
that capital at charge on new lines
should pay dividend at a lesser rate
That 1s the recommendation Why
should 1t pay at a lesser rate? On
the top of that there 1s a five-year
moratorium Why should there be a
five-year moratorium? Do not private
enterprise people come mn business
and start paying dividends and other
obligations without having any
favourable treatment? Do they have
moratorium from the Government—
five years no income-tax or deferred
income-tax so that nothing need be
paid? Sir, the pont 15 this 1 can
understand 1if the railways make out a
case if the Government ask them to
extend lines into areas which are defi-
nitely unprofitable Then they are
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clent money 15 not prowvided, I am
sure that other new lines ought to
pay their own way

Two small things more, and I have
done The first pont 15 about the
strategic ines I am of the opmion
that the defence budget must bear
the entire cost both of laying down
and maintaming strategic lines It is
no part of the raillways to keep on
financing the expenditure on this
account The defence depariment
cannot camouflage the expenditure by
showing the expenditure on account
of defence on to the railways

The last reason why I oppose this
measure—of course it will be passed
and 1t cannot be helped—is because,
every year, when this convention is
extended, 1t deprives the general re-
venues of its legitimate share and
return on investment It helps to
create a bigger backlog on deprecia-
tion and equipment and 1t camou-
flages the financial condition of the
rallways, and makes the setting right
of the present irregular and unsatis-
factory conditions far more difficult

1 would, therefore, ike the hon
Minister of Raillways to take imme-
diate steps to set up an ad hoc pre=-
paratory committee and to have a
convention committee &as soon as
posaible, if he so desires, even with-
in the time left at his disposal But
i case 1t 1g not possible, at least he
should give the assurance to the
House that whatever the recommen-
dations of the Railway Convention,
they will be given effect to retros-
pectively by one year

Shri N. R Munlsamy (Vellore):
Mr Deputy-Speaker, Sir, ] am not
quite happy over the method of ask-
ing for extension of time by one year
or even two years They could have
come much earher and asked for the
reduction With regard to the filxa-
tion of dividends in respect of this
convention, we are all aware of the
history as to how this.convention wWas
arrived at by separation of general
revenues from the railway finance,
because in those days we had to sup-
plement the losses incurred by the
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companies, and the companies were
having these railways more for de-
fence purposes than for the purposes
of wravelling facilities. As days pas-
sed on, they saw that there was no
use m supplementing it because they
had been expending money in a large
way and not looking to the economy
of working. The general revenues
had to supplement the loss incurred
by the rallways and that was the
reason why they were separated. We
all know that history.

But after having had this separate
convention from year to year, finally,
in 1954, 1t was decided to have an-
other filve years. Now, the recommen-
-dations of the Convention Committee
expwe in about a year, in the cur-
rent year; at the time of the financial
agreements a3 regards the separation
of the revenues, the Commuttee had
gwen proper thought as to the period
during which this arrangement should
hold, We are all aware that they
had given very serious thought to
that aspect. They said that no time
or period would be extended beyond
five years. They have said so mn spe-
cific terms. They felt that this period
should not be longer than flve years
commencing from the year 1955. They
had therefore given thought to the
whole aspect of the matter.

But now, the hon. Railway Minis-
ter has been able to convmce us in
one aspect and that is, with a view
to have it synchronised with the plan
period 1t would be quite possible to
have one more year so that we can
have a better view of the situation.
I can appreciate the point. But still,
when the matter comes before the
House, and when he asks us to give
an extension of time by one more
year, he must be able to convince us,
giving a detailed review of the real
working of the railway convention
arrangements, and the real working
of the railways. He has not done
that, except in one flimsy argument
which he mentioned, and that is, it is
with a view to synchronise it with

working of the railways for the
period of five years and give justifi-
able rea.ons for an extension of the
recommendations by one more year.
He has not chosen to do that. He has
only sad that this extension is sought
s0 as to synchronise it with the Five
Year Plan.

Now, the Raillway Board also have
taken upon themselves the responsi-
bility of looking mnto the economy or
the economic working of the railways
so that the earmings and the expen-
diture could be kept in close watch,
and of supplymg not only to the
House but to the public the details
of the working of the railways. But
they have not done it. What they
have done i1s thuis In the general
budget a resume of the entire work-
ing was given and it was not with
refcrence to the earnings as well as
expenditure in the light in which the
Convention Commttee wanted to
have.

Another aspect which I wish to
bring before this House 1s this. Just
as the previous speaker said, there
should be an agency or a separate
commuttee to go into the question on
an ad hoc basis so that we can realise
and know the real working of the
railway convention and also know the
dividend which could be fixed on a
firm basis, The Railway Board heas
also said at one stage that it will be
in a position, if proper time is given
—five or six years beforehand—to
give a clear conception of the stabi-
lity of their finances and revenues in
view of the development and also in
view of the implementation of the
second Five Year Plar. They must
be in a position to do it, but what
have they actually done? They have
not given us anything by way of
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posi data on a firm
basis, on the basg of which we can
change or modify the earlier con-
-vention. Those data and details are

agree that we have to consider only
the main question, and that is, whe-
ther we should give one more year
or not. But still we cannot forget
the details of certain of the recom-
mendations which the previous com-
mittee had given.

In this connection, I may be per-
mitted to say a few words with re-
gard to the Development Fund. The
Development Fund, as per the pre-
vious convention, was able to enlarge
1ts scope and content so as to include
all types of amemities for the users
of railways. If I understand 1t
aright, the amenities were not only
mntended for the users, but also for
other purposes, such as goods, having
more platforms, for loading or un-
loading, for having sheds for the
commercial classes and also living
quarters for the Class III and Class
IV staff. Several other amenities
were also brought under the category
of the Development Fund In this
respect, we have to consider one as-
pect, and that is, the quarters that
have been constructed for the Class
IV gtaff and also Class III officers
The quarters are such that the ame-
nities are not commensurate with the
money they have to pay by way of
rent. The amenities of a man occupy-
ing a particular portion of a particu-
lar building or structure must be
commensurate with the amount that
he pays. 1 am surprised to see—it
has been brought to my notice—that
the rents thatrare collected from the
persons who occupy these quarters
are not commensurate with the ame-
nities they need, and are not consist-
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ent with the facilities desired. They
are not happy. Therefore, I would
request the hon. Rallway Mmister to
look into this aspect and see that the
rents they pay are commensurate
with the comfort they get by occupy-
ing those quarters.

The other point which I wish to
bring home to this House is with
regard to the safety of travel. Even
this morning, this question was
brought to the notice of the House.
There is not much safety when travel-
ling in the night, especially when
passengers sleep, and especially 1n
regard to women pas engers. 1 know
of a case seven or eight years ago,
when even during day-time, people
used to pull the chain and stop the
tramn and make a raid on the pass-
engers. Sometimes, they even man-
handled the ladies. So, worse things
can happen when the women travel
alone So, therc must be some guards
to watch over the lone pa-sengers. I
do not know how some people get
scent of some individual travelling in
a particular compartment of a parti-
cular train Some people attack the
lone passenger &and they take the
law into their own hands. Even the
passengers who are sitting in the next
compartment or in the next coach do
not come forward and render help,
lest they should also be manhandled.
The people who raid sometimes come
with arms and certain other things.
So, the travellers are not able to
safeguard their own position. Even
this morning, there was a question in
my name, along with others, on this
gsubject. I feel that there should be
some sort of armed police at least
so far as the compartments which
are earmarked for the ladies. I know
of certain cases where there is no
safety for them. If the ladies know
that there is an armed guard for them
certainly they will have complete
rest while travelling. Even a small
tampering here and there while as-
leep is enough to disturb them and
make them afraid that possibly some-
thing may happen to them. So, to
avold all these difficulties, it is better
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to put some guards Of course, 1t
may look very odd for a huge public
utiity concern hke the railways to
have armed police for every com-
partment which 18 earmarked for
ladies, and 1t may not be possible or
even feasible I understand the diffi-
culty, but at any rate, at least in
some important tramns, if such a sys-
tem of having guards 1s introduced it
will be some sort of check or arrest
as regards the propensities of these
eriminals and they will be curtailed.
That 1s the reason why I say there
should be this arrangement

14 hrs.

The other thing I want to refer to
is about the amortisation scheme 1
eould not make out what it was, but
I could make out only this much
that from the recommendation,
I find that the time 1s not ripe enough
to introduce that scheme But really
if 1t was not ripe time, at least at
the time of asking for extension of
time, the Rallway Minister must be
m a position to tell us, “It 1s not
possible now to do 1t, we will be able
to do 1t after the expiry of one year
This 1s the progress so far made as
regards this aspect” He 18 not able
to tell us at least one aspect of every
recommendation that has been made,
He must be able to give us the up to-
date position of all these recom-
mendations If he was not able to do
1t then, I would request him to
indicate 1n his reply what 1s the real
position of the amortization scheme,
as was recommended by the com-
mittee 1 would request hum to give
some thought to 1t and give a suitable
and cogent reply.

There 1s one other point with regard
to the loss, which 18 supposed to be
very msigmificant, on the working of
the gtrategic lines It may be very
insignificant compared to the huge-
ness of the country and the vast area
we have to defend But what is the
rea] position as regards the strategic
and non-strategic lines today It may
be significant or inmgmficant and it
may be that the loss 15 not going to
affect the railways m the long run
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yet, I would ask, what 15 the real
position

Then I want to say a few words
about new lines The expenditure on
new lmes 1s debited to the capital
from the very beginming There are
certain new lines which are remune-
rative and some new lines which are
unremunerative  There are certain
1ines which may be unremunerative
to start with, but which in the long
run would be remunerative There
are certain new lines which must be
regarded not altogether as new lines,
but as lines which are intended only
to increase the operational efficiency
Supposing, for 1nstance, in a parti-
cular line there i1s a branch line of 8
or 4 miles Instead of running a
branch lme all through the year and
thereby 1ncurring expenditure, 1t
would be better to eliminate the
branch line and connect i1t with the
mam hne, so that what was a branch
line would automatically become a
part of the main line Thereby you
will be increasing the operational
efficiency, 1t need not be debited to
the capital or anything of that kind

The way 1n which I put forth this
case 18 not with reference to any
particular locality, though I have got
mm mind onhe particular line.
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wlar line in mind, which I have been
nsisting. It 18 not nght for me to
sy that; 1t would look very shabby,
s if I have something in my wview
ind that 18 why I am saying it.

Shrl Jagjlvan Ram: But you have
jomething in view.

Shri N. B. Munisamy: Yes, I have
got something m view, but I do not
want to say that

Mr. Deputy-Speaker: The hon.
Member 18 saying that he does not
want to say it, but he 13 saying that.

Shri N, R. Munisamy: I am saying
it in the interest of the whole coun-
try, not only for one line, but for the
whole country. There are several
such small lines of 3 or 4 miles on
which shuttle tramms are running
They cannot be regarded as new hines;
they must be regarded as lines
intended for increasing the operation-
al effictency I am only speaking on
that higher plane and not on a lower
plane, though 1 can cite that instance
I shall not dwell on that point further,
but I hope he will certainly give some
thought to 1t, as to whether this policy
should not be adopted in the whole of
India

As regards of the safety of passen-
gers, I hope the hon Mimister
will give some thought to it and see
that things are done properly so asto
alleviate the fear of lone passengers,
mostly ladies, who travel long
distances. I am not talking about
short distances, boarding the tram at
7 and arnving at the distination at 10
In day time, the

VAISAKHA 8, 1881 (SAKA) Recommendations 13822

of Raslway Convention
Commattes

I need not go into the other aspect,
because it will be going into details,
which may not be gute relevant at
this juncture While asking for exten-
sion of time, the hon. Railway Minis-
ter must be ableto gwweusin a
convincing way all the up-to-date
pownts on all aspects which have been
taken up by the Railway Convention
Committee On the whole, I have
ultimately to support this extension,
with these observations.

wto waix tag (Vgew) . IR
g, W WA wgRT Iy 9 R
FAT FAA, ey F fawfa &
wafy OF a9 WA § y@w qW g,
# IUFT WAYT HTAT § | § wafy agr
& §da @ T @ s g fe
# o W § 5 R i g W
ag SR U & 0 g o
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A F (o wlv Sawt ST 39
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g T wR faar e fed @ Se



x3823 Resolution re:

[wfro Twrefire Ferg)

o Qur aTepe qwan § fe ag fdt iy
T xewdR ¥ §r @ ¥ fag
Ty wedr T Ty § oot qw o
warg v w1 T8 qA ey o §
fis foradly gromTr Twd WY § SN
qay fisar ot anfie ag fr CreTdwy
) AR wq o agy s ANy
A wft fea # wad IT faAy W
r wTgaT g e 2w W s gge
w Thwr Paw oy ) § e wewdey
T ¥ IgW FHTY ITT ¥ ;Y W
fear o w6 9w &1 ¥ ow F@I
w¥ v § @ o A ¥ Yo FOT Wiz-
frt F ¥ aga e A€ X & A w
wza ¥ ot aga ¥ AT qIE o §
0 fE o GO W9 @S AT
¥ fog @ § SeAe faw o wlht
AT WATTE@ A TR T
TeE ¥ argT At agy & A GF § A
& 37 W 9T v HTd § W Forny
fr Sa% =g & ufa & &
{orAy gEETed ¥ ¥ qr Surer g% }
% oY Su% fag aed g f5 ey
N WA W@ W W WEw W
AT oY ag awdY § 9w e el
§ sead # aw o} feoa | &y
TR # e 7 wifer fed W
du ¥ gy ? ag X« W wafEay
gl | W W g TR AT
wEY § @ T TN ¥ wEE)
¥ fag Ty T gy § afes oy
wrzfaqy 7 vk ¥ fag g7 ¥R
& e ¥ agrr wgy 4 ) xafag
& wmw g fiF ag ot adrer ded
g FTERTQ & w bW § Wi
g i, agw Ty a0wT A R o

# ot § e o Al wewr

NWIP@RAT TR
work w1 sfafafes v § ot & o=t

APRIL 38, 1909 Recommendations

13824
of Roilway Convention
Commitise

¥ ax § oy @ X T g W
Twrg w1 o § ag O geaht
s Nyl frwar T o §,
forr st & i F quar §, SEw

2i%.1
4 gg
b i
| ﬂg!‘""*
131303443
?35235%%



13824 Raesolution re: VAISAKHA 8 1881 (3.4!!:;} Recommendations 13826

& w8 gy & A ¥ gy
§r T o g O & o Seer g
vy Ty A fiear o+ % ww § B
ag St T gt adher § O A AR
AR g WA EA W e
AT 97 3% FEY gxrAr 9 1 A e
A W A w2/ W T I @
AT wT WX IW 9T MY et
1 fgemr o st ot aFew W
Y AT P g W Lo WO F ¥
9T | WW SYTSAY WEIRE, M9 S
¢ s gt g ¥ W A & v
R 7g aft § FF wre dw a9 oY
TR TR RO G A =
¥ § 3fr 3o% s § A ag A
wft a ¢ fe o ¥ 39 W gy
waty &7 te3s & o fr waframgde
o qr @ wAfeargdE qww A
wTHEAT & FO% R 4 3T a
A gETT T2 T T @ A fegw
¥T §THETC ®Y ¢ AT & ¥ ST W
| g ]/ | IEW! ¥ 3] W Tw@
qedt § a8 T 4% a1 A i wWe
T § @ Fgn A § ®fE 7y Iwwr
g waa g B sfeT wody w
wEwr wmar § v awan § R faw
wrefed ¥ 9T W e & ameam
drax § Sy qar g & fr o€ fr
W @R ¥ forg feeer wat e
wwagg @ I g WA g e d
Wy Y R EEH A A
gl a1 T W s weT wiE
Y a1 omr | S A fer ®)
%, 29 4T {s €W ¥F G A
T T AT § o T AT qE
R ¥Tfaw @7 § 1% ag YA 93 Ay
¥ firg odz wrfer graT § T W W
wrer & W' Wk T ag W far &
W w1 w@T § W w9 T
 wraedt wY ayrav § $] Sw 7y I

Reilway

Committee
xf YR AT ¥ W v & e
& wr] &Yt § W W Y W1E Wy e
fawdl! § ¥ U W ¥ @ W@ W
writ WA TE O @ W A S
ot TSR AT e Y e 4

# wren g fF o & e W
Fo< G AW ¥ vl Wy wmg & fag
qerr TOETT WY T9GT @H HEAT 9T |
oY |TEHT A0 Y agwy @ fe @ F
Fel WO g § I el Wy w1 F
For ¥ oMU a7 ArE;

# gt ¥ fau & s
q AT A8 e e & s
wré ©F 1§ ot § Y FF oy
FETE T FTHTT T qE ¥ ) | AT
g a8 B IR @ oo wWw
ady & o fiF qoma & arw agr o S
arg ¥ O A & o3 wT g
| S

ey wgRw . TR fF AR
o ¥ & ¥ TR et v |

wte it farg : & oy 41 fis
o @ TR S § pefeg & wroe
gaw! AT T W wwgar a9

UG WEIEW, I9d WA T
sl @Y 17 & 5 7g (g o
Qﬁwﬁﬂwﬁﬁﬁmmﬂ
JarA ®7 adwT § SR aET 9 |
[T T T FAA F wRT ST §
fis X W A gfort ®F wigen T
w7 AN ST @AY & ek ¥
o H IR WM T @ST ww ¥ e
g SE W ey teew F yufew §
fir g5 W e W g & fag
e AT ST wraar fae Ay T @% )
w® W @ g o
Ot TAA T AT T WY WA "



o B —

[*Y i< fiag)
BT Wl ¥qAT § AT | qq
B ¥ £ FT qAq wegyy 0w ofr
fir o ot %) S & aord faorelt F,
o fF ga@ wwar adwT §, WA W
xfemy fear om0

AT FX F I A TR I
a7 @ § ¥ fawelt &r v | T
A TR I T ¥ oy § faordr
JT I | A T WF B A A
7 g ¥ e # faont | R R

WE 7 crfer s B AT w
fe g@d 97 wraw Qtoar & & waw
wyar qemy fieqr ard s famd wera
AT 9 7 AT F FEA A GPIR
A AR a9 w @<t FT g
L |

R Ar ot 7 qf o5 @
o) ar qrY faardt | & woR of Twv
wrdY o & agwa g s s arq s
¥ A7 AT TAT T § HrAXT T AFAT
& T gew F gw Ak R e,
Qg Ngar qft § 1 frg w77 3g
AT & WX IAGY gy a<g W™ v
ar q@ TR T3y fe ey o g
{7 W Q) Fwar § 1 fe e N
oY qrfive & faer fear o o< fac

IR TIOTE T
of Roilway Convention
Commiitee

qge ¥ OF M« o wlvg o
o« ¥ ot dgew wid, oY g8
g7 fararwr & e ag W@ arelY W
w41 T4 | '

IR AT WX AT WEE A
¥g oY | FrAY Ay THEE Y | wEw I
qY agy wgAr 9

wYo T fag  qF e ww
g w30 ¢ s qg e fr g AR Y
TIRT ¥ TTET T W AT
few w3, adt 78 & | waw §F A wgA

sTRar ag € ¢

g faafa® 7 & ag s war
fie 8 warerg w1 fagR aw g WA
®T FTH @ FT WREIAT F[ATAT X |
AT Fsm e ATy
dgar R et F HaX Fam ¥
wET e § | TG qgaw ¥ faedy
w1 frcrar ¢3 w9 WX AT 75 Q%
Tqqr AT W § WK X W feam
oF ®aT AY W & 1 Al wrer YR
AATAT T WA Y g fowe av ¢ o
W AATHI S @ | w REY ag &
T 2y F7 fgma amm W N A
quRar g f TRF SO T g
W AT AAY 97 §TUT AQH T
a1 3g 7 fas N SR WAl
2y afss fesifadew fad e & o
TATET TYAT TH AT | T F wIT
® 37 7R &1 g7 AR F 30 wAw
%1 1Y ®O¢ % fegr snd | BT wre
d g e WA fesifadw
ford o § o oY To¥ I ST Y
THT § ¥AE IT 9T IANY STH AT
TATEI | WL AT A Yoo FAT
syt fesifada ww & fog oY gawy
FoAT ff Wy ww A g o o @y
ArRAr o WA W 0l § oy



3%y NRESUROR re;

it Agragdagamn g fe
LAY ATAT BT TET FAIT AEY §F AT
g fefadas % v wrer w@mr
o |

g fax femr mor sedz AW
w7 1 99 a1 § e s grem T
wr< fpd) € #Y e @ &Y ag aTRET
9T 3@ gwar § e agroTgR & O
ATEA WIAT § IHHT WY AT § ) A9 I
AT g A fF wrer o amed
HATGq T WT § AR WX NrgAT
ATEAT § FaT HH &, I QAT & gfat
¥ greAgl § W OB § WX IR
@A TgA § TT GF § | WL L "Iy
T qT A A AG A AZAT WK
¥ afmar 3fz ¥ & 2@ s §
A ggd & = a } 7g
wwwan g fe ag aga a=d § fr wafy
FY qFAT 17| 97 FAGT & 09 9
T® A1 WTHE g qg SqvaT @@y g
2T 9 ¥ oY adrar o ag o
g

Shri Supakar (Sambalpur): Sir, one
of the most fundamental problems of
philosophy, which has not yet found
any solution, is whether the tree came
first or the seed came first. Now the
hon. Railway Minister has stated that
before the Third Five Year Plan takes
shape, it is not desirable to have this
Convention. On the other hand, I
believe that the members of the Plan-
ning Commission and most hon. Mem-
bers of this House think that before
the Third Five Year Plan takes shape
we should have some picture of what
the Third Five Year Plan is going to
get out of the Railway finances. That
is why, I believe that it is necessary
and desirable that before a final
picture of the Third Five Year Plan
emerges this third Convention should
finish its deliberations. It will be seen
that the previous Coaventions of the
Year 1934 and of the year 1048 were
80 synchronised that the First and
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Second Five Year Plans, as thev
emerged, got certain definite ideas as to
what they were going to get out of
the Railway finances,

Now, so far as the second argument
is concerned, the hon. Railway Minister
stated that we have to wait for the
decision of the Pay Commission
and then only it will be desira-
ble to set up this Convention. Several
ques*ions were asked in this House
during this Session and also in the
previous Session as to when the recom.
mendations of the Pay Commission
were going to be published and it was
categorically stated that it is not going
to be delayed beyond perhaps Jure
of this year. I hope, I am correct
so far as that statement is concerned
and we hope that before long this
report of the Pay Commission is gomg
to be placed before this House, There-
fore if this Convention 1s set up with-
out further loss of time, we should be
in a position to find out as to what
its effect and impact would be on the
Railway finances in the future.

So far as the Railway Freight
Structure Committee’s Report is con-
cerned, the hon. Minister stated that
this Committee submitted its report
in the year 1958 and we are yet to
watch the result of the implementa-
tion of the recommendations of this
Committee. It should be possible for
the Ministry to find out as to what
would be the future trend of the
income from Railway freights having
regard to the devclopment specially
in the public sector and the develop
ments that are going to take place in
the private sector also. It would be
possible for the Ministry to have an
idea as to how the commerce is going
to develop In the near future at least
for the next five years and it should ,
be possible to find out as to what
would be the additional freight
earnings for the next five years.

Therefore, the three main argu-
ments that were advanced by the hon.
Railway Minister to justify the post-
ponement of the setting up of this
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Convention, I believe, have not much
weight. I will not discuss the recom-
mendations of the Railways Conven=
tion Committee because that will not
only be taking some time but in the
present context of the discussion
before this House a detailed discussion
of the Convention would not be very
much relevant, Therefore, I will skip
over the details. But one thing I will
observe and that is a problem which
intrigues me at least so far as this
year's Railway finances are concern-
ed

Under the Convention, the Railways
have to pay certain percentage of the
eapital at charge as dividend to the
General Revenues. At the same time
we find that this year and also in some
previous years they took certain loans
from the General Fund and that
neutralises the benefit that the
General Revenues is supposed to
derive from the Railway finances. We
should be in a position to know that
the Railways definitely contribute a
certain fund and they do not need
further spoon-feeding from the
Genera]l Revenues, specially when it
is the responsibility of the General
Revenues to open new lines and do
the real development work of the
Railways. It is most undesirable that
the contribution that is made by the
Railway revenues to the General
Revenues by way of dividend should
be thus neutralised.

I think it is not necessary for me to
make any further comment on this.

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, at the very
outset, I must say that the debate on
the Resolution put forward by the
Railway Minister has been highly
educative, at least for me. I think the
scope of the Resolution was very
limited, But, we have covered the
who'e ground of Railway finances,
operation of Railways, and all the
subjects allied with it. I do not see
why we should have done it. But, I
also do not see why we should not
have done it. After all, Railway
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finance is one of the basic things
which govern our relations with the
Railways. Naturally, when this Con-
vention comes up for discussion or
extension, we have every right to go
over the ground which some of my
hon. friends have covered,

policy. I would like there to be a
national transport policy although I
do not see any relevancy between the
extension of the Convention and
nationa] transport policy. Like the
Scientific policy Resolution, like the
Industrial policy Resolution, we
should also have a National transport
policy Resolution and it should cover
all means of transport that we have
in this country, inland water trans-
port, road transport, railway trans-
port, etc. I welcome that, But, I do
not understand how the Raillway
Minister could be held to blame
because there is no national transport
policy adumbrated by our Govern-
ment.

There is one item of discussion
which has been taken up mightily:
are the Railways a public utility or a
commercial concern. A great deal has
been said about it, I think a lot of
hair-splitting has been made use of
to decide this question. I think this
question will never be decided—
neither on the floor of this House,
nor anywhere else. Because, it is
very difficult to say where the publie
utility aspect of the Railways ends
and where the commercial concern
aspect of the Railways begins. I can
put it the other way round also, I
believe that for having a correct
perspective with regard to our Rail-
ways, we should look upon them
mainly, primarily and predominantly
as a public utility concern, a public
utility concern which we try to run,
as far as possible as much as possible,
along commercial lines, But, I will
submit very respectfully that the
public utility aspect of the Raflways
aoverrides the commercial aspect. If
that were not so, I would think that'
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the Railway Minister would be well
advised to dismantle at least a few
thousand miles of lines in this coun-
try I know there are so many ral-
way lines in this country that have no
commercial value Still, they are
there That 15 because the Railway
Mmustry thinks that its primary con-
cern 1s to supply this kind of service
to the people of this country That 1s
why those lines are there

Agamn, a strange distinction was
sought to be made between rai'wav
lines as such and strategic hincs [
sgy this conception 1s a hang-over
from the days of the British rule 1n
this country They used to think m
terms of strategic lines, strategic
areas martial races, non-martial
races, and they imntroduced all these
artificial divisions into our thinking I
would submit very respectfully that
so far as the defence of our country
{s concerned, every mile of railway
line that exists in our country 1s of
strategic importance Every inch of
line that exists in this country has
some defence value Therefore, 1t is
no use saymng that our Railway
Ministry 1s runming certain strategic
lines and, therefore, it should go to
the Defence Ministry for getting fin-
ances for them If you do that, I
think, in the first place, the whole
conceotion 18 erronevus, and m  the
second place, 1t will be a case of rob-
b'ng Peter to pay Paul I do not think
that would be there I would say
that the whole guestion of Railway
finances will be reviewed after a year
or 50 and the reasons given by the
Railway Minister are perfectly cogent,
realistic and practical

How can you determine the
dividends of a concern unless you
know the capital that that concern 1s
going to use? We are going to have
the Third Five Year Plan and the
capita] of this concern will increase
Therefore, the financial regulations
which will govern 1t must be related
to the capital that 13 gommg to be
Invested Unless you, know how much
Money 15 going to be mvested, how
tan  you determine the rate of
85 (Af) LSD—8
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dividend® How can you determne
the rate of the other things? There-
fore, we must wait for a year and
know the size of the Plan for the
Railways Then, we will be on 2
firmer ground, on a better ground to
determine the rate of dividend

Agan, the Raillway Minister said
thut we should wait for the report of
the Pay Commission He 15 perfectly
right in that Because, the Railways
are the biggest employers in India—I
thnk I am saying something whch
1s correct—so far as the public sector
goes If there 15 any Minstry which
15 going to be affected by the report
of the Pay Commussion, 1t 18 the Rail-
way Minstry I am not a prophet-i
I think the Pay Commuission will try
to step up the salanes of the people
of certain grades—I do not know 1
think that 1s what 1s going to happen
If that does not happen, there will be
a tremendous amount of disappoint-
ment 1n the country I do not think
we are in for an era of disappoint-
ment so far a< that goes The Pay
Commussion’s report wil] be published,
and I think the salaries of certan
grades of emplovees will be stepped
up Unless the Raulway Minster
knows the pay bill which he 1s going
to pay, how can he determine what
rate of interest he should pay, what
amount he should put into the
amortisation fund or dividend or
welfare fund? That cannot be done,
because the pay bill of the Raillways
1s a very very big item 1n its expen-
diture

I feel that the Rallways are not a
pawnbroker’s shop or a small grocer’s
shop where you can judge the trends
by looking at the receipts and
expenditure, the inturn and outturn
for a day The report of the Railway
Freights Structure Commuttee was
here Some of those recommenda-
tions have been put mto effect We
require some time to see 1n what way
they are affecting the movement of
goods, from one place to another, from
one zone to another, from one region
to another All these will have to be
reviewed and scrutinised before we
know whether the action that we have
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taken on that report is justified or not.
Who knows, the Railway Minister may
come some day and say, I want to
lower the freight rates, he may come
some day and say, I want to step up
the freight rates

Living 1in this world of uncertanty,
three big uncertainties, how can jou
have surety? You can't have surety
of dividend when you live 1n & three-
fold world of uncertainty, uncertanty
sbout the Planning Commussion,
uncertainty about the Pay Commis-
mon and uncertainty about the Rail-
way Freights Commission Therefore,
I feel that, when the Ralway Minister
said that he wanted a lLittle more time
to arrive at a firm decision and e
gave these reasons, he was very very
logical Of course, logic 1s not
always to be expected from the
peaple m this world, but he was very
logical in this case

Then, all kinds of 1ssues have been
raised here. And I tell you that I am
more inclined to agree with my hon
friend Shm Viswanatha Reddy than
with other persons Shri1 Viswanatha
Reddy, of course, was very unduly
passmustic, and naturally, he could
not help being pessimistic because he
had subjected the raillway budget and
the raillway accounts of expenditure
and income to a very careful scrutiny
But I would say that when the Rail-
way Convention comes up next time,
after a year or so, we shall have to
take a very balanced view of the
whole thing, we shall have to make
a balanced approach to the problem
all along the line

For instance, I find from the sum-
mary on the convention resolution
of 1954 that there are certain things
which have been left undecided For
instance I find that they did not take
any decision with regard to the
amortisation fund At the same time,
they have also left so many loopholes
in the whole financial arrangement
Now, we want that these things should
be gone into so far as the fAnancial
working of the ralways themselves
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is concerned, and so far as the
financial working of the rallways
ms-a-v1s the general revenues is
concerned That cannot happen
unless al] the aspects of The railway
finance are taken into account and fio
aspect is sought to be ignoredl

I do not want to go into the ques-
tion of the dividend I think 1t 1s 4
per cent Some hon Members gsay
that 1t 18 very low, while my hoa.
friend Shr1 Viswanaths Reddy
that 1t 18 very excessive Ihmthh
will be gone into by the Railway
Convention Committee very scienti-
fically

But I could not understand one
thing When an hon Member was
talking about the depreciation fund,
he 1mported into his discussion a great
deal of text-book knowledge Though
I myself am a teacher and I value
text-books very much and I am very
fond of text-book knowledge, yet 1
believe that when you talk of these
things, you cannot have an entirely
academic, doctrinaire or dogmatic
approach, 1n other words, you
cannot have a text-book approach
Therefore, so far as the depreciation
fund 1s concerned, I would say that
what 18 being done now 1s all right;
and that s the commonsense
approuch

Shri Naushir Bharucha: That is the
rule of thumb approach

Shri D C. Sharma: My hon friend
may call 1t the rule of thumb approch,
but I call 1t the commonsense
approach, and I tell you that the
commonsense approach is much more
valuable than any kind of text-book
approach

At the same time, I would say that
something should be done so far as
the amortisation fund 18 concerned.
After all, we must build up thess
funds gradually and steadily, in order
that the ralway finances may not
present as sorry a picture as my hen.
friend Shri Viswanatha M had
painted.
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Now, 1 come to the development
fund. On this question of the deve-
lopment fund, all kinds of things have
been said; one hon. Member was
talking about the safety of the
passengers. Of course, safety is one
of the problems; amenities are also
another problem for us; then, the
emoluments of the employees are
another problem, All these problems
are governed by the development
fund. The development fund is a kind
of Santa Claus for the railways. It
is a kind of fund which covers all the
good things, and all the beneficant
things which the railways can do. 1
would say that this development fund
should present a much better picture
than it is doing now.

So far as new lines are concerned,
there are some persons who think
that they should not be exempted, I
do not know whether this exemption
was originally suggested for only five
years. I would say, looking at the
whole thing from the point of view
of the needs of our economic advance-
ment, and looking at the needs of the
Parliament and the legislatures and
the public, that so far as the new
linez are concerned, they should not
be exempted only for five years but
they should be exempted for fifteen
years. I say this because our country
cannot develop in terms of railways
unless we apply this kind of rule to
do these things.

Some hon. Members have said that
the railways are a monopolistic con-
cern; in other words, the railways

- are a kind of concern in which there
is no competition, I doubt it. The

railways are having a very big com-
petition from road transport. Only
just now, my hon. friend Ch. Ranbir
Bingh has referred to one aspect of
that competition. The railways are
facing competition from other means
of transport also, Therefore, to say
that the railways are a kind of mono-
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I should say, these statements do not
have much substance in them. They
are beautiful phrases, but they lack
the kind of substance that they
should have.

1 would therefore, say that when the
Railway Convention Committee comes
into being next year, it should not
leave anything in the air, ag it did
last time; it should give us an overall
picture of all the aspects of the rail-
way finances and railway develop-
men; 1t should see to it that certain
things are not left to the future. The
railways should not depend too much
on the future, and the Railway Con-
vention should not depend on the
future: it should take into account the
circumstances fhat exist and the
eonditions that exist, and after having
taken them into account, the conven-
tion should give us a very firm and
bold policy about these things.

Therefore, I support the resolution
which has been brought forward by
my hon, friend the Rallway Minister,
and I am sure all of us have support-
ed it; even my hon, friend who came
to scoff at this resolution—if I can use
that expression—afterwards prayed
for it, because he also paid a great
deal of compliment to the persuasive
power of the Railway Minister. The
persuasive power of the Railway
Minister is all-embracing; it embraces
me, and 1t embraces the Members of
the Opposition also; it covers al] of
us. I hope that this persuasive power
will also work in such a way that the
railways have better finances, better
operational efficiency, better admini-
strative efficiency, greater amenities
and better type of safety. I hope the
persuasive power will work in all
these directions,

Shri Jaganaths Rao (Koraput): My
. friend Shri Naushir Bharucha
appreciation for the persuasive
of the hon. Minister, but in the
breath he said that there was
logic in the arguments advanced
the hon. Minister. I fail to sew
his was attracted®
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if there was no logic in the arguments
advanced, The three arguments
advanced by the hon. Minister are
that the size of the Third Plan is not
yet known, the Pay Commission's
recommendations are yet to be known,
and the working of the new freights
introduced has also to be seen before
wemaxupm any particular data
as to the dividend that the railways
bave to pay to the general revenues

My hon. friend Shr1 Naushir
Bharucha said that the Convention
would only lay down Certain princi-
ples, but how are the principles to be
laid down unless there are a given
eet of facts? The Convention Com-
mittee has to come to a certain deci-
sion as to the rate of dividend that the
railway finances have to pay to the
general revenues, but that can be
done only if the Commttee is possess-
ed of certain facts It should know
the outlay of the railways in the
Third Plan, the working expenses and
the income the railways can fetch
both from passenger and goods traffic
Therefore, the hon. Minister 1s right-
ly justified in asking for an extension
of this Convention for a period of one
year

My hon. friend Shr1 Munisamy also
said that the reasons advanced were
ﬂimsy it I heard him correctly.

also said that the
hon Minister should have
come forward with a detailed report
as to the working of the railways.
Less than two months back, we had
the discussion on the Railway Budget,
and every hon Member had an
occasion to speak on that I do not
see further reason why the hon Min-
ister should trouble us again with the
-detailled working of the railways. So,
it is not correct to say that there is
no principle or logic in asking for an
extensién of this Convention,

Other hon Members have been
rather discursive wh le speaking on
this Resolution Nevertheless, I would
like to answer some of the points,
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My hon. friend Shn Harish Chandra
Mathur said something about the funce
tioning of the rmilways. I do not mean
to say that the railway administrat'on
or the functioning of the railways is
very perfect. Of course, there is
scope for improvement, but neverthe-
less T am proud of the achievements
of the railways m recent years.

My hon friend, Shr1 Mathur, said
that the rallways were operating more
or less as a monopolistic concern. I
fail to see where the monopoly is.
The hon Minuster is a member of the
Cabmet. The policies of the Govern-
ment of India are laid down, discussed
and formulated and he, as a member
n charge of this portfolio, has to be
a party to those decisions, and he can-
not function independently of the
Government He 1s a member of the
Government

For instance, the Finance Minister
imposed a duty on coal and also sales
tax on it 1n 1857 and the hon. Railway
Minister had to agree to that and the
working expenses of the raillways have
gone up So, to say that the railways
are enjoymng a monepolistic position
or a favoured treatment from the Gov-
ernment 15. I am afraid, not a correct
statement of facts

Secondly, my hon. friend, Shn
Mathur, said that the rallways were
functioning as a monopolistic concern
m the matter of transport He has
failed to appreciate the position that
in recent years there has been an
unhealthy competition between the
railways and road transport Between
1954 and 1856 there has been an
increase of about 14 per cent. in road
transport. In areas like Bombay, Surat
and Ahmedabad road transport has
increased by about 70 per cent. and
the freight earned by the transport
owners 18 about Rs 1 crore in a year.
I do not grudge that, but m a planned
economy, we have to see that every
mode of transport is best utilised for
the benefit (f th nation. Jf th're 18
an abnormal increase in road trans-
port, there is duplication of transport.
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transport. We have to see that there
is a clear-cut policy regarding road-
rail ccordination. This fact has also
to be decided before the next Con-
vention applies its mind to this task.

The 1954 Convention Committee also
did discuss the question whether the
railways should be treaied as a purely
public utility concern or as a commer-
cial concern. They clearly stated that
a balance had to be struck between
these two aspects, and they worked
out the dividend at four per cent. The
dividend may appear to be very
small, but what is the revenue the
vailways have been giving to the gene-
ral revenues from 19547

In 1953-54, the contribution to the
general revenues was about Rs. 36
crores and it rose to Rs. 54 crores in
1959-60. So, we see a progressive
increase in the contribution from rail-
way finances to the general revenues,
and see that there is stability. This
Convention has to be extended, accord-
ing to me, permanently. Of course,
once in flve wyears, it has to be
reviewed.

In all progressive countries like
Japan, UK, etc., the railway finances
are kept separately, though the
policies are formulated by the Gov-
ernment. This is a very healthy pro-
visicn both In the interests of the
general revenues and the railways.

We criticise this policy of the rail-
ways, and at the same time we want
new lines, The railways at present
have 35,000 running miles, and every
year we clamour for new lines. Every
part of the country has to be opened
up. So, when we want the amenities,
certainly we should view the railways
more as a utility concern than as a
commercial concern. In a commercinl
concern, the whole object is profit, but
in rellways utility is more important
than the profit that the nation would
get, though incidentally profit iz also
being derived.

Recommendations 1
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My hon. friend, Shri Munigamy, said
that the 1954 Convention Committee
never wanted the convention to be
exiended beyond five years, But in
paragraph 31, page 18 of their report,
the Committee have clearly said:

“The Committee hope that at
the end of this period, it should
pe possible for the railways to
make a fairly stable forecast of
their revenue position in, the light
of the expansion of their activi-
ties as a resuit of the implementa-
tion of the Plan so that the rate
of dividend could be determ ned
¢n firm data. They, therefore,
recommend that a parlhamentary
committee should review the rate
of dividend towards the end of
the next quinquennium and sug-
gest for the years following it any
pdjustment considered necessary
in the light of the situation
ebtamning then.”

So, we must be 1n a position to know
the scope of the Third Plan and the
impact of the Pay Commission’s find-
ings and the return that the railways
would get as a result of the revision
m the railway freights. All these are
material factors which will enable the
Convention Committee to come to @
firm decision regarding the rate of the
coptribution the railways have to
make to the general revenues,

ghri N. R. Munisamy: He is reading
it in a distorted manner. Let him read
the first sentence.

ghri Jaganatha Rao: He read only
the first sentence, I read the rest.

1 entirely support the Resolution
and there is every reason for extend-
ing the Convention by one year till
$1-8-1961,

Mr, Deputy-Speaker: Shri Achar
wanted to speak. He is not there
Dr. Aney,

pr.u.s.m:omy-ﬁ-
minutes.
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Mr. Deputy-Spesker: As much as
he likes

Dr M. 8. Aney: I only want to
speak one or two pomnts

Certain hun Members were refer-
rng to other matters wheh, in my
opinion, were not quile germane to
the Resolution I stood up and mnvited
your attention to the matter, but you
explained that discussion over a wide
range of mubjects was not unusual
when a Resolution of this kind was
under discussion before the House.

One mportant point that has been
raised in the discussion 1s whether the
rallways should be considered as a

purely public utihity concern or a

commercial concern

1 wish to invite the attention of the
hon Minister and of the Members of
th's House to the fact that the separa-
tion of railway finance from general
finance 1s itself the result of a long
discussion that went on in the country
over this matter The general opinion
at that time was that th agh the rail-
way had to be a utility concern, it had
to be run as a commercial concern as
well. Unless 1t 1s run on a commel-
¢ al concern, 1t wauld not be in a posi-
tion to perform 1its duties as a utility
concern also TUnless 1t 18 in a posi-
ti o to make some profit, 1t would not
be able to do anything to serve the
ends which the consideration of
utility demands.
15 hrs,

So, if I am asked to choose between
the two and say which element should
be predominant in the management of
the railways, I will say that primarily
it must be treated as a commercial
concern Unless it makes more pr-fits,
it would not be able to make a better
contribution to general revenues,
which are used in the interests of the
public, and also be 1n a better position
to serve its own customers, namely,
the passengers and others who are
benefited By it S in order to be a
public utility concern, it has to be run
strictly, as far as possible, as a eom-

7
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mercial concern also This is a very

important point to be taken into con-
sideration.

Not only that. After separation has
become a department by itself, In
fact, 1t appeared at that time that the
general revenues were one big secu.n
of Government, the mulitary section
was another and the third section of
Government was represented by the
railway itself So three kinds of States
were runmng at that time, of cousse,
the supreme authonty lay in the hands
of the executive Government which
was there But the railway in itself
has become a Government of a sub-
State with a separate branch of edu-
cation, health, sanitation, ete That

was due to the fact that it was to be

run on the consideration of utility also.

Therefore, this utl ty concern is
possible and can serve truly the
interests 1t 1s meant to serve only if
there are sufficient funds in the hands
of the rmilway At the same time, 1
find that on account of this, it has
become necessary for the Railways to
have some kind of understanding wath
general finance, some k nd of under-
standing has to be arrived at between
the Railway Board and the general
revenues with regard to the shaie
which the latter has to have from the
profit that the railway makes The
conventi n has come into existence as
a result of that I find that at present
a dividend of 4 per cent 1s paid to
general revenues by the radway If 1
remember arght, if my memory does
not fail me, 't was one per cent.
interest on the capital at charge whien
was considered to be a proper share
to be given by the rmilways to general
revenues at that time 1 do not know
what 1s the position today compared
to that

8hri Jagjivan Ram: That was the
1924 convention.

convention cannot

§
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At the
of the previous conventions, there
no idea before the country of
big plan of development, a
of general welfare for the
a whole Our Government
a Welfare State 1. is
to undertake and carry
lan with a view to create
cular kind of social pat em of
in this country In view of
these bigger requirements, the old
conventions cannot continue Thele-

BERERTRES
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asked for the continuation of the pre-
sent convention for a period cf one
year When a new Convention Com-
mittee will meet to consider this mat-
ter, 1t will have to take into consi-
deration many big problems, problems
connected with the Third Five Year
Plan, and see what are our require-
ments and how far it will be possible
for us to depend upon foreign capital
and how far we can mobilise in this
country itself as much resources as
possible From that pont of view,
probably the present convention will
have to undergo comsiderable change
Therefore, the limited demand which
the hon Minister of Railways has
made that the present convention be
continued for one year 1s, In my
opmnion, a proper and modest demand
which the whole House should agree
to.

Mr Deputy-Speaker: Does any
other hon Member want to speak’

(No hon Member rose)

disappointed, sometimes the Chair has
also to feel disappointed
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stated, when this question touches
indirectly upon the whole finance of
the railways and their relation tn the
General Budget, naturally the ascope
for discussion can be said to be wde
enough to cover all aspects of the
Rallway Admmistrat: 1 The discus-
sion here has, by and large, been as
if the subject of the whole Railway
Administration was before the House

My hon frmend, Shn Naushir
Bharucha, wanted to knows how the
Pay Comm ssion or the introduction of
the new freight structure or the size
¢f the Third Plan was germane 1. this
propositton Of course, we cin lay
down certamn principles, eand { we
have to lay down abstract princinies,
all these data will not be necrisary
But I am afraid Shri Nauwshie
Bharucha will not be satsfied only
with laying down abstract princip'es
to regulate the relation between the
General Budget and the Railway Bud-
get If certain principles have to be
laid down, they should be baied on
some realistic considerations wath
regard to their enforcement. If we
have to lay down certamn prmcrpics
to regulate the relation between gene-
ral finance and rallway finance and
also to regulate the workmg of tne
raillway finances inter se, they will
Lave to be based on certain dala
Unless we know the size of the Thurd
Five Year Plan and the allocatioa out
cf that to the railways for their Third
Five Year Plan, it will not be possible
to have a realistic approach to {the
problem that has to be solved by the
Convention Commuttee

Ch Ranbir Singh in his own inimi-
table way—which perhaps very few
Members might have marked -said
that 1t was not only the size of the
railways’ Third Five Year Plan which
was relevant, but this was alsp depen-
dent upon what was g~ing to be the
pattern of the Third Five Yea: Plan
as a whole, where the various indus-
tries were to be located, how the trade
and commerce depending upon
diversification or location af industr es
were going to be generated, and what
traffic the Railways will be called upon
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to move during the Third Five Year
Plan It will ndt be realistic tc lay
down certain principles as to what
d vidend 1s to be pa:d by the Railways
unless we know what are the reason-
able expectations of the Railway earn-
ings dependent upon the traffic, both
goods and passenger, which the Rail-
ways will be called upon to move

We can lay down abstract principles
that on the capital-at-charge so much
percentage will have to be paid Whe-
ther the capital-at-charge 15 one rupee
or Rs 100 or Rs 1 crore or Rs 1,000
crores, the principle hold~ good
Theoretically, it 15 quite correct But,
whether m actual practice, the
volume of the capital-at-charge makes
any difference or not—I think any
reasonable person will agree that it
does make a difference

Shri Naushir Bharucha: May 1
interrupt the hon Mimnster? Even at
the end of one year, how is my hon
friend gomg to know—supposing
Rs 2,000 crores are to be allotted to
Railways—how much of it 1s to be
capital-at-charge, how much will be
for loans or something else” M may
not be able to know anything of that
sort

Shri Jagjivan Ram: We will have to
base our calculations on the reasonable
data that we have before us He
asked, while we are urgng the
impending decision or recommenda-
tion of the Pay Commuasion, how are
we sure that the prices of materals
and other things are not going to nse
We must have some reasonable basis
to anticipate certain things Hue s
the Pay Commission One can rea-
sonably anticipate about its decisions
If we have some data by which we
can reasonably anticipate about the
prices of goods, equipment atc that
also will have to be taken into conai-
deration That 1s why when I say
about the Pay Commission I say that
because here 18 a factor about which
we can have some reasonable antici-
pation. What we seek is to extend
the period by one year.

Shn Bharucha raised other gquestions
which I will not go into at thus stage,
because those are the very factors
which have to be consmdered by the
Convention Commuttee 1itself

What should be the principle on
which allocation to the Depreciztion
Fund should be determuned, whether
what has been recommended or decid-
ed by the present Convention Com-
mittee 18 quite correct or not, whether
it should be modified or it should be
based on certain other principles?—
these are all matters to be considered
by the next Convention Committee
and decided by them So, I will not
argue what should be the principle
Of course, Shr1 Bharucha has given
various principles on which the d ver-
ston of funds to the Depreciation Fund
15 determmned or based. And, Shm
Sharma has, 1n his own way, rephed
to him I will leave 1t at that because
these 1ssues are to be decided by the
Convention Commuttee itself? (Inter-
Tuptions)

The same applies to other Funds
also I will say only about the Deve-
lopment Fund Perhaps, some people
feel, because the word ‘development’
1s there that this Development Fund
13 meant for the normal developmon-
tal work of the Railways such as the
construction of new raillway lnes, as
1t may be understood in general par-
lance That 15 not the fact The Deve-
lopment Fund 1s meant for certam
works which have been enumerated in
the C nvention Commttee's Report
itself and which cannot be regarded as
normal works for which capital can

or revenue on the investment on this
account

The Conventron Committee 1tself has
said that if, at any stage, it 1s neces-
sary to supplement this Fund by
taking temporary loans frum the
general revenues, that may, be done.
Objection has been taken tq that. And,
one hon friend argued; How 1s it that
you are meking certain con

E
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to the general revenues and J4gam
taking loans from that whereby that
contribution has np meaning” It 1s a
very fallacious argument In a way,
this Development Fund is meant for
passenger amemtles and labour wel-
fare If we are to spend thcse huge
amounts from the accretion to tne
revenues in & particular year, that
ajso may not be quite proper

Knowing full well that i1t may not
be possible m,every year to divert so
much amount to thus Development
Fund, as was envisaged in the Second
Five Year Plan perniod, the Conven-
tion Commuttee rightly said that, if
occasion arises, a loan from the gene-
ral revenues may be consider:d And,
that 1s what we have done

The other way of doing that was to
reduce the expenditure on thos.e heads
and that, perhaps, would not be pro-
per We have to provide more and
more passenger amenities, we have to
provide more and more welfare mca-
sures for the Raillway employees and
that we have been domng U we were
a purely commercial orgamsation—
about which I will mention a few
words—perhaps, the other way of
meeting the obligation to somc extent
without taking loan from the general
revenues would have been not to
spend as much over these heads as we
have been doing

My hon Iriend, Shr1 Bharucha, men-
tioned something about an ad hoe
committee I do not know what he
meant by the ad hoc committes and
what work will be entrusted to that
ad hoc committee

Shri Naushir Bharucha: It has been
recommended by the last Convention
Commuttee on page 18, I think—para-
graph 27

Shri Jagjivan Ram: That will not be
neceasary because what we are pro-
posing in thus resolution i ihat this
Period is necpssary so that reasonable
data may collected to be placed
before.the Sonvention Committes—on
Which they can reach certain eonclu-
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sions which will be realisic and
worthy of implementation, and not
mere abstract principles

It has also been asked whether the
Railways are a commercial organisa-
tion or a public utiity And, Shri
Bharucha has given certamn criteria as
to how 1t can become a commercial
organisation—1f it pays income-tax, i
1t does not get any preferential treat-
ment and things like that

In a commercial organisation, the
primary motive 1s the profit motive,
That 13 the guding principle of a
commercial orgamisation, apart from
other criteria which you may lay
down In a public utiity, the gud-
ng principle 1s nct the profit motive.
You may make profit in the course
of your functioning while providing
certain utility or service to the com-
mumty If you funchon efficiently,
you may make some small profit even
if you do not intend to But, if that
service has to be provided to the com-
munity and 1t 1s essential for the gra
of the commumty, that service wll
have to be provided even at the cost
of the community itgelf That will be
the fundamental difference between a
commercial organisation and a pubhe
utility orgamsation I will say
that the Railways function as &
public utility cum commercial
organisation, because we have to run
certain railways which we know 1if we
are !uncyomona as a purely commer-
cial orgamisation we will consider
whether to continue those raillway
lines or to discontinue them.
But 1if for the benefit of the
communty the runningof the raillway
line 13 required we have to run that,
because after all the commumty will
subsidise the loss directly or indirect-
ly I think, Sir, the House will agree
with me that the Railways cannot but
function also as a public utihty
service But 1t is our endeavour that
whatever money is invested in the
Railways gives a reasonable return

What 15 & reasonable return is again
a subject which is not so easy of de-
termination. Efforts have been made.
It all depends on what sort of economy
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you are functioning on. What is a
reasonable return in a capitalist eco-
nomy cannot be regarded as & rea-
sonable return in a socialist economy.
If you have a mixed economy, you
will have to strike a mean between
the two,

Therefore, Sir, I will not go into all
these details at this stage, because
these are matters, again, to be deter-
mined by the Convention Committee
itself. Whether the 4 per cent that
we are paying at present is a reason-
able return or not, or whether it is
an excessive return, all these things
have to be determined by the Con-
vention Committee. Whether 1mn a
commercial organisation, .if any capi-
tal is invested and there are a num-
ber of shareholders, interest is pay-
able on the capital in addition to
dividend or not, or where the company
does not make any profit any interest
can be charged on the capital in-
vestment itself, all these are matters
which haye to be considered even in
commercial organisations. There-
fore, I will not give any categorical
answer to all these questions which*®
have been raised.” Whether the 4 per
cent is a reasonable return, or it is
an excessive return or a very small
return, all these factors are to be
determined by the Convention Com-
mittee itself, and I will leave these
things to be determined by the Con-
vention Committee, because the Con-
vention Committee again wilt have to
take into consideration the factors
whether the Railways are called upon
to construct lines or provide facili-
ties which a purely commercial orga-
nisation might not even consider to
undertake. All these factors will
have to be taken into consideration
by the Convention Committee itself.

Shri Harish Chandrs Mathur: But
in the meanwhile you also will have
to give some consideration to it. We
want an indication of your attitude,

Shrl Jagjivan Ram: I say, Sir, we
will have to submit 3 memorandum
to the Convention Committee, t‘
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will not anticipate the consideration
or deliberations of the Convention
Committee. I think, Sir, it will not
be fair on my part.

My hon. friend, Shri Mathur, raised
the question, again, which was not
very germane to the issue before the
House, about rail-road competition or
the transport policy of the Govern-
ment. I will assure Shri Mathur that
when I think about rail-road co-ordi-
nation or when I think about the
transport policy of the Government, I
never think only as the Railway
Minister whatever policy we have to
determine. I have said on more than
one occasion that there is scope in our
country, a very wide scope, for the
development of all modes of transport.
What the policy should be, how the
coordination should be, is decided
with a spirit to subserve the greatest
national interest, not the interest
either of the railways or of the roads
but with a view to see that it is of
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gards the one-man tribunal,
Shri Tangaman! is aware of the
causes which led to abnormal delay in
the finalisation or reference of the
issues before the one-man tribunal
Because there was not much love lost
between the two factions of the
Federation and they themselves
wanted postponement, the delay occur-
red. Last year I expedited it, and a
few issues which could not be re-
solved by negotiation between the
Railway Board and the Fede-
ration were referred to  the tri-
bunal. His decision has been receiv-
ed and is under consideration of the
Government. We hope that we will
reach a decision thereon very shortly.

He wanted another thing, and that
was about some overpayment regard-
ing some earth-work and other things
on the South-Eastern Railway. I
may inform him that three officers
have already been suspended on that
account and the matter is under in-
vestigation.

The question of safe travel and
other questions regarding passengers
have been raised. It is our earnest
endeavour to minimise the chances of
such occurrences on the Railways.
But in spite of our best efforts, cases
wherein some person enters a com-
Partment, a genuine passenger, and
when the train starts running indul-
fes in undesirable activities, it will
not be so easy to check, whether it
is in the female compartment or in the
male compartment. The railway
officials will only see whether he is a
bona fide passenger, with a ticket for
travel. Instances have oecurred where
fentlemapn, dressed as  gentlemen,
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holding tickets at gentlemen, travel-
led with gentlemen and when one or
two passengers in the compartment
fell asleep performed their functions
and disappeared.

As regards ladies we have provided
that after sunset if a lady in a com-
partment is alone she can have some
of her female attendants in the com-
partment. We have also instructions
that where they feel so they may
request to move to other compart-
ments. the administration is
convinced that police escort is neces-
sary on, certain trains, police escorts
are also provided. Therefore, we
are taking certain steps, but I will
not say that all these steps will be so
fool-proof as to eliminate the evil
completely, unless the social conscious-
ness is also aroused among the people
and whenever undesirable elements
are detected they are dealt with not
only under the provisions of law but
also by social sanctions. That is
what is very necessary to deal with
all these undesirable activ.ties whe-
ther on the ing trains or at the
stations and other places.

As I have said, I do not propose to
enter into details of the matters to be
considered by the Convention Com-
mittee itself. Therefore, I am not
proposing to answer many of the
points which are only germane to the
consideration of the question by the
Convention Committee itself.

Sir, I move,

Sbri 8. C. Samanta (Tamluk): May
I ask for one clarification? In 1924,
railway finance was separated from
general finance and in order to inves-
tigate into the financial position this
convention, after every five years, was
to be set up. At that time, the
railways also were sometimes running
at a loss. Now, the situation bhas
changed.

Mr. Deputy-Speaker;: Would this
be a speech or a question only?
Shri S. C. Bamants: I am putting
my argument.

Mr. Depuiy-Speaker: Argument on
what? If he wants to put any ques=
tion he might put it Otherwise,
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[Mr. Deputy Speaker]
it is not the stage now when a speech
can be made after the hon. Minister’s
reply.

Shri 8. C. Samanta: I want to know
whether the time has not come when
Government should think of the
scope of this convention at the
present time. Only financial ques-
tions are being referred to this Con-
vention Comnuttee. As the Gov-
ernment has shown that it 13 a utility
plus commercial concern, I want to
know whether things relating to utility
also could be referred to this Con-
vention Commuttee and whether Gov-
ernment 1s thinking on  that lme.
That is the clarification which I want..

8hri Jagjivan Bam: If the hon
friend wall refer to the report of the
last Convention Committee, he will
find that while determining the finan-
cial matters the Convention Com-
mittee has made recommendations
which touch upon many things per-
taining to the railways and not only to
the raillway finances.

Mr. Deputy-Speaker: The question
is:

“That this House resolves that
the period for the continuance in
force of the recommendations of
the Railway Convention Com-
mittee, 1954, governing the arran-
gements between railway finance
and general finance which were
approved by this House by a
resolution adopted on the 16th
December, 1954, be extended by

One year up to the 31st March,
1961",
The motion was adopted,
1533 hrs,
MOTION RE REPORT OF

INDIAN DELEGATION TO 418ST
(MARITIME) SESSION OF IN-
TERNATIONAL LABOUR CON-
FERENCE.
Shri Tangamani
‘beg to move:
“That this House takes note of
the Report of the Indian Govern-
ment Delegation to the 41st (Mari-

(Madura1). Sir, I

APRIL 28, 1959 Report of Indian
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time) Session o the In-
ternational Labour Conference
held at Geneva in April-May,
1958, laid on the Table of the
House on the 20th November,
1958."

When I gave notice of this motion
1 also indicated the points on which 1
would like to know the view of the
hon. Mimster, The following are the
seven pomnts which I have raised in
the motion. 1. Wages, hours of work
and manning; 2. Engagement of the
seafarers; 3. Medical facilities to
seamen; 4. Competency certificates
and dentiyy cards, 5. Sefety
of Ihfe in sea; 8 Shipowners'
hability; and 7. Convention No. 109
and the recommendations 108 to 108.

Before I go into those matters mn
detail, I would hke to refer to certann
prelminary pomnts about the con-
ference itself. The International
Labour Organisation has regular con-
ferences once a year. Regardmg
maritime aspects, such conferences
take place once in six years or some-
times once in seven years.

Shri Raghunath Singh (Varanasi):
This conference was held after 18
years.

Shri Tangamani: The last conferen-
ce which was the mixth of its kind
took place at Beattle 1n 1946 The
seventh in the series of the mantime
conferences was held in Geneva from
28th April to 14th May, 1058. So it
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industry and also from labour We
were fortunate in having the Direc-
tor-General, Shipping, Dr, Nagendra
Singh, as the leader not only of the
Government delegation but the leader
of the entire delegation. Two labour
representativeg represented the
National Union of Seamen, Bombay,
and the National Union of Seamen,
Calcutta. Here, I cannot help remar-
king that of late it has become the
tendency of Government to give re-
presentation for the workers' delega-
tions only through a particular section
of labour or labour which is affiliated
to a particular central trade union
organisation. This question was rais-
ed in the Credentials Committee.
The United Seamen's Federation rais-
ed the question whether the two re-
presentatives, one coming from Bom-
bay and te other coming from Cal-
cutta, could represent the seamen of
this country. It is true that unlike,
say, the textiles or unlike iron and
steel, the trade union movement
amongst the seafarers is very weak.
The main concentration of seafarers
is in Bombay and Calcutta.

Now, there is a United Seamen's
Federation and there are certain trade
unions which are affiliated to the
INTUC. There is not a trade federa=-
tion which may speak on behalf of
the seafarers. That is why rightly
the question of credentials was rais-
ed. This is what the representatives
of labour had to say:

‘Nominations were originally
made by the National Union of
Seamen which were in turn sup-
ported by the INTUC".

Let it not be said that I am opposing
any particular central trade union
organisation, but the modus operandi
of bringing in representatives of
labour who were afflliated to the
central trade union organisation like
the INTUC is something which is not
doing justice either to the workers or
to the seafarers.

Since 1947 a tendency has grown
that whenever representatives of
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labour are .to be taken, whether it
is for the International Labour Orga-
nisation’s conferences or to any of
these trade federation conferences, re-
presentation is given only to the
INTUC. Here, the INTUC cannot
claim complete monopoly over the sea-
farers, whether they are in Bombay
or in Calcutta. The hon. Minister in
charge of shipping also knows that
when the Merchant Shipping Bill
was discussed before the Select Com-
mittee we received witnesses both
from the national union and also from
the United Seamen’s Federation. So,
there were two separate organisations
functioning. Probably they have not
developed to such an extent to have
a sifgle organisation to speak om
behalf of the entire seamen. But
Government only resorted to one
central trade union organisation
which cannot, by any standards, be
representative so far as the seamen
fre concerned. This is only by the
way, because that itself was a ques-
tion which was raised before the
conference actually started its pro-
ceedings. I request that at least in
future when we have such conferen-
ces, representation should be given to
all scctions of labour. Let there be
no prejudice. All that " we seek is
that in such conferences the best
talents must be represented. The
real issues facing the employees of
this country--whether they are sea-
men or other sections of employees—
should be represented. That is my
preliminary observation.

Having said that, coming to the
report itself, I consider it is a very
good report. It deals with the state-
ment of our D.G. Shipping on the
Director-General's report and it also
gives most of these recommendations
and conventions, With your permis-
sion, I shall deal with one or two
conventiong in detail and in conclu-
sion, I will refer particularly to the
training of the seamen and their
condition in this country.

The important convention is Con=
vention No. 108. This convention was
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there even before the Merchant
Shipping Bill was discussed here, The
question did arise about the imple-
mentation of this convention in the
joint wommittee meeting also. Con-
wention No. 109 concerns wages, hours
of work on board the ship and man=-
ning (sea) and it ig the revised con-
vention of 1858. 8o, most of these
Internatioral Labour Organisation
conventions are given the number and
also the year. There was a similar
convention earlier at the Seattle Con-
ference and the revised convention is
the convention of 1958.

Annaudir XV deals witk Covxar-
tion No. 100. Part I deals with® the
general provisions; Part II deals with
wages. Without reading verbatim
what the convention says, I shall
give the basic pay of the seamen.
As the hon. Minister knows, as per
the report of the D.G. Shipping, we
have 65,000 seamen. Most of them are
engaged on the ocean-going ships end
most of these ships are not ou? ships.
So, probably more than 40,000 sea-
men are employed in foreign com-
panies, It is necessary that our
Government which acts as the re-
ceruiting agent, guaranteeing certain
conditions of service for these em-
ployees, must see that certain accept-
d international conventions are im-
plemented so far as these employees
are concerned.

They say, the basmic pay shall not be
less than £16 per mensem. But in a
subsequent resolution, they say, £16
is the minimum and under condi-
tions prevailing today it should be
£25, Here are men who are on the
high seas. They are engaged for 6
months, 1 year or sometimes 2 years,
‘When they come back, until they are
chartered for another ship, they may
by without employment for a few
monthg or even years sometimes. £16
¥ according to the  British
standard. Normally, even during the
pre-wir period, a bus conductor in
‘England was getting £5 or £6 per
week: With the prices having gone
up, it may be much more now. Here

Report of Indien 13860

HELE
gﬁggi
§5§;§%
ﬁE?%‘
eifagiy
Boligt:
ik

J
|
=3
F
Bex!

g
|
:
g
:

They want to go a little
make it £25. I would like to kn

§
;
g
3
7
g3

tion and ratified part II
vention. If we have not ra
what are the reasons starfling
way of ratifying it? If we have not
ratified this, what is the scale of pay
we are demanding from the foreign
companies who engage our seamen?

are points for which I want
definite replies.

Part III deals in great detail with
hours of work. There is one whole
chapter in our Merchant Shipping
Act about hours of work. In the
agreements that we enter into with
these® foreign companies, the foreign
rompanies are somehow reluctant to
introduce a clause on hours of work,
If our seamen are made to work for
12 or even 15 hours a day, there is
nothing which will empower the
Government of India to challenge
that particular company. That is the
position today. Ewven according to
Part III dealing with hours of work in
this convention, I do not say it is very
satisfactory.

They divide the ships into three
types—coastal ships, which they call

5§
Ex
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me.!hounperday or 58 hours
ho for

Jor Tdaysor 1 two weeks.
m torthe trade.
ocean-going ships, for the
staff employed in the deck, engine-
room and radio departments, when the
ship is at sea, it is 8 hours per day.
Aport.! is 8 hours; on w!sk!y
holidays, Shourl Sot 48 hours
and anything over 48 houry

week
week will be cmtrued as over-time
and over-time wages will have to be
paid. They say, the minimum over-
time wage will be 1§ times the normal
wage.

Article 15 deals with catering de-
partment. When the vessel is at sea
and on days of sail and arrival, it
is 10 hours in a period of 14 hours.
At port, when the passengers are on
board, ten hours in a period of 14
hours. In other cases, on the day
preceding the weekly day of rest,
five hours; on the weekly day of rest,
five hours for persons engaged in
messing duties and two Thours for
ordinary routine and sanitary duties
in the case of other persons; on any
other day, eight hours. In the case
of a vessel which is not a passenger
ship, when the vessel is at sea and
on days of sailing apd arrival it is 9
hours in any period of 13 lours; when
at port, on the day preceding the
weekly day of rest, it will be 6 hours;
on weekly holidays it is 5 hours and
on any other days, it is 8 hours in
any period of 12 hours. This comes
to 112 hours in two consecutive
weeks.

1 understand and 1 do appreciate
that there will have to be certain
difference in the case of this ocean-
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hnvin; accepted the eight-hour day, it
is necessary for us to stipulate that
those companies which engage ow
seamen should accept either this Con-
vention or at least the 48-hour week.

As the hon. Minister knows, when
the Select Committee went to the
various ports we had occasion to meet
the seamen in Bombay and we had
occasion to meet the seamen in Cal-

. cu'ta also. Most of the seamen com-

plained to us that they did not know
as to what is the total number of
hrurs they are expected to work in a
weuk and that if they claimed any
overtime that is considered as a breach
of discipline and action thas been
taken against them. Action has been
taken against some employees when
they demanded from the management
as to what exactly is the weekly hour
and whether they are entitled to any
overtime wages. This sort of situation
cannot continue,

I know what the hon, Minister will
say by way of a reply. He will say
that these crews are the best foreign
exchange earners and there is so much
competition in the market, so, when
we lend their services to these ocean-
going vessels or to the foreign com-
panies, there is a danger 2 these
foreign companies engaging crews
from other countries which are also
training these crews. But in the name
of competing with the other Asiatic
countries or other countries which
recruit these crews we should not
allow slave labour so far as our crews
are concerned. That is my submission.

8o, 1 would like to know whether
we have ratified this Convention. I
we have not ratified this Convention,
what is the limit beyond which we do
not allow our seamen to work, whe-
there is on the deck or whether
it is in the radio station or whether
it is in the engine room? That is w
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But there are certain recommenda-
tions. These recommendations I wall
rapidly run through. Now, there is
recommendation No., 108. That deals
with the agencies for signing on or
migning off of sea-farers, conditions
tn accordance with the standards ac-
cepted by the traditional mantime
countries There must be freedom of
associgdon. There must be proper re-
patriation, Then it 1s regarding the
guestion of competency So, this re-
commendation No. 108 deals with the
normal trade umion mnghts of these
crews. What have we done about
recommendation No. 1087

Recommendations No, 105 and
No 108 deal with medical facihities.
That 15 given n extensa, I shall not
read them because they are all given,
that 1s, recommendations No 105 and
No 106 They go to the extent of say-
ing that if a specialist 1s to be imme-
diately got for a crew or for any of
the seamen or any of the members of
the crew, radio signal must be sent
and a specialist got as soon as possi-
ble from any ship which 1s available
or from any port of call That is the
importance that they give for the
safety of thece seamen at sea. There
is a danger of their contracting cer-
tain types of diseases also There is
another question also, that 1s, the
question of the safety of these crews
pn board the ship There may be some
kind of a rioting There was an ins-
tence It was stated m this House as
to how there was a quarrel between
the two and one of them was ulti-
mately murdered So, when these
crews are away from their homes—
we have always been saying that at
the work spot he must be given full
protection—and when one falls ill it
is the duty of the employer to see
that he recoupt himself as soon as
possib’e. On thcse two matters also,
it we have not adopted this, I would
like to know what are the wvarious
facilitiez given to these crew and
what are the conditions that we are

demanding from these shipping com-
panies?

15'55 hrs,
[SErz Barman in the Chairl

On the question of Indianisation, I
do not want to say very much because
it 15 necessary that we must have as
many Indian crew as possible. Indian
crew must be allowed to man our
ships and we will have to send our
own men If there are certamn foreign
nationals and certain conditions, we
will have to keep them also and not
send them away, At the same time,
Indianisation of the crew 1s a pomnt
on which I do not think we will have
any difference of bpimon

Having said this about the mam
recommendations and the Convention,
I would briefly refer to certain 1ssues
raised by the D G, Shippmng him-
self What are the facilities which
are given to these people whom we
are gomg to call upon to man the
ships? The first thing that 1s required
15 trmning We have to produce effi-
clent trained personnel to man our
vessel. In this regard, we have got
seven Institutions That 1s what the
DG, Shipping says The first insti~
tution 1s for tramning of officers m
Duffermn. Dufferin 1s one of the bld
battle-ships, whi~h 18 anchored very
near Bombay So far, I think, since
1949, more than 1000 trainees have
passed out from this nstitution and
they are very successfully manning
our merchant navy It 1s really a
proud record. Here, what 1 would sug-
gest is, what I find is, sufficient pub~
licity has not been given to this. Only
young men from a certain sector come
and avail themselves of this training.
When we want to develop our mer-
chant navy, when we want to increase
our tonnage also, we require more
and more men for manning our ships.
So, it is not enough that we train only
75 persons at a time, Only 75 persons
can be admitted in the Dufferin at @
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that I would like to mention on the
question of training of our seamen
is that we have either tv increese
the number of trainees in these train-

Mr, Chairman: It is not irrelevant.
Naturally, I also thought that unless
we had edequate training facilities in
and bad adequately trained sea-
men, we may not be able to demand
that the seamen of our country should
get the rights that are accorded or
recommended by these international
copferences. In that way, it is rele-

:

International Labour -
ference held at Geneva in
April-May, 1858 laid on the
Table of the House on the
20th November, 1058."
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# W 7 gawar § f o aw w
Fawt qar § gew | wgi 9T LY e
adt Renfay o §, ve @
wrardr frt ¥ § o qaw Tl
A 58 W Fear ¥ A0 ) oAy
¥ g F vo ez WA WY
§ o o wemay ¥ Sir @R A g
I WY Qo aIdE € § Wik ey
fgrgearit 1 wema TARE @ o K
fs a7% el &1 w=@w §om way
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W N9 W @Y gu W oF s
war fae sare wewar F svor wvé oA
wrge &, Frmgz F A€ T Wy
gr AR GrAT Srgar &, at Iuet 4y
aaar g fs swwt giw @ e ¥
T A frw o€ & 1 o F
TAW! T oF wgrw & A dT A R
feay w1 v § 9w v s ag v A
o & 7 X s gew @ A @
Ay faer € § 1 semar g o
1 xghaT 13 e v fggemfat
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went & afufafe oz @, fisdt 3 o0t
o§ wradwa Xy 7 frar | & wawen
g % o 3 oY gt ¥ o e
arfe Tro &o go o w sfifafaer
forrar & 1 s A wrke @o e
o ®ro W vurgw i & Y xw K W
anfa STy afr g 1 ¥ wwa g e
RO T gAY § e
arq ¥ wfae Y wi WK g ey
¢ fs sra 2w ahfrardy Y wid | wrke
o Fro Lo o W ot ft wrAT WA,
X TEET WA R | W IR
sfafufures fawr my o ag of & o=
L

W ol & gy & e wREn
wu § F weR o o A fa faftar
qr qeR %7 wwaT o fer § 0
tc W & e o faw & w9 F ar
o foriur & w7 3 o 7g e R
o e ¥ g o vl v, 3w ey
wrare € 7 fawr fiear omaar Wi

APRIL 28, 1059

v & avt frerc fmmegls s
wer |

ot om fog Wil Wt (Frary)
gty wgrw, wgfae ot & aeefre
W F agw N e SN g
et for Ty aroerer o &, i T
#f %8 WX 6T, w9? Aoy 7 sfvrte
Mr, Chairman: I have not called
any hon. Member. I want to know how
many hon, Members want to speak
and how much time the hon. Minister
wants.

Shri Raj Bahadur: About 20 or 25
minutes.

Shri Aurcbindo Ghosal (Uluberia):
My. Chairman, so far as 1 have under-
stood Mr. Raghunath Singh he
supported the action of the Govern-
ment on the non-implementation of
the recommendations of this 4lst
Session of the International Labour
Conference,

oft vy ferg : O AT e o
TAE | Mg T IR w7 e B,
g woft &t g k1 s @R &
0T qT % AT g i e g
am sy fored vy ol fs g
W Tdaw %) g e g )

There is no question of implementa-
tion just now.

Shri Aurcbindo Ghosal: In support.
of argument, he has brought so many
international problemsg and
some of the apprehensions. To me, it
seems very simple. The recammenda-

. tions of this confersnce are on three

important points: wages, working
hours and manning scale. We have to
consider this from this point of view,
whether, if our Government acoepts
these three recommendations of this
conference, the condition of the
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[Shri Aurobindo Ghosal ]

‘that only because of the chespness
of Indian labour, we are being re-
«ruited. But I do not subscribe to his
views because we are recruited not
only for our cheap price but we are
also recruited because of our effi-
ciency, But if more training is given
as pointed out by my hon. friend,
Shri Tangamani, and efficient
arrangements can be made
Government, certamnly our
would be better than the -

of UK. or US.A, as mentioned by
my hon. friend, Shri Raghunath Singh.
Therefore, from that aspect, I am not
willing to agree to the proposition of
my hon. friend, Shri Raghunath
Singh.

Shri Aurobindo Ghosal: That may
be one of the factors but that is not
the only factor for which 'our seamen
are accepted,

Now, as regards the welfare of our
seamen, we have said that ebout I30
clauses have been incorporated in our
Merchant Shipping Act on the issue
of various amenities to our seamen.
But the main issue hinges round
three items: minimum wage, work-
ing hours and manning scale and
.determination of work load. If these
three things are granted, if these
recommendations of the Conference are
accepted by the Government of India,
I can assure them that not only the
standard of our seamen will improve,
but also a sufficient number of Indian
youth will come forward to accept
this job, and also Indisnisation will
be speedily made in thiz sector also.

should be jmplemented by the hon
“Minister,

o cfeg Wik et (frar¥) -
wamfy wgw, dar AR el frdew
‘o § fs o § oy @ e R
avera oft § fir o ot ot O @

APRIL 28, 193  Report of the Indign 13884
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(Maritime) Session of
International’ Labour

Conference
wTo ot qpeemer o ol §, o S & ol

" arorafy qorr T & 1 el sreTe ¥ R

wegfrez frsi Wt oY arferarite f o
T o § fie o woft off rferrife
# ¥ac wr Farw wrew § A vk Qe
Ao o e ¥ wee ¥ @R wR
AT Y EwTT FF ¢ ) R W W
w9 W g u, ¥ gfs A Ao
e ¥ e 3 T TR
W fawwd fawsa wifax w1 wrfo
@oﬁo{om‘oﬂm%@m...:
Shri Tangamani: Let my hon. friend
read the report. In the report there
is reference to the ILN.T.U.C. There
credentials were challenged. It is om
that basis that I mentioned it. Let
him refer to the report. Let him not
ily cast aspersions on the

Communist Party. I do not know his
language. Only I want to inform him
beforehand.

oft tafeg ok Wi . w9 AG
ar g Wfod | e st 47 ot
wet § Wit 7 R wwwar § o AG
fget Wt w17 7 AWy €, Qe
gg wferf & 1
Shri Tangamani: If you are able to
speak in Tamil I will speak in Hindi.
Mr. Chairman: Order, order; the
bon, Member may go on.

ot cwfeg wif wat : ag e
#t o5 g Wik 9 fer s fe
Fad wrer A WY g

# ag frdwr w3 1r a1 fir AT
R oy ¥ g T
oy Wi @t oft & fs o Wit R &
Frert & Ferg wer g § o 8 vt
dar v § 1 W oy sy oY & fr
ww o atwar @ & Iud & fawy

Ir.mmmmhﬁ
subject now.
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forg wrke Tee wYo # figwar firw §
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o< qar wft wgr o wwar § e gl
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Tt W At whfsfe mr § sed
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g v w e & |d § wod Wy
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Shri Tridib Kumar Chaudhari (Ber-
bhampur): This is very objectionable.
This is not at all relevant.

.I:. Chairman: These observations
are not at all relevant.

ot eoifey wif wnf : F oY
dviriuw o1 IEeT forw w3 @ § o

Shri Tapgamani: It 1s not a public
platform,

Mr, Chalrman: The hon. Member
may plesse come to the subject.
e & s Wi gl anr o
faw wif W & fis ®w oo ey
¥ ¥ T 1 Idonotallow this
kind of remark,

oft vy wik et 3 e
vt § 5 gdwr o o A
o & 1 T wf goee Wi ik

wolt § 1 o, W oW ¥ ag A
oot 7T @ | @Y gy frdew s
fir Rdor ¥ s sror SaTeT AT 2@
Nofmwh g =¥ 39
T FT FET wrRfEar & w1 4w av
e v dwad & on el
forw wot & ww v &, T wey
H/ wr war § 45 99 ¥ WK TOAT
R HT F% W IENr ofr &), welr
W™y v o foecly ff wfgd 1 @&
fad ¥ frew § e fod & w=e
wt fafras asw w1 fas fear mar &
W 3 %9 Y Fedrd ¥ W= x@mar
twwwrwfw gl @
fordt fedYe ¥ arX oY gv Wik amafr
HrisgAwFrfiwiant &
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the workers of this country.
‘When this question has been thrash-
ed put over

opportunity of discussing this question:
in connection with the debate on

we
already, thoroughly thrashed out
point. At that time, we came
conclusion that so far as these

feels

namely, to the seamen’s organisations
on the one hand and the shipowners
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Motion re:

engaged, and whether they are in
erally accepted by the traditional
mari

association, and it is also guaranteed
by our constitution.

is meant to ensure that we should not
allow our seamen to be engaged on
ships which carry or bear flags of
convenience. It is in regard to certain
countries—I need not name them—
but we should ensure that our seamen .
should get at least a modicum of
social conditions and service comn-
ditions and they should not be de-

. prived of those conditions because

they are employed in foreign ships
which do not observe those con-
ditions. I would only say, in principle,
there is no difficulty in accepting it.
But it is for the House at the proper
stage to accept it.

About medicine chests on  board
ships, it is already being done But
in our rules, we exclude ships with
tonnage less than 200 tons. I would
only say that in case this is the opin-
fon of the various State Governments
or the bodies concerned, we may con-
sider"what to do about it turther to
extend its scope of application. 1
ythink the rule that is there is suffi-
clent to meet our requirements and
we need not make it more elaborate.
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of seamen may be made known to this
House. As I said earlier, the seamen
are not so well-organised as the
workers in other sectors of industry.
80, the question of organisaton of
the seamen is very important.

On the question of representation in
the international bodies, my reference
was only with a limited purpose. I
know that in ILO the INTUC has
been represented. Here it is a parti-
cular sectional conference dealing
with seamen. So, if the seamen are
to be represented, representatives of
the two organisations, namely, the
organisation under the INTUC and
the organisation under the  United

oooooo

VAISAKHA &, 1881 ( SAKA,Report of the Indian 33

Delegation to the 41st
(Maritime) Section of

that the hon. Minister has left the
thing as vague as it was in the be-
ginning.

Shri Tangamani: Dr. Nagendra
Smgh. His report for the frst time
probably in such international bodies
gives to the other delegates the exact
position. He has not either magnified
or reduced the importance for whic!
we are very grateful. But I would

Shri D. C. Sharma
So, you would not
Nagendra Singh.

Shri Tangamanl: But I would again
request the hon. Minister to take up
this question of hours of work and
wages seriously and take up this mat-
ter when the time comes.

(Gurdaspur):
attack Dr.

Mr. Chairman: The question Is:

“That this House takes note of
the Report of the Indian Govern-
ment Delegation to the 41st (Mari-
time) Session of the International
Labour Conference held at Geneva
in April-May, 1958, laid on the
Tsble of the House on the 20th
November, 1958."

The motion was odopted.

1723 hre,

The Lok Sobha then adjourned i
Sleven of the Clock on Wednesday,
April 29, 1950|Vaisakha 9, 1881
(Saka).
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